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 the  workers  of  Anganwadi  scheme  so  that

 they  could  meet  their  basic  necessities,

 MR.  SPEAKBR:  Well  done.  Today,

 you  have  delivered  ।  very  good  speech  in

 Hindi.

 SHRI  BALWANT  SINGH  RAMOO-
 WALIA  :  Thank  you  very  much.

 12.35  hes.

 DEMANDS  FOR  GRANTS,  1987-88—
 Contd.

 MINISTRY  OF  HOME  AFFAIRS—
 Contd.

 [English]

 MR,  SPEAKER:  Now,  we  go  to  the
 pext  item,  namely,  further  discussion  and

 voting  on  the  Demands  for  Grants  under

 the  control  of  the  Ministry  of  Home

 Affairs,

 Now,  the  Minister  for  State  for  Home

 will  intervene.

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  PERSONNEL,  PUBLIC
 GRIBVANCES  AND  PENSIONS  AND

 MINISTER  OF  STATE  IN  THRE
 MINISTRY  OF  HOMB  AFFAIRS  (SHRI
 छ,  CHIDAMBARAM):  Sir,  lam  grateful
 to  the  bon.  Members  for  the  wide-ranging
 discussion  on  the  Demands  of  the  Home

 Ministry.  lam  particularly  grateful  to  the
 Members  for  highlightiog  the  gravity  of  the
 communal  situation  in  India  and  making
 valuable  suggestions  about  how  to  deal  with

 the  situation.

 The  internal  eecurity  environment  has

 been  ous  piimary  concern  in  the  last  two

 years,  In  fact,  ever-since  this  Government

 assumed  office  we  have  strained  every  nerve
 and  done  everything  in  our  power  to  reach

 out  to  people  who  felt  alienated,  to  reach

 outto  groups,  organisations  and  parties
 which  had  genuine  grievances  aad  to  find

 solutions  to  problems,  Our  whole  approach
 was  based  on  a  spirit  of  re-conciliation,  a

 spirit  of  understandiog  of  genuine  problems
 and  &  genuine  concern  for  finding  solutions,
 In  Pyojab,  in  Assam,  in  Mizoram,  in  Jammu
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 and  Kashmir  and  (०  Tripura  this  bas  been
 the  guiding  spirit  as  far  as  this  Government
 is  concerned  and  as  far  as  this  Ministry  is
 concerned.

 We  have  never  contributed  to  the  hest
 of  apy  argument.  On  the  contrary  we  have
 tried  to  go  beyond  what  it  appears  on  the
 sutface,  tried  to  go  to  the  toots  of  the

 problems  and  find  genuine  solution’  which
 will  be  permanent  and  which  will  bring
 peace  in  an  arca  of  disturbance.  But  dur-

 ing  this  process  while  most  people  have
 extended  their  cooperation  and  support
 there  are  still  some  forces  and  some  groups
 which  eitber  do  not  see  the  wisdom  of  this

 path  or  seciog  the  wisdom  of  this  path
 deliberately  want  to  place  obstacles  on  this
 path.  Thatis  why  it  appears  that  the
 securi!y  environment  has  deteriorated.  In
 ।  sence  ।  bas  deteriorated,  but  in  another
 sense  we  must  recognise  that  the  forces  of
 rationalism,  the  forces  of  integrity,  the
 forces  of  unity  and  the  forces  of  patriotism
 have  also  been  strengthened  in  the  last  two
 years.  Despite  tremendous  odds  we  went
 through  an  election  in  Punjab  and  there  is
 in  Punjab  today  a  Government  elected  by
 the  pecple.  The  same  is  true  of  Assam.
 The  same  -  true  of  Mizoram.  The  same
 is  true  of  Jammu  and  Kashmir.  We  may
 have  lost  as  a  party  but  we  have  gained  as
 a  Naticn  and  that,  I  believe,  is  most
 important.

 Sir,  I  want  to  pay  tribute  to  the  Central
 police  organisations.  Neverin  the  history
 of  Independent  India  have  the  resources  of
 the  Centra!  police  organisations  been  stretch-
 ed  so  much.  The  CRPF,  tbe  BSF,  the
 Assam  Rifles  and  the  ITBP  have  performed
 under  tremendous  odds.  On  iate:nal
 security,  the  brunt  of  the  responsibility  bas
 been  borne  by  the  CRPF  assisted  by  the
 BSF  and  the  Assam  Rifles.  On  our  borders,
 the  BSF  has  rendered  ‘yeoman’s  service.
 When  there  was  a  challenge  to  the  integrity
 of  this  nation,  when  there  was  a  threat  on
 the  borders,  the  BSF  rose  to  the  occasion
 and  was  able  to  stand  side  by  side  with  our
 Defence  forces.  In  fact,  our  Defence
 forces  tave  nothing  but  praise  for  the  kiod
 of  assistance  and  help  they  got  from  the
 BSF.

 12  40  hrs.

 {MR  DEPUTY  SPEAKER  in  the  Chair}
 Sir,  in  the  snow-clad  mountains  of  the
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 Himalayas,  the  Jawans  of  the  ITBP  serve  at

 heights  of  15,000  ft.  to  20,000  ft,  They

 spend  six  to  nine  months  in  a  year  in  द

 very  inbospitable  climate,  They  are  exposed
 to  very  special  kind  of  occupational  hazards.

 Yet  they  have  performed  their  jobs  maofully.

 Sir,  ।  want  to  take  this  opportunity  to

 salute  our  CRPF,  our  BSF,  our  ITBP  and

 our  Assam  Rifles.

 Sir,  under  the  guidance  of  the  Prime
 Minsister  and  the  Home  Minister,  we  have
 done  a  very  exhaustive  review  of  the  pro-
 blems  facing  our  Central  police  organisations.
 We  have  taken  some  far-reaching  decisions.
 I  wish  to  share  with  this  House  some  of
 the  decisions  that  we  have  taken  which  will

 make  the  conditions  of  service  in  these
 forces  slightly  better,  which  will  make  them

 give  of  their  best  which  will  make  them  more

 secure,  which  will  make  their  families  more
 secure.  We  have  taken  a  noumber  of
 decisions  and  I  want  to  share  some  of  the
 decisions.

 Firstly,  we  are  now  in  an  advanced

 Stage  of  deciding  on  a  comprehcnsive  group
 jasurance  scheme  for  ali  ranks  of  the
 Central  police  organisations  which  will  give

 them  a  substantially  higher  benefit  in  case

 of  death  during  service  and  in  case  of
 retirement.  The  details  of  this  scheme  will

 be  announced  shortly.  Weare  doing  this
 in  consultation  with  the  Life  Insurance

 Corporation  and  it  would  be  a  tremendous

 improvement  to  the  service  conditions  of
 our  Central  police  organisations.

 Secondly,  Sir,  we  are  concerned  about

 the  facilities  in  the  border  outposts.  These
 border  outposts  are  on  our  western  border,
 0  our  eastern  border  and  some  of  them
 on  the  northern  border  at  heights  of

 15,000  ft.  to  20,000  ft.  We  ase  now

 trying  to  improve  the  conditions  of  living
 jn  the  border  outposts  and  particularly

 -  communication  facilities.  The  kind  of

 change  that  is  being  brought  about  in
 communication  facilities  will  mean  that

 every  border  outpost  is  linked  either  to  the

 Company  headquarters  or  to  the  battalion

 headquarters,  is  linked  not  only  in  terms
 Of  communicating  messages  and  orders  but
 also  linked  in  terms  of  providing  them
 food  and  supplies.  When  these  decisions

 *
 are  implemented,  we  hope  that  conditions
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 of  service  in  these  remote  border  outposts,
 where  they  stand  vigil  on  our  borders  and

 protect  the  unity  and  integrity  of  the

 country,  will  be  slightly  better.

 Sir,  we  attach  great  importance  to

 training.  Because  we  have  stretched  our
 forces  too  thin,  training  has  been  a  casualty.
 But  we  cannot  allow  this  situation  to  conti-
 nue  much  longer.

 I  would  appeal  to  State  Governments
 that  while  they  are  entitled  to  ask  the
 Central  Government  for  support,  while  it  is
 a  legitimace  demand  which  we  would  be

 obliged  to  meet  and  we  have  met  =  every
 legitimate  demand  of  the  State  Governments
 during  the  last  two  years,  ।  would  appeal
 to  the  State  Governments  to  cogperate  with
 us  in  ensuring  that  the  training  complements
 of  our  Central  police  organisations  are  not
 tapped.  We  must  train  our  forces.  They
 must  go  back  to  retraining.  They  must  go
 back  for  rest  and  recuperation.  Sometimes,
 therefore,  we  will  bave  to  say  no  to  some
 demands  of  the  State  Governments,  But
 we  need  to  have  83  companies  of  the  CRPF
 On  training  at  any  given  day  and  we  cannot
 go  below  this  minimum.  We  can  spare  our
 forces  only  subject  to  the  requirements  of
 training.  Today,  we  have  commissioned
 audits  of  the  training  programmes  for  all
 our  Central  police  organizations.  This  is
 under  way.  When  these  audit  reports  are
 received  in  the  next  two  to  three  months’
 we  will  revamp  the  training  programmes,
 we  will  upgrade  the  training  programmes,
 give  them  more  equipment,  give  them  more
 teaching  facilities.  When  the  new  pro-
 grammes  are  implemented  after  the  audits
 are  completed  in  two  to  three  months,  you
 will  find  that  our  forces  are  qualitatively
 better.

 Housing  is  an  area  of  great  concern  for
 us.  Weare  nowhere  near  the  Jevel  of
 satisfaction.  We  have  sought  the  coopera-
 tion  of  the  Urban  Development  Ministry.
 Fuods  are  available.  Ministry  of  Urban
 Development  will,  we  hope  give  us  coopera-
 tion  and  this  year  we  intend  to  do  more  in
 the  area  of  housing  than  we  have  done  in
 the  past.  Housing  is  ai  very  important
 element  to  keep  our  forces  at  a  high  level  of
 satisfaction,

 Sometimes  we  find  that  there  is  unjusti-
 fied  criticism  of  the  performance  of  the
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 Central  police  organizations.  There  may
 be  stray  incidents  here  and  there;  under

 grave  provocation  some  Jawans  sometimes

 may  behave  in  a  manner  which  is  not

 befiiting  of  the  uniform  tbat  they  wear,
 but  please  let  us  not  generalize.  Let  us

 look  at  these  isolated  incidents  in  the

 background  of  the  tremendous  service  that

 they  ure  doing  day  and  night  throughout  the

 year  in  the  far-flung  corners  of  this  country.
 What  make  for  headlines  are  the  isolated

 incidents.  But  what  should  fill  our  hearts

 with  gratitude  is  the  work  that  is  done

 silently,  quietly,  efficiently,  loyally  and

 with  devolion  every  duy  and  every  night

 throughout  the  year.  ।  think,  with  im-

 proved  training,  better  conditions  of  service,
 better  faclitivs,  better  retirement  benefits

 and  a  comprehensive  group  insurance

 scheme,  we  would  have  motivated  our

 Jawans  to  perform  better  and  even  these

 {fsolated  incidents  of  wrong  behaviour  will

 be  a  thing  of  the  past  and  will  not  be

 repeated  in  future.

 There  has  been  s  discussion  on  many
 subjects.  1  williry  to  answer  some  of
 them  and  the  Home  Minister,  in  his  con-
 cluding  remarks,  will  answer  the  remaining
 points,

 Firstly,  1  want  to  touch  upon  the  Assam
 accord  about  which  there  has  been  8.  consi-
 cerable  debate.  We  have  repeatedly  said
 in  Parliament  and  outside  that  we  are

 committed  to  implementing  the  Assam
 record.  There  is  no  dilution  in  that
 commitment.  Even  under  grave  provoca-
 tlon,  we  have  never  tried  to  raise  the  level
 of  the  rhethoric.  On  the  country,  our
 effort  has  always  been  to  persuade,  to
 reason,  to  argue  and  to  find  a  solution  =  1
 do  not  have  to  read  point  by  point  the
 progress  in  implementation  of  the  Assam
 accord,  but  there  are  some  points  on  which,
 1  think,  it  is  necessary  to  clarify  so  that  the
 doubts  raised  yesterday  during  the  course
 of  the  debate  are  dispelled.

 Hon,  Member,  Shri  Goswami  sought
 to  aay  that  the  Central  Government  has
 been  tardy  in  implementing  the  accord,  It
 is  far  from  corect.  On  the  contrary,  we
 think,  that  the  State  Government  is  often
 in  two  minds  about  whether  it  should  go
 ahead  in  implementing  the  accord  or  keep
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 this  a  ‘live’  issue.  Perhaps,  there  are’

 political  advantages  in  keeping  the  fire

 burning.  But  they  would  be  doing  a  great
 disservice  to  the  people  of  Assam  who  have
 elected  them  10  government,  if  they  want  to

 keep  the  fire  burning.  The  best  course,  the
 course  that  is  dictated  by  wisdom  and

 prudence  is  to  cooperate  end  implement  the
 Assam  Accord,  and  notto  find  scapegoats.
 for  the  difficulties  that  bave  arisen  ine

 implementing  some  points  of  the  Accosd.

 Let  me  take  Sir,  paragraph  55  of  the
 Accord.  The  idea  was  to  strengthen  the
 machinery  for  detection.  It  was  proposed
 thet  18  officers  shculd  be  appointed  in  the
 rank  of  superintendent  pclice.  18  names
 were  sent.  But  we  said  that,  in  their  own

 interest,  that  these  18  cfficers  should  be  a
 mix  of  cfficers  drawn  from  the  Assam’
 Police  as  wellas  drawn  from  the  Iodian
 Police  Service.  We  also  said  that  it  should
 not  appear  that  there  is  a  regions!  colour
 to  these  officers  who  will  te  officers  engaged
 in  strengthening  the  machisery.  Finally,
 there  was  agreement  between  the  Central
 Government  and  the  State  Government.
 We  approved  the  names  of  officers  which
 they  hadsent.  They  eventually  agreed  that
 10  officers  would  be  adequate.  But  then,
 another  obstacle  arose,  We  wanted  them
 to  tell  us  which  officers  should  be  sppointed
 to  which  district,  Wecould  have  done  ie
 ourselves.  But  we  did  nct  want  to  do  that.
 We  wanted  them  to  be  associated  in  a’lotting
 officers  to  districts.  That  took  time.
 Finally,  when  the  Assam  Government
 named  the  officers  and  the  districts,  promptly
 we  issued  the  notification  and  the  officers
 are  doing  their  job.

 Now  what  does  it  show  ?  This  example
 shows  that  there  must  be  an  understanding
 of  the  dynamics  of  the  working  of  a
 government,  A  government  does  not  work
 on  slogans.  A  government  cannot  work  on
 rhetoric,  A  government  cannot  work  on
 suspicion.  You  can  work  only  if  you  bend
 down  to  the  serious  business  of  runaing  a
 government.  My  appeal  to  the  Assam
 Government,  my  appeal  to  the  young  men
 and  women  who  have  formed  that  Govern-
 mentis  this:  “All  right.  Bend  down,
 settle  down  to  running  a  government.  It  is
 serious  business.”

 Now  take  for  example,  the  question  of

 setting  up  of  Tribunals,  After  tremendous
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 effort  and  searching  all  over  the  country,

 we  were  able  to  identify  18  judges  from

 outside  Assam  to  man  the  Tribunals  16

 judges  were  found  inside  Assam  to  man  the

 Tribunals.  We  set  up  20  functioning
 tribunals  in  which  these  36  judges  were

 holding  office.  Some  judges  held  office  in

 rhore  than  one  tribunal.  There  were  20

 finctioning  tribunals,  What  has  happened
 in  the  last  few  mooths  ?.  Everyone  of  those

 18  outside  judges  has  been,  so  to  tay,  en-

 couraged  to  leave  after  the  end  of  his

 tenure.  There  was  no  effort  to  request
 them  to  stay  on  after  the  end  of  the  initial

 tenure  and  continue  the  work.  Everyone
 of  the  18  judges  bas  gone  now.  And  of

 the  insiders,  the  18  judges  from  Assam,  six

 have  been  released.  Today,  there  are  only
 12  jadges  manning  four  functioning  tribunals.

 Now,  whose  fault  is  this  ऐ

 SHRI  INDRAJIT  GUPTA  (Basirhat)  :
 Who  released  them  ?

 P.  CHIDAMBARAM :  The
 We  gave  them  20

 functioning  tribunals.  But  they  have  only
 four  functioning  tribunals  today.  Yet,  they
 turn  round  aod  say  that  this  is  an  obstacle

 which  we  are  placing  io  implementing  the

 Accord.  1  would  urge  the  Assam  Govern-

 ment  to  review  its  position,  to  encourage

 judges  to  cometo  Assam  and  man  hess

 tribunals  and  not  encourage  them  io  very
 subtle  ways  to  leave  Assam  and  not  man

 these  tribunals.

 SHRI
 Assam  Government.

 SURI  M.R.  SAIKIA  (Nowgong):  May
 I  know  whether  the  judges  left  Assam  on

 their  own  accord  or  they  were  sent  by  the

 Government  of  Assam  ?  My  point  is,  tbey
 brave  left  Assam  on  their  own.  The  Assam

 Government  cannot  compel  them  to  remain

 in  Assam.

 SURI  P.  CHIDAMBARAM  :  Kindly

 listen  to  me.  I  am  using  a  careful  language.
 I  am  saying,  they  had  an  initial  tenure.

 At  the  end  of  the  initial  tenure,  if  you  are

 a  good  manager,  if  you  are  a  good  Govern-

 ment,  you  will  persuade  them  and  encourage
 them  to  remain  and  carry  out  their  tasks,

 But  if  you  create  objective  conditions  that

 they  cannot  continue,  and  if  you  subtly

 encourage  them  to  leave  Assam,  then  of

 course,  they  will  leave  Assam.  The  point
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 is,  it  is  in  your  interest  to  eoneourage  the’
 judges  to  remain.  If  you  are  not  able  to
 do  that,  you  are  not  a  good  manager.  You
 are  not  running  a  good  Government.  That
 is  what  ।  am  trying  to  say.  If  you  are  not
 a  good  manager,  will  not  be  able  to  manager
 your  people.

 (Interruptions)

 SHRIH.A.  DORA  (Srikakulam):  Did
 you  receive  any  complaint  to  that  effect  or
 is  it  only  your  surmise ?

 SHRI  P.  CHIDAMBARAM:  I  do
 not  make  surmises,  I  am  making  state-
 ments

 (Interruptions)

 AN  HON.  MEMBER  :  What  are  you
 Saying  about...

 SHRI  P.  CHIDAMBARAM  :  No  he
 need  not.  If  be  wants,  he  cao  join  the
 Indian  Foreign  Service  for  a  few  years

 THE  MINISTER  OF  HOME  AFFAIRS
 (5  BUTA  SINGH):  Or  retired  people  can
 go  and  give  him  some  briefing.

 SHRI  ए.  CHIDAMBARAM  :  Now  the
 point  is,  the  Assam  Government  must
 motivate  judges  to  come  to  Assam  and  man
 the  tribunals.  We  will  help  them.  But  the
 effort  must  come  from  the  Assam
 Government.

 There  was  a  lot  of  debate  on  the  IHilegal
 Migrants  (Determination  by  Tribunals)  Act—
 the  I.M.(D.T.)  Act.  Now,  we  could  argue
 and  argue  and  never  reacb  agreement.  But
 the  issue  remaios—anod  I  want  the  hos.
 Members  of  the  Opposition  to  kindly
 appreciate  the  point.  A  comparison  is  being
 made  to  the  Foreigners  Act  of  1946.  It  was
 intended  to  apply  and  it  did  apply  at  that
 time,  but  in  a  very  special  situation,  on  the
 eve  of  independence  and  immediately  there-
 after.  It  was  intended  to  apply  to  large
 number  of  people,  belonging  to  a  particular
 part  of  the  world,  essentially  %0  identify
 members  belonging  to,  what  we  may  call,
 without  any  disrespect,  the  Anglo-Saxon
 race.  Section  8  and  9,  therefore  say—that
 if  he  is  a  foreigoer  of  a  particular  category—
 the  ordinary  rule  of  proof  will  apply  under
 Section  8  and  if  it  does  not  fall  ander
 Section  8,  the  special  burden  of  proof  will



 7  D.G.,  87-88-~—Min.  of
 Home  Affairs

 apply  under  Section  9.  Now  what  has  this

 got  to  do  with  the  ILM.  (D.T.)  Act?  The

 LM.  (D.T.)  Act  does  not  empower  the

 Tribunal  to  determine  only  whether  a  person
 is  a  foreigner  or  not.  On  the  contrary,  the

 IM.  (D.T.)  Act  charges  the  Tribunal  to

 determine  whether  a  person  is  an_  illegal

 migrant.  And  a  person  is  an  illegs!  migrant

 only  if  he  satisies  each  one  of  three

 conditions.  Let  me  read  Section  3  (c)  :

 ‘illegal  migrantਂ  means  a  person  in

 respect  of  whom  each  of  the  fallowing

 conditions  is  satished,  namely  :

 (i)  he  has  entered  into  India  on

 or  after  the  25th  day  of

 March,  1971,

 (ii)  be  is  a  foreigaer,

 (iii)  be  has  entered  into  India

 without  being  in  possession  of

 थ  valid  passport  or  other
 travel  document  or  any  other
 lawful  autbority  in  tbat

 behalf.’

 “Poreigner’’  is  defined  as  baving  the  same

 meaning  a8  in  the  Foreigners’  act.  So,
 the  tribunal  is  not  १०  determine  only  whether

 a  person  is  a  foreigner,  The  tribunal  is  to

 determine  whether  the  person  is  a  foreigner
 and  whether  he  has  entered  India  on  or

 after  25th  March,  197)  and  whether  he  has

 catered  India  without  being  in  possession  of

 a  valid  passport  or  other  travel  doeument  or

 any  other  lewful  authority  in  that  behalf.  1

 is  to  determine  whether  ali  the  three

 ingredients  are  satisfied  that  we  have  adopted
 under  Section  12  the  wholesome  principle
 applicable  to  all  civil  tribunals,  namely,  the

 principle  of  preponderance  of  evidence.

 Section  12  days:

 “The  Tribunal  to  which  a  reference

 has  been  made  under  Section  8,  or  to

 which  an  application  has  been  mace

 under  that  section,  shall,  after  taking
 such  evidence  as  may  be  adduced  before

 it  and  after  making  such  inquiry  as  it

 may  think  fit  and  after  hearing  such

 persons  as  it  may  deem  appropriate,  by
 order,  decide  the  question  as  to  whether
 the  person  named  in  such  reference  or

 application,  85  the  case  may  be,  is  or  is

 not  an  illegal  migrant.’’
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 Can  you  bave  a  fairer  provision  than

 one  which  says  after  taking  such  evidence  88

 may  be  adduced  before  it  ?

 13.00  hes.

 Sir,  the  evidence  can  be  adduced  by
 both  sides.  Then,  ‘after  making  such  inquiry
 as  may  deem  fit’.  It  may  be  a  local  inquiry.
 It  may  be  an  inspection.  It  may  be  looking
 into  documents.  Also,  “After  hearing  such

 persons  as  it  may  deem  appropriate,”  wide

 powers  have  been  given  to  this  tribunal.
 There  is  an  appeliate  tribunal.  There  is  8180
 the  power  under  Article  226  and  227.  This  is
 the  principle  which  many  Hon.  Members
 will  bear  out,  a  principle  which  applies  to
 all  civil  tribunals  under  Indian  law.  Aj!  civil
 tribunals  under  the  system  of  Anglo-
 American  Jurisprudence;  All  civil  tribunals
 function  under  this  principle.  And  when
 the  Assam  Government  raised  doubts  about

 it,  we  obtained  legal  opinion  and  we
 forward  that  legal  opinion  to  the  Assam
 Government  on  the  17th  of  December  1986.

 Sir,  I  wish  to  read  a  portion  of  that  opinion,
 It  says  ;

 “Another  well  recognised  rule  is
 that  a  party  need  not  prove  such  facts  as
 are  specially  whithin  the  khowledge  of
 other  party.  The  evidentiary  value  of
 the  evidence  adduced  before  the  tribunal
 and  the  credibility  of  the  oral  evidence
 let  in  will  have  to  be  judged  by  the
 tribunal.  If  we  impese  the  burden  of
 proof  provided  under  Section  9  of  the
 1946.0  Act—that  is  only  a  hmited  Act
 applicable  to a  foreigner  whereas  otber
 ingredients  have  to  be  proved  here
 through  1983  Act,  the  same  wii)  be
 struck  down  as  violative  of  the  Article
 21  of  the  Constitution.”

 Assam  Government  was  requested  to  offer
 its  views  on  the  legal  opinion.  They  have
 offered  their  opinion  on  the  13th  March
 1987,  So,  they  have  taken  three  months  to
 give  their  views.  This  view  is  being  studied.
 But,  in  the  meanwhile,  I  would  most  humbly
 appeal  to  Hon.  Members  belonging  to  other
 parties  in  the  Opposition  because  you  did
 speak  on  some  matters  but  you  should  speak
 also  on  there  matters  so  that  you  views  gre
 heard.  What  is  independent  opinion  in
 these  matters  2?  What  do  independent  com-
 mentators  say  ?  I  find,  Sir,  that  there  ig
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 a  faseination  in  the  Opposition  for  certain

 newspapers.  And  I  think  opinion  expressed

 by  these  newspapers  would  have  same  value

 as  far  -4  Members  are  concerned.  I[  want

 to  read  from  the  opinion  expressed  by...
 (interruptions)

 DR.  G  5.  RAJHANS  (Jhanjbarpur) :
 You  give  a  summary.

 SHRI  P.  CHIDAMBARAM  :  ।  want

 to  read  this  portion  because  it  is  not  that
 Government  alone  is  taking  this  position  and

 I  think  they  should.,.(laterruptions)

 MR.  DEPUTY  SPEAKER  :  Madam,
 cap  you  say  about  the  Lunch  break  ?

 (Interruptions)

 MR.  DEPUTY  SPEAKER:  No,  No.

 Madam,  wants  to  say  about  the  Lunch.

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  PARLIAMENTARY

 AFFAIRS  (SHRIMATI  SHEILA  DIKSHIT):

 Sir,  ह  would  like  to  suggest  that  this  hon,

 House  will  forego  the  whole  Lunch  Hour.

 (Iaterruptions)

 MR.  DEPUTY  SPEAKER:  No  lunch

 break.  Lunch  is  trere,  po  lunch  break.

 CUnterruptions)

 SHRIMATI  SHEILA  DIKSHIT:  I  said

 Lunch  hour  very  categorically.

 MR.  DEPUTY  SPEAKER  :  For  today
 only.  (Interruptions)

 SHRI  INDRAJIT  GUPTA  :  For  today
 only  or  from  today...(/aterruptions)

 SHRIMATI  SHEILA  DIKSHIT:  For
 todav  only.  Tomorrow  we  will  see
 tomorrow.

 SHRI  INDRANIT  GUPTA  During
 the  days  of  the  Budget  proceedings  we  do

 give  up  lunch  hour.  We  are  running  bebind
 schedule.

 SHRIMATI  SHEILA  DIJKSHIT:  That
 is  right  We  have  decided  we  will  do  so

 subject  to  the  approval  of  the  House  every-
 day.  This  was  decided  in  the  BAC  subject

 to  the  approval  of  the  House  cyeryday,
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 SHRI  INDRAJIT  GUPTA  :  We  will  be
 guillotining  so  many  Ministries.

 SHRI  P.  CHIDAMBARAM  :  Sir,  I
 want  Hon.  Members  of  the  Opposition  and
 belonging  to  some  other  parties  to  prevail
 upon  the  Assam  Government  to  realise  the
 folly  of  pressing  this  argument  regarding
 burden  of  proof.  I  personnally  and  believe
 and  I  most  humbly  submit  it  would  be
 violative  of  the  Constitution.  We  cannot
 agree  to  any  change  in  the  law  which  will
 open  the  door  to  persecution  of  the  poor
 people  or  any  minority.  We  cannot  agree
 to  a  change  in  the  law  which  will  open  the
 door  for  harassment  by  low  level  ofticials,  of
 people  who  may  not  have  any  documents—
 which  may  be  washed  away  in  the  fioods,
 lost  in  riots—and  of  people  who  have
 suffered.  We  cannot  add  to  the  misery  and
 burden  of  these  pocr  people.  If,  under  the
 law,  it  is  possible  to  detect  any  person  as  an
 itlegal  immigrant,  certainly  the  law  should
 take  its  course,  and  the  tribunals  should
 determine,  subject  to  the  appellate  tribunal
 and  subject  to  the  High  Court.  But  it
 would  be  a  dereliction  of  duty  on  the  part  of
 the  Central  Government,  it  would  be  a
 dereliction  of  duty  on  the  part  of  other
 political  polities,  if  they  acquiesce  in  this
 very  unfair  demand  to  shift  the  burden  of
 proof  on  persons  who  are  poor,  who  are
 weak  and  who  have  suffered.  1  would
 humbly  appeal  to  the  Assam  Government  to
 review  its  position,  particularly  when  the
 legal  position  is  clear,  viz.  that  any  change
 in  the  law  would  be  viclative  of  Article  2
 of  the  Constitution.

 May  I  read  a  portion  from  the  editorial
 of  “The  Times  of  Indiaਂ  7  है!  says:

 “The  sensitive  implications  of  these
 modifications  that  the  AGP  Government
 is  seeking  are  only  too  apparent.  Aware
 of  the  electoral  promises  it  made  to  its
 constituents  on  reducing  the  aumber  of
 ८४81  migrants  settled  in  the  State,  it  is
 responding  to  the  pressure  being  exerted
 on  it  by  public  opinion  to  deliver.  At
 tbe  same,  minority  groups  in  the  State
 have  made  plaio  their  opposition  to  any
 move  to  amend  the  1983  Act  on  the
 Proposed  lines.  ............At  the  same
 time,  it  is  io  the  interests  of  harmony  in
 the  State  that  the  detection  of  illegal
 migrants  does  not  become  an  excuse  for
 @  general  witchhunt  against  the
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 minorities.  So  far,  the  Centre  has

 ignored  the  issue  in  the  bope  that  it  will

 simply  go  away.  But  it  will  not,  aod

 the  AGP  Government  is  muking  sure

 that  it  does  not.”

 Again,  we  have  another  view  expressed
 by  “The  Statesmanਂ  ;

 “It  is  easy  to  imagine,  therefore,
 the  fate  of  poor  and  unlettered  villagers
 who  may  be  suddenly  set  upon  by  lower
 level  police  officials  at  the  instance  of
 over-zealous  student  leaders  and  asked
 to  prove  their  identity.  Since  the  very
 plank  on  which  the  AGP  attained  power
 bas  undermined  its  impartiality,  it  is

 hardly  possible  for  the  Centre  to  accept
 its  proposals,  knowing  that  unrestrained

 authority  in  the  matter  of  detecting
 illegal  immigrants  will  only  result  io
 further  harassment  of  the  linguistic  aod

 relig:o  16  minorities.  If  she  AGP  Govern-
 meat  is  keen  On  a  proper  implementation
 of  the  accord,  it  should  desist  from

 trying  to  change  the  terms  of  the  [legal
 Migrants  (Determination  by  Tribunals)
 Act  and  allow  it  to  follow  its  own,
 admittedly  slow,  but  basically  fair  and

 legal  =  procedure.  The  stipulations
 regarding  the  area  from  which  a  com-

 plaint  can  be  lodged  against  a  suspected
 immigraot,  along  with  the  payment  of  a
 fee,  are  meant  to  protect  genuine
 citizens  against  frivolous  and  motivated
 charges.  Any  tampering  with  the  rules
 to  serve  the  purpose  of  a  particular  party
 will  only  provoke  social  tension.  The
 best  way  to  save  the  accord,  therefore,
 is  to  let  existing  laws  take  their  own
 course.”

 Independent  opinion  also  supports  the
 Central  Government’s  position.  It  would  be
 unfair  to  tamper  with  the  cardinal  features
 of  the  Act.  Any  minor  changes  to  be  made,
 we  have  agreed.  Mr.  Goswami  himself
 pointed  out  that  on  2  or  3  points  we  have
 reached  agreement,  We  can  look  into  that.
 But  we  cannot  change  the  structure  of  the
 Act.  It  is  a  basically  fair  and  sound  Act.

 There  are  some  other  aspects  of  the
 situation  in  Assam  which  require  our
 attention.  Firstly,  reference  was  made  to
 the  Asoka  Paper  Mills.  Now,  what Is  the
 Position  ?  ‘The  position  is:  we  have  worked
 Out  the  financial  package.  We  have  said
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 what  our  contribution  will  be.  We  have
 said  that  under  the  Accord,  tbe  Assam
 Government  must  be  responsible  for  the
 take-over  of  the  paper  mill,  We  will  belp.
 We  cannot  agree  to  the  demand  that  the
 mill  be  taken  over  by  the  Central  Govern-
 ment.  Though  we  have  worked  out  a

 package,  the  Assam  Government  has  yet  to
 decide  on  its  part  of  the  package,  and  it  is

 yet  to  decide  on  writing  off  the  arrears
 which  are  owed  by  that  mill  to  the  Assam
 Government.

 ।  believe  there  are  some  arrears  of

 electricity;  there  are  some  arrears  of  sales

 tax,  etc.  They  have  not  taken  a_  decision.
 Uniess  they  take  a  decision  on  their  part  of
 the  package,  it  will  be  difficult.

 Similarly,  on  the  jute  mills,  we  have

 already  contributed  Rs.  15  crores.  Now,
 it  is  for  tbe  Assam  Government  to  decide
 what  it  will  contribute  and  what  its  part  of
 the  package  will  be.  Unless  the  Assam
 Government  decides  its  part  of  the  package,
 it  is  not  possible  to  go  forward  on  this.
 Again  on  the  HT,  a  point  was  made

 yesterday.  There  is  a  group  set  up  by  the

 Ministry  of  Education.  A  consultant  has
 been  anpoioted.  They  are  to  give  a  report
 within  six  months,  They  have  started
 work.  Weare  waiting  for  the  report  of
 the  Educational  consultant.  When  the
 educational  consultant  gives  its  report,
 certainly  we  will  go  forward  on  the  IIT,
 In  no  matter,  on  no  issue,  have  we  dragged
 our  feet,  On  the  contrary,  we  are
 committed  to  the  Accord  and  we  are
 concious  that  we  must  implement  it  speedily,
 The  point  I  would  to  like  to  make  is  that
 you  must  create  objective  conditions.  The
 Prime  Minister  spent  3}  hours  sitting  with
 the  Chief  Minister,  going  through  every  line
 of  the  Accord  and  explaining  to  him  in
 Delhi.  He  was  satisfied.  But  when  he
 goes  back  to  his  State,  he  expresses
 dissatisfaction.  ।  only  hope  that  it  was
 not  because  Mr.  Dinesh  Goswami  travelled
 with  him  on  the  same  plane.  The  point  is
 that  the  Prime  Minister  patiently  explained
 every  line  of  the  Accord,  discussed  with
 him  and  asked  him  about  his  problems,
 gave  orders,  went  through  with  a_  fine  tooth
 comb  and  said,  yes,  this  is  all  that  can  be
 done  and  this  is  all  that  you  should  expect.
 You  cannot  be  a  statesman  in  Delhi  and
 a  politician  in  Assam.  One  must  bea
 statesman  in  both  the  places.  That  is  the

 only  way  you  can  solve  these  problems.
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 SHRI  INDRAJSIT  GUPTA  :  They  are

 politicians  in  both  the  places.

 SHRI  P.  CHIDAMBARAM  :  There  is

 &  problem  about  creating  objective
 conditions.  Now,  bow  are  you  creating

 objective  conditions  2?  Are  you  doing  it  by
 continuing  this  totally  misconceived  struggle

 against  Oil  India  7  1  think  ths  is  a

 dangerous  course,  Oil,  coal,  iron  ore,

 Manganese,  water.  every  mineral  every
 Mmatural  resource  of  the  country,  belongs
 to  the  whole  of  the  couotry,  Nobody
 can  say  that,  if  oil  is  explored  in  Assam,
 it  belongs  to  Assam;  nobody  can  say  that
 if  Iron  ore  is  found  in  Bihar,  it  belongs  to

 Bibar  or  if  coal  is  found  io  Aodbra

 Pcadesh,  it  belongs  to  Andhca  Pradesh.
 Oil  is a  natural  resource.  It  has  to  be
 shared  and  exploited  for  the  benefit  of  the

 country.

 Now,  Oil  India  has  done  tremendous
 work  in  the  last  several  years.  Oil  India  is
 one  of  our  premier  public  sector  concerns.
 When  Oil  India  was  faced  with  8  threat
 of  an  agitation,  which  threatened  to

 paralyse  its  operation,  the  Chief  Executive
 stood  his  ground.  The  Chief  Executive
 maintained  order  and  peace  in  tae  complex.
 He  produced  oil  for  the  country.

 Now  if  there  are  problems  about

 recruitment,  problems  about  local  people
 being  encouraged,  we  cao  look  into  those

 problems.  But  you  cannot  pit  the  might
 of  the  government  against  the  Chief
 Executive.  This  is  a  dangerous  priociple.

 We  have  lost,  I  am
 like  70,000  tonnes  of  oil
 Rs.  11.70  crores.

 told,  something
 valued  at  about

 SHRI  M.&.  SAIKIA  :  That  is  not  the
 loss.  04  15  there;  crude  011  is  stil  there.
 The  operation  is  closed  because  of  the
 fault  of  the  Chief  Executive.  (Interruptions)

 SHRI  P.  CHIDAMBARAM :  Nobody
 has  taken  away  the  oil;  nobody  has  said
 that  the  oi]  is  taken  away.

 SHRI  MR.  SAIKIA:  Who  is  respon-
 sible  for  the  prevailing  situation  in  the  oil
 fields  there  ?

 SHRI  P.  CHIDAMBARAM  :  Iam  not

 saying  that.  I  am  saying  that  there  is
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 something  known  as  opportunity  cost.  If

 you  don’t  mine  coal,  nobody  will  take  away
 cosl.  But  you  cannot  mine  coal  100

 years  later,  There  is  a  cost  to

 time;  there  is  a  cost  to  opportunity.  Hf
 there  is  machinery  and  men  and  equipment
 and  an  organisation  to  explore  and  exploit
 the  oil  wealth  of  this  country,  and  if  you
 keep  them  idle  or  it  does  not  work  to  10

 per  cent  capacity  or  it  does  not  reach  its

 target  of  output,  there  is  a  cost  and  that
 cost  will  eventually  fall  upon  you  and  me.
 You  cannot  rest  content  and  say  oil  is
 under  the  ground,  coal  is  under  the  ground,
 iron  ore  is  under  the  ground.

 SHRI  M.R.  SAIKIA  :  The  original  cost
 of  it—who  pays?  It  will  be  compensated
 when  the  operation  will  be  started.

 (Unterruptions)

 SHRI  P.  CHIDAMBARAM  :  Sir,  it  bas
 been  estimated  that  the  production  foss
 as  aresult  of  shut  down  caused  by  the
 agitational  problems  during  1986-87  is
 Rs.  11.70  crores.  Foreign  exchange  to  the
 tune  of  Rs,  10  crores  will  be  required  for
 import  of  crude  to  make  up  losses  of  produc-
 tion  !  Whom  does  this  benefits.  This  benefit
 no  one  and  I  would  again,  through  you  and
 through  this  august  House  appeal  to  the
 Assam  Government  that  if  any  problems
 must  be  sorted  out  They  must  be
 sorted  out  with  reasoned  debate,
 discussion  and  dialogue  and  one
 should  not  allow  any  organisation  in  Assam,
 may  be  a  student  body  or  may  be
 student  wing  to  take  the  law  into
 its  own  hands  and  launch  a  programme
 which  comes  seriously  in  the  way  of  running
 a  public  enterprise.  (interrupttons)

 SHRI  INDRAJIT  GUPTA  :  Has  the
 experience  of  the  Oil  India  given  the  Centre
 any  second  thoughts  about  the  second
 additional  refinery  to  be  set  up  which  is  past
 of  the  accord  7

 SHRI  P.  CHIDAMBARAM  :  No.

 SHRI  INDRAJIT  GUPTA  :  It  is  golng
 to  be  set  up,

 SHRI  P.  CHIDAMBARAM  :  We  think
 that  this  is  a  passing  phase.  We  think  that
 people  will  see  reason.  But  I  want  to
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 mak  it  clear  that  while  we  will  be  willing
 to  discuss  and  settle  any  problems  we  will
 aot  let  down  our  public  sector  executives
 or  the  men  who  are  threatened  by  a

 misguided  agitations.  That  we  will  not
 allow.  We  will  stand  by  our  people  who
 are  doing  a  fine  job  under  very  difficult
 conditions.

 To  answer  Mr.  Indrajit  Gupta’s  point,  as

 regards  the  oil  refinery  in  Assam,  the  State
 Government  bas  been  advised  to  identify
 suitable  private  parties  and  get  a  feasibility

 report  prepared  ani  the  Central  Govern-
 meant  will  provide  the  necessary  assstance.
 This  advice  went  out  on  the  15th  September,
 1986  and  we  have  not  yet  received  a_  reply
 from  the  State  Government.  We  are
 committed  to  setting  up  of  an  oil  refinery
 in  Assam  and  they  have  have  to  identify  the

 suitable  parties.

 SHRI  INDRAJIT  GUPTA  :  In  “the

 Joint  sector  7

 SHRI  P.  CHIDAMBARAM:  Yes,  in
 the  joint  sector.

 But  the  objective  ccnoditions  must  be
 created.

 Today  there  is  a  climate  in  Assam
 where  people  belonging  to  other  political

 parties  fear  that  there  is  a  threat  to  their
 lives  and  property,  I  do  not  wish  to  refer

 to  the  case  of  Mr.  E.S.  Parthasarathy  which
 is  pending  in  the  Supreme  Court.  But

 everybody  knows  that  it  was  ai  grucsome
 murder  of  a  senior  officer  and  the  effort
 pow  is  to  take  the  case  out  of  Assam  50
 that  it  can  receive  a  fair  trial.  But  since

 then,  what  has  happened  in  Assam  is  not

 very  happy.  ।  can  mention  names,  these
 names  are  well-known.  We  must  hang
 our  heads  in  shame  if  people  belonging
 to a  dctferent  political  party  or  having  a
 different  political  persuation  are  hounded

 and  killed.  1  refer  to  the  names  of  the

 following:  Mr.  Taokeshwar  Dhingia,  Dr.
 Bhumidar  Burman  who  was  seriously
 injured,  Shri  Mantosh  Das,  ex-Chairman,
 Dibrugarh  Municipality,  Shri  Debjit  Dhar

 Chowdbaty  of  the  Mahukma  Parishad  and
 Mr.  Kalipada  Sen  of  the  UMF.

 Now,  the  only  fault  of  these  people  is

 they  believed  in  a
 different  political
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 philosophy.  or  belonged  to  a  _  different
 political  party.  Is  it  not  the  duty  of  any
 State  Government—-I  am  not  referring  to
 apy  particular  State  -ं  it  not  the  duty  of
 the  State  Government  to  create  objective
 conditions  under  which  people  will  feel
 that  their  rights  are  secure  in  that  State ।
 I  would  hombiy  urge  the  Assam  Goverp-
 ment  to  look  into  this  problem.  This  is
 avery  serious  problem  and  we  cannot
 allow  the  situation  to  continue  in  any
 State,  much  less  in  ।  State  which  bas
 come  out  after  six  years  of  turmoil  and
 which  must  fiod  its  feet  and  regain  its
 economic  strength.  Ido  not  to  want  dwell
 much  longer  on  Assam  accorn.  ।  wish  to
 assure  the  House  that  the  Central  Govern-
 ment  is  committed  to  the  implementation  of
 the  Assam  accord.

 SHRI  SYED

 (Kishanganj)  :  What
 of  ULFA  in  Assam  7

 SHAHABUDDIN
 about  the  activities

 SHRI  P.  CHIDAMBARAM:  ।  will
 answer  when  ।  deal  with  that.

 We  seck  the  cooperation  and  under-
 standing  of  the  Assam  Government  in
 implementing  the  Assam  accord.

 There  was  a  reference  made  yesterday
 to  the  Gorkhaland  agitation.  I  thought
 that  after  the  elections  the  rhetoric  will
 come  down.  The  rhetoric  did  come
 down  even  when  the  opposition
 members  spoke  yesterday.  Ido  not  want
 10  raise  the  level  of  the  rhetoric.  But  we
 must  remember  one  thing,  The  first  person
 who  went  to  Darjeeling  and  made  a
 statement  on  19th  December,  1986  in  the
 heart  of  the  area  where  the  agitation  was
 taking  place,  was  Prime  Minister  Rajiv
 Gandhi.  On  19th  December,  1986.0  the
 Prime  Minister,  although  he  was  not
 accompanied  by  the  Chief  Minister,  landed
 in  Darjeelit.g  and  in  a  very  bostile  environ-
 ment  when  there  was  a  boycott  call,  went
 to  the  meeting  and  made  a_  categorical
 statement  that  Gorkhaland  will  never  be
 conceded  and  Bengal  will  never  be  divided.
 The  Chief  Minister  accompanied  the  Prime
 Minister  only  on  the  second  visit  on  7th
 February,  1987.  If  any  one  has  shown
 courage  in  proclaiming  the  correct  position
 and  policy,  if  any  one  has  consistently  stood
 by  his  policy,  if  any  one  has  faced
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 consciously  dropped  the  word  ‘anti- {Sbri  P.  Chidambaram]

 wojustified  criticism  in  the  matter  and  yet

 did  not  yield  ground,  if  any  one  appealed
 to  everybody  to  make  this  a  non-election

 issue,  if  any  one  saw  the  danger  of  such

 8  movement  to  the  integrity  of  thts  country
 and  therefore,  kept  the  opational  interest

 above  everything,  it  was  Prime  Minister

 Rajiv  Gandhi...(/nterruptions)

 SHRI  AMAR  ROYPRADHAN  (Cooch
 Behar}:  It  was  Mr.  Jyoti  Bosu.

 SHRI  SAIFUDDIN  CHOWDHARY

 (Katwa):  We  do  not  want  their  certificate.
 If  they  g  ve  certificate,  it  will  be  a  problem
 for  us.  (Interruptions)

 SHRI  P.  CHIDAMBARAM ।  ।  think,
 I  will  compliment  Mr.  Jyoti  Bosu  छि

 joining  the  Prime  Muoister  seven  weeks
 after  the  Prime  Minister  went  to  Darjecling.
 Some  people  see  wisdom  later.  Bat  as

 long  as  they  see  the  wisdom  we  do  not
 miad  complimenting  them...  (/aterruptions)

 Our  policy  on  Gorkhaland  has  been
 stated  on  more  than  one  occasion.  It  is  a
 clear  and  consistent  policy.  We  do  001
 subscribe  to  the  demand  and  we  oppose
 the  demand  for  a  separate  State.  Bengal
 will  never  be  divided  :  we  will  never  allow
 that.

 SHRI  AMAL  DATTA  (Diamond

 Harbour)  They  are  surreptitiously
 giving  encouragement  to  the  movement  and
 making  Gheising  a  hero.

 SHRI  P.  CHIDAMBARAM  :  Sir,  each
 State  Government,  each  political  party  has
 a  favourite  hobby-horse.  They  have  to  ride
 this  hobby-horse  for  a  while,  and  they  can
 continue  to  ride  this  hobby-horse...

 (Interruptions).

 SHRI  AMAL  DATTA:  If  they  had
 brought  it  in  the  elections,  they  would  have

 got  four  instead  of  forty.

 SHRI  P.  CHIDAMBARAM  :  ।  must
 also  compliment  the  State  Government  of
 West  Bengal  again  for  the  rather  late
 sealisation.  1  am  glad  they  no_  longer,  I

 believe,  use  the  Bengali  world  of  either

 Reshtriya  Virodhi  ot  Jatiya  Virodhi.  Now
 the  official  documents  are  using  the  word
 Vichhintawati.  1am  glad  that’  they  have

 national’——-a  phrase  which  occupied  a
 whole  session  of  Parliament—and  now  they
 are  dealing  with  the  problemas  it  should
 be  dealt  with.  It  isa  problem  of  a

 people,  a  problem  ofa  section  of  the

 people  who  have  genuine  grievances,  and
 these  grievences,  must  be  attended  to.

 One  point  which  I  wish  to  make  is  that
 we  have  a  greater  understanding  ona

 person  to  person  basis  with  Mr.  Jyoti  Basu
 who,  है  think,  works  very  well  with  the
 Home  Minister  and  the  Piime  Minister,  ”
 is  only  when  the  hon.  Members  of  the
 CPI]  (हन)  as  a  group  sit  in  this  House,  they
 take  a  position  which  is  very  different  from
 what  Mr.  Jyoti  Basu  takes  in  his  discussions
 either  in  Calcutta  or  in  Delbi.  So  1  would
 humbly  appeal  to  Wonourab'e  Members
 that  since  they  have  implicit  faith  in  Mr.
 Jyoti  Basu,  the  hon.  Members  ।  should
 leawe  the  issue  to  Mr.  Jyoti  Bisu  and  we
 will  solve  the  problem  using  the  good
 offices  of  Mr.  Jyoti  Basu,  and  they  should
 turn  their  attention  to  other  problems  in
 this  country.

 I  want  to  come  to  secularism  at  the  end
 and  ।  want  to  take  a  little  time  dealing  with
 that.  Some  reference  was  made  (0  the
 National  Police  Commission  and  to  what
 we  have  done.  ।  thought I  will  give  the
 figures.  There  were  621.0  recommendations
 of  the  National  Police  Commission;  85
 concerned  the  Government  of  India;  on
 84  we  have  taken  decision.  There  is  only
 One  recommendation  which  is  pending,  that
 is,  licensing  of  private  detective  agencies—
 something  which  is  occupying  the  Opposi-
 tion’s  mind  these  days.  ।  did  not  intend  to
 bring  this  up,  but  knowing  what  private
 detective  agencies  can  do  to  their  equani-
 mity,  I  think  they  should  allow  us  to  keep
 this  recommendation  pending  and  not  take
 a  very  hasty  decision  in  the  matter.  As  far
 as  we  are  concerned,  we  have  taken  most
 of  the  vital  decisions.  The  entire  recom-
 mendations  on  training  have  been  accepted.
 The  National  Crime  Records  Bureau  has
 been  set  up.  The  Central  Forensic
 Science  Laboratories  are  being  reorganised.
 Amendments  to  the  Indian  Penal  Code  and
 the  Criminal  Procedure  Code  and  conferring
 powers  on  Executive  Magistrates  in  respsct
 of  certain  specified  Acts  are  under  process
 and  they  would  be  brought  before  the
 Parliament.  Therefore,  as  far  as  Central
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 Government  is  concerned,  we  have  taken
 considerable  action  on  the  recommendations
 of  the  National  Police  Commission.

 I  want  to  say  afew  words  on  some
 new  movements  which  have  reared  their
 ugly  head  and  which  are  dangerous  to  the
 country.  Reference  was  made  to  ULFA.
 Our  rports  about  ULFA  are  very  disturb-
 ing.  ULFA  has  made  some  contracts
 with  some  otber  movements  in  the  North-
 Bast  and  I  think  the  governments  in  the
 North-East  must  wake  up  tothis  problem.
 ULPA  has  built  up  its  potential  in  the  last
 three  year.  We  know  its  area  of  operation
 we  know,  the  districts  -  which  it  operates.
 lt  has  some  hard  core  members,  many  of
 whom,  we  believe,  have  been  trained  in
 camps  run  by  the  NSCN,  What  worries
 us  fs  the  link  between  these  organisations,
 NSCN,  ULFA  aud  some  other  organi-
 sations.  Governments  in  the  north-east
 must  wake  up  to  the  realities  of  the  situa-
 tion,  and  here  I  must  say,  thanks  to  =  the
 bON-intervention  of  my  hon.  friends,  Mr.
 Saifuddin  Chowdhary  and  Mr.  Acharya,  we
 were  able  to  reach  a  good  working  srrange-
 ment  with  the  Chief  Minister  of

 Tripura...

 SHRI  SAIFUDDIN  CHOWDHARY  :
 When  you  are  doing  something  good,  we
 do  not  intervene.

 SHRI  P.  CHIDAMBARAM:  If  ।  you
 bad  intervened,  we  would  not  have  =  suc-
 ceeded.  We  have  reached  good  results—
 after  Mr  Sontosh  Mohan  Dev  and!
 visited  Agartala  Of  course,  the  Chief
 Minister  was  initially  reluctant  to  change
 his  position,  but  we  were  able  to  persuade
 him  that  he  must  do  certain  things  and  we
 will  do  certain  things.  Now,  what  have  we
 done  in  Tripura?  In  Tripura,  the  State
 Government  has  declared  some  areas  as
 disturbed  areas  under  the  Armed  Forces
 (Special  Powers)  Act  with  effect  from
 January  24,  1987.  On  the  basis  of  the
 Material  evailable  with  the  Central  Govern-
 Ment  and  the  material  furnished  by  the
 State  Government,  the  TNV  has  been
 declared  as  an  unlawful  association  urder
 the  Unlawful  Activities  (Prevention)  Act
 With  effect  from  4th  February,  1987,  and
 we  have  deployed  forces  belonging  to  the
 Assam  Rifles  in  Tripura  since  they  are
 Considered  suitable  for  counter-ipsurgency
 Operations  in  that  area,..
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 SHRI  BASUDEB  ACHARIA  (Ban-
 kura)  :  How  many  Companies  ?

 SHRI  P.  CHIDAMBARAM :  That,
 You  come  and  ‘ask

 me  privately,  I  will  tell  you.  But  we  can«
 not  announce  this  in  public.  What  was
 agreed  with  the  C  M.  has  been  given.  The
 results  are  obvious  now.  Afier  we  sat
 there  for  more  than  24  hours,  talked  to  the
 officers,  reorganized  the  command  structure,

 we  can  not  disclose.

 redeployed  some  of  the  officers,  inducted
 these  forces,  the  results  are  clear.  We  have
 been  able  to  apprebend  more  insurgents
 belonging  to  the  INV.  The  police  there
 bas  been  able  to  engage  them  in  encoun-
 ters,  Some  TNV  rebels  havo  surrendered
 and  many  have  been  apprehended.  Now
 the  climate  is  better.  This  has  bappened
 in  Tripura  despite  the  fact  that  the
 Central  Government  and  tha  State
 Government  are  run  by  different  Parties,
 It  means  that  we  need  not  look  at  these
 problems  in  a  partisan  manner.  We  do  not
 look  at  these  problems  in  a  partisan  manner,
 We  look  at  these  problems  because  we  are
 concerned  about  the  unity  and  integrity  of
 lodia,  we  are  concerned  about  the  welfare  of
 the  people,  we  are  concerned  about  peace
 and  good  government,  we  are  concerned
 about  law  and  order,  we  are  concerned
 about  public  order.  We  cao  adopt  the  same
 approach  in  Assam,  we  can  adopt  the  same
 approach  in  Nagaland,  we  can  adopt  the
 same  approach  wherever  we  are  faced  with
 aproblem  of  insurgency.  I  make  these
 prefatory  remarks  because  I  would  like  to
 appeal  to  the  Governments  in  the  northe
 eastern  States  to  lend  their  fullest  coopera
 tion  ७0  the  Central  Government  in  these
 problems,  It  is  much  easier  to  nip  these
 insurgency  movements  in  the  bud  rather
 than  deal  with  them  when  they  assume
 rather  alarming  proportions.  Today  ।
 believe  the  ULFA  can  be  contained,  teday  I
 believe  the  NSCN  can  be  contained,  the
 TNV  can  be  contained.  But  if  we  approach
 this  problem  in  a  partisan  manner,  if  we
 use  it  as  a  stick  to  beat  one  another,  we
 will,  in  our  fighting,  allow  these  insurgent
 movements  to  grow  and  then  we  will  find
 that  they  are  more  difficult  to  tackle.  I
 would  only  appeal  to  all  the  Governments
 inthe  north-east  and  all  the  political
 parties  in  the  north-east  to  ccoperate  with
 the  Central  Government,  and  the  kind  of
 progress  that  we  have  made  in  Tripura  gan
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 [Shri  P.  Chidambaram)

 be  made  in  other  States  to  deat  with  the
 insurgency  movements  To  answer  hon,
 Member,  Mr.  Saifuddin,  we  believe  that
 the  ULFA  is  containable.  We  are  attend.
 ing  to  this  very  serious  problem  and  we
 believe  that  we  can  contain  the  ULFA,

 Finally,  the  vexed  question  of  commu-
 nal  conflict.  Whatis  secularism?  Today
 communatism  does  not  spring  merely  from
 teligiun.  Anti-secular  forces  are  based  not
 only  on  religion,  they  are  based  on  caste,
 they  are  based  on  race  and  they  are  based
 on  religion.  Each  one  of  them  to  me  is
 non-secular.  ।  think,  casteism,  communa-
 Nsm  and  racism  are  all  different  aspects
 of  non-secular  forces.  Today,  unfortuna-
 tely  a  feeling  bas  grown  that  each  political
 leader  is  a  leader  ofa  caste  or  a  religion
 Otrarace  or  a  group  and  only  he  can
 deliver  the  goods.  The  leader  believes
 that  he  can  deliver  on  behalf  of  his  people
 and  the  group  believes  that  only  a  leader
 from  that  group  can  deliver  the  80005.

 It  is  a  shame  that  after  40  years  of
 Practising  democracy  we  should  still  have
 groups  and  leaders  who  believe  in  this
 totally  retrograde  principle.  We  must,  as
 a  House  and  as  a  nation’  condemn  this
 kind  of  politics  and  this  kind  0
 functioning.

 Ihave  never  recogniced  anyone  asa
 Moslim  leader  and  I  will  not  recognise
 him  in  future.  ।  have  never  recognised
 anyone  as  leader  of a  caste,  a  lJeader  of
 the  Jats  or a  leader  of  the  Thakurs  or  a
 leader  of  the  Brahmins.  ।  have  never
 recognised,  anyone  as  the  leader  of  a
 race.

 SHRI  INDRAJIT  GUPTA  ६
 speaking  for  yourself  7

 SHRI  ए.  CHIDAMBARAM :  I  am
 speaking  for  myself  and  I  hope  that  you
 will  allagree  with  me...(Iaferruptions)...
 I  am  speaking  for  myself;  Iam  speaking  for

 Are  you

 my  party  andI  am  speaking  for  the
 Government.

 SHRI  H.A  DORA:  Don’t  speak
 for  your  party,  we  know  that  your  party  15...
 (interruptions)

 SHRI  P.  CHIDAMBARAM  :
 too  serious  a  maties.  Jam  sure

 This  is
 some  of
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 you  will  speax  afterme  and  the  Home
 Minister  will  reply.  This  is  ७00  strious
 ।  matter,  please  tisten.

 I  think  what  is  happening  today  in  the
 country  is  that  people  bave  styled  them-
 selves  as  leaders  of  religious  groups,  caste
 8roups,  linguistic  groups,  racial  groups, and  they  want  to  do  politics  in  that  manner, We  must  put  anend  of  this  kind  of
 Politics.  We  must  base  our  Politics  on
 Policies,  principles  and  ideologies.

 SHRI  INDRAJIT  GUPTA  :
 mentalisen  is  also  an  ideology.

 Funda-

 SHRI  P.  CHIDAMBARAM  -  A
 retrcgrade  ideology,  an  undemocratic
 ideology  and  a  fascist  ideology.

 What  is  happening  today  is,  Sir,  while
 we  are  trying  to  bring  these  groups  into  the
 mainstream,  there  are  efforts  to  keep  these
 Btoups  outside  the  mainstream  and  there
 are  efforts  to  push  peopin  in  the  mainstream
 into  these  fringes.  I  think  both  =  are
 wrong.

 The  efforts  of  my  party  and  I  believe  my
 Government  the  efforts  of  Pundit  Jawaharlal Nehru  and  Indiraji  and  our  Prime
 Minister—are  to  bring  thse  groups  into  the
 mainstream.  It  is  a  painful  task,  it  is  a
 slow  process  and  it  will  take  time.  We  have
 to  necessarily  bring  these  people  into  the
 mainstream,  so  that  they  can  walk  along
 with  us  side  by  side,  shoulder  to  shoulder,

 Bu:  two  things  are  happening.  Two
 forces  are  at  work  against  our  efforts.  The
 first  is  the  work  of  narrow  and  parochial
 political  leaders  who  want  to  keep  some
 outside  the  mainstream.  1]  think  those
 narrow  political  leaders  must  be  identified
 and  exposed,

 SHRI  H.A.  DORA  :  Who  are  they  ?

 MR.  DEPUTY  SPEAKER  :
 speaking  generally.

 He  is

 SHRI  ए.  CHIDAMBARAM  :  The  other force  which  is  equally  bad  is  the  one  which, while  not  natrow  or  Parochial  in  itself,
 somehow  works  against  the  Process  which we  want  to  work  and  tries  to  Push  people in  the  mainstream  to  the  fringes.  That  also is  bad.  You  cannot  Push  people  who  are
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 in  the  mainstream  to  the  fringes  by  taking
 strident  positions.  Again,  as  I  said,  it  is
 only  a  spirit  of  re-conciliation,  a  spirit  of
 accommodation,  which  will  bring  people  who
 are  on  the  fringes,  for  whatever  reasons  into
 the  mainstream.  Pandit  Jawahar  La)  Nehru
 in  this  House  said  and  J  quote:

 “There  is  no  place  in  India  today
 for  any  organisation  preaching  violence
 or  communal  hatred.  No  such  organi-
 sation  will,  therefore,  be  tolerated.  The
 combination  of  politics  and  religion
 resulting  in  communal  politics  is  most

 dangerous  combination  and  must  be  put
 eoend  to.  It  is  harmful  to  the  country
 asawhole.  It  is  harmful  to  the  majo-
 rity  but  probably  it  is  most  harmful  to

 any  minority  that  seeks  to  have  some

 advantage  from  it.  ।  think  even  the

 past  history  of  India  will  show  that.”

 Of  course,  he  spoke  about  a  religious
 minority  but,  I  think,  the  same  applies  to

 people  who  see  themselves  as  a  linguistic
 minority  or  people  who  see  themselves  as  a
 caste  or  a  community  minority  in  an  area
 of  people  who  see  themselves  asa  smaller

 group  in  a  larger  population  io  an  area.  The
 answer  is,  and  the  way  of  prudence  and
 wisdom  lies,  io  bringing  these  groups  iato
 the  mainstream  rather  than  push  them  away
 from  the  mainstream  or  encourage  them  to
 form  theic  own  organisations.  We  must  not
 encourage  narrow  parochial  leaders  to  rise

 among  taose  groups  end  give  an  impression
 that  only  group  leaders  professing  a  parti-
 cular  religion  or  group  leaders  belonging  to
 a  particular  caste  can  dehver  the  goods  for
 that  caste  or  for  that  religion.

 Our  parties  must  become  broad-based.
 The  political  parties  must  become  broad

 enough  to  take  within  them  every  caste,
 every  religion,  every  race  and  every  language
 group.  We  must  never  in  thought,  word  or
 deed  do  anything  in  our  political  parties
 which  will  push  out  people.  If  any  party
 adopts  a  policy  consciously  or  un-consciously
 which  alienates  the  people  on  the  ground  of

 religion,  that  is  bad,  or  alienates  any  group
 op  the  basis  of  language,  that  is  bad.  We
 cannot  drive  them  out  because  they  feel  that
 their  language  interests  are  not  secure  in  the
 Mainstream  and  in  the  broad  framework.
 We  cannot  drive  out  people  who  rightly

 or wrongly  believe  that  their  identity  as  a

 CHAITRA  12,  1909  (SAKA)  D.G.,  87-88—Min.  of  322
 Home  Affairs

 religion  or  identity  as  a  race  or  identity  as  a
 linguistic  group  is  in  danger,  So,  we  must
 broad-base  our  political  parties.  How
 many  political  parties  are  sufficiently
 broad-based  7  Whatever  the  faults  of  my
 party  may  be,  ।  can  claim  that  we  belong
 to  the  most  broad-based  party  which  attracts
 within  it  every  religion,  every  group  and
 every  language.  Wecan  proudly  stand  up
 and  say  that  we  are  people  belonging  to
 every  group  io  this  country.  Can  you  say
 that  about  your  party?)  Which  party  can
 say  that  today?  (Interruptions)  1  do  not
 want  to  name  parties  but  ।  ask  which  other
 party—lJeaving  for  the  moment  the  Muslim
 League  and  the  Kerala  Congress  ..]  repeat...
 which  other  party  can  claim  to  be  a  national
 party  ;  which  other  party  can  claim  to  be
 broad-based  party  and  which  other  party
 can  really  claim  that  it  attracts  into  its  fold
 people  from  all  parts  of  the  country,  from
 all  religions,  from  all  castes,  from  all  groups
 and  from  ail  linguistic  groups.  Which  other
 party  is  thers  2?)  (Interruptions)  Mr.  Chinta
 Mohan  cannot  claim  that  for  his  party.
 Surely  you  cannot  claim  that  for  your  party.
 The  Lok  Dal  cannot  claim  that  for  ita
 party—Lok  Dal  ‘A’  or  ‘Bਂ  or  whatever  it  is,

 (interruptions,  There  is  only  one  Congress,
 The  rest  are  all  alphabets.  (Interruptions)

 Sir,  when  we  talk  about  secularism,  we
 must  do  some  5001  searching.  We  must  look
 at  ourselves.  We  must  ask  ourselves  whether
 we  are  secular  enough  to  take  within  our
 fold  every  group  10  this  country  which,  for
 right  or  wrong  reasons,  feels  that  it  is  aliena-
 ted  or  feels  it  is  deprived  of  certain  rights,
 feels  that  it  is  deprived  of  certain  privileges,

 SHRI  INDRAJIT  GUPTA  (Basirhat) :
 Including  the  big  business  houses.

 SHRI  P.  CHIDAMBARAM  :  ।  thought
 day  before  yesterday  and  today,  the  defence
 of  certain  big  business  houses  is  coming
 from  that  side,

 AN  HON,  MEMBER:  We  are  not
 defending.

 SHRI  P.  CHIDAMBARAM  :  The  pro-
 cess  can  go  on  only  in  two  ways...!Interrup-
 tions)...You  are  not  listening  to  me  because
 you  are  afraid  of  truth.  Listen  to  me.

 AN  HON,  MEMBER  ;  You  also  listen
 to  Us.
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 SHRI  P.  CHIDAMBARAM  :  Youcan.  claim  to  be  secular  and  nationalist,  now

 point  your  finger  at  some  political  parties  or

 some  political  organisations  and  say  you  are

 natrow,  you  are  perochial,  you  are  sectarian.
 The  question  is  whether  the  other  political

 parties  and  otber  political  organisations  are
 broad  enough  to  absorb  all  those  people
 who  feel  that  they  are  pushed  away  from  the

 mainstream.  ह.  am  =  sure,  Mr.  Indrajit

 Gupta  will  agree  with  me  when  he  reflects

 upon  it.

 SHRI  INDRASIT  GUPTA  :  ।  think  you
 are  appealing  to  Mr.  Shahabuddin  to  join

 your  party.

 SHRI  P.  CHIDAMBARAM  ।  I  am  not.
 1  hop:  that  the  Janata  Party  which  claims
 to  be  national  and  secular  will  be  able  to

 nationalise  and  secularise  and  keep  withia
 itself  Mr.  Shahabuddin  and  not  say  that  we
 don’t  have  anything  to  do  with  Mr.
 Shahbuddin.

 AN  HON.  MEMBER  :  Only  by  persua-
 sion.

 SHRI  P.  CHIDAMBARAM
 I  want  hope  so.  I  want  remaia
 in  the  Janata  Party  and  preach
 secular  and.  national  policies  which,
 Iam  sure,  he  can  preach.  This  is  what
 is  lacking.  You  cannot  constantly  use
 as  a  stick  to  beat  some  people.  I  think  I
 am  making  my  position  very  clear,  What
 wesay  is  we  cannot  allow  the  sarrow,
 sectarian  and  parochial  forces  to  grow.
 We  must  cleans  our  politics.  We  must
 become  secular  in  the  true  sense.  We  must
 be  able  to  absorb  all  the  groups  within  the
 broad  political  framework  of  this  country  so
 that  they  can  work  in  the  mainstream.  Sir,
 when  we  are  engaged  in  doing  this,  ।  bave
 no  hesitation  in  complimenting  the  Commu-
 nist  Party  of  India  and  the  Community
 Party  (Marxists)  because,  ।  think,  they  are
 the  two  other  parties  which  certain  share
 this  broad  ethos  of  a  truly  national  secular
 party.  The  kind  of  work  they  are  doing  in
 Punjab  ..(Interruptions)  ..।  have  no  hesitation
 in  paying  my  tribute  for  the  work  they  are
 doing  in  Punjab  along  with  the  Congress
 Party.  1  think  we  owe  them  a  tribute.  But
 while  we  are  working  on  these  lines,  what  is
 happening  outside  ?  We  find  people  who

 **Not  recorded,

 want  to  ride  ona  tiger.  Those  who  ride  on
 a  tiger,  you  know  where  they  will  end  ap.
 Two  days  ago,  we  had  aés  rally
 in  Delhi.  What  were  the  speeches
 made  im  tbat  rally?  If  that  kind
 of  poison  will  be  spread  in  the  capital  of

 India,  it  is  a  matter  of  shame  to  this

 couotry.  Hf  anyone  stands  shoulder  to
 shoulder  or  stands  side  by  side  with  people
 speaking  that  language,  I  think  and  ।  hubmly
 submit,  some  of  the  responsibility  will  have
 to  be  shared  by  those  who  went  to  share
 that  stage.  Anyone  who  is  truly  secular,
 truly  patriotic,  truly  nationalist  should  bave
 abandoned  that  stage.  How  can  one  walk
 with  somebody  who  says  “‘burn  houses,  burn
 kothis,  kill  people  -  How  can  you  walk
 with  somebody  who,  unsheathes  a  sword,  who
 spreads  poison,  and  yet  say:  -  ama
 democrat,  1  believe  in  the  judicial  system
 and  I  believe  in  the  Constitution  of  India’.
 One  cannot  run  with  the  hare  and  hunt  with
 the  hounds.  There  is  only  one  path.  The

 path  of  Mahatma  Gandhi  and  Jawahar  Lal
 Nehru.  Evens  if  you  are  a  lonely  man,  go
 en  that  path  with  courage,  but  do  not  ride
 a  tiger.  Those  who  ride  a  tiger  will  end  up
 inside  the  tiger.  It  is  not  as  though  Govern-
 ment  is  powerless  to  take  action;  action
 will  be  taken  when  it  bas  to  be  taken.  What
 is  important  now  is  to  convince  the  people  of
 the  grave  dangers  by  allowing  sucn  inove-
 ment  to  raise  their  heads.

 CUnterruption,y**

 MR.  DEPUTY  SPEAKER:  Nothing
 will  go  on  record.  Not  allowed.  Please  take
 your  seat...I  never  allowed  you  to  speak.

 (laterru  pitons)**

 MR,  DEPUTY  SPEAKER:  He  never
 mentioned  you.  Why  are  you  getting  pro-
 voked  7  Not  allowed.

 SHRI  ।  CHIDAMBARAM :  I  make
 my  remarks  with  a  senee  of  responsibility...
 Claterruptions)**

 MR.  DEPUTY
 allowed.

 SPEAKER  :  Not

 (Interruptions)**
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 वक

 J
 am  on  a  point  of  order  511,

 (interruptions)

 MR.  DEPUTY  SPEAKER  :  I  cannot

 bear  your  point  of  order,  ह  request  the  hon.

 members  to  take  their  seuts.

 Cinterruptions)®*

 MR.  DEPUTY  SPEAKER:  Nothing

 goes  on  record.  You  please  sit  down.

 (farerraptions)**

 MR  DEPUTY  SPEAKER  :  The  matter
 is  over  now.  You  please  take  your  seats,
 Do  not  go  on  raising  the  issue.  Yes  please.
 What  “  your  point  or  order.

 {Translation}

 SHRI  RAJ  RUMAR  RAI:  Mr.  Deputy
 Speaker.  Sir.  |  am  on  a  point  of  arder.
 Shri  Saifuddin  Chowdhary  has  asked  ose  of
 the  Members  to  get  out.  ।  want  your  ruling
 on  this  point.  (Interruptions)  He  is  calling
 our  party  as  communal  (/nterruptions).

 [English]

 MR.  DEPUTY  SPEAKER  :  I  have
 aliowed  nothing  to  go  on  record.  There  is
 no  point  of  order  because  nothing  is  going
 to  come  on  record.

 SHRI  ए  CHIDAMBARAM  :  Therefore,
 I  would  humbly  appeal  to  everybody  that
 we  cannot  allow  communalisation  of  our
 politics  because...

 SHRi  BASUDEB  ACHARIA:  Every-
 body  knows  our  Party's  stand.

 SHRI  P.  CHIDAMBARAM ८
 ।  complimented  your  Party.

 ।  agree.

 We  cannot  allow  communalisation  of  our
 Politics  because  democracy  cannot  function
 except  on  the  basis  of  secularism.  You
 canoot  have  non-secular  politica  and  yet  hope
 to  have  a  democracy.  It  is  only  secularism
 which  will  ensure  democracy  and  the  rise  of
 non-secular  forces  and  the  decline  of  secular
 forces  will  mean  the  death-knell  of  our
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 democracy.  If  we  have  to  strength  our

 democracy  we  have  to  strengthen  secular
 forces  and  secular  parties.  I  believe  that
 this  effort  to  accularise  our  politics,  which
 in  the  long  run  will  strengthen  our  demo-

 cracy,  will  not  be  undermined  by  certain
 forces  or  certain  individuals  of  certain

 groups,  even  while  they  passionately  advocate
 certain  causes.

 14.00  brs.

 I  know  that  there  are  problems  which
 ate  troubling  us.  Babri  Masjid  is  indeed  a
 problem.  But  ॥  have  tried  to  acquaint
 mysclf  with  the  problem.  The  Home  Minis-
 ter  is  seized  of  the  problem  and  I  am  sure,
 in  bis  reply  he  will  touch  upos  it.  But  in
 my  brief  acquaintance  with  that  problem,  ।
 have  known  and I  have  come  to  the  con-
 clusion  that  this  is  a  problem  which  can  be
 solved  if  we  are  able  to  localise  the  problem,
 if  we  are  able  to  contain  the  size  of  the

 problem.  We  all  know  what  the  problem
 in  Ayodbya  is.  We  all  know  or  those  who
 have  been  to  Ayodhya  know  aod  those  who
 have  scen  the  information  known  what  this
 particular  mosque  and  the  old  pillars  are.
 We  all  kaow  the  number  of  people  who  are
 involved  in  tbat:  the  population  ।  of

 Ayodhya,  the  number  of  muslim  families
 there,  These  things  all  very  well  known.
 Let  us  contain  the  problem  and  Iet  us  try
 to  solve  it  instead  of  making  it  a  major
 national  controversy.  I  make  this  appeal
 io  all  sincerity.  I  sincerely  believe  that  we
 will  find  a  solution,  if  we  are  able  to  keep
 this  problem  within  the  confines  of  that
 State  and  that  urea  and  001  raise  it  to  the
 level  of  a  national  controversy.  Once  you
 subscribe  to  this  approach,  you  will  find  that
 the  solution  falls  into  place.  The  begin-
 pings  of  a  solution  are  visible  to  everybody.
 The  standards  are  visible.  It  only  now

 requires  somebody  who  can  pull  these
 strands  together  and  work  out  a  frame-
 work.  ।  can  issure  this  House,  hon.  Home
 Minister  is  seized  of  the  problem  and  we  will
 find  a  solution  to  the  problem  but  please,
 let  ७  not  add  new  dimensions  to  the

 problem,  which  it  does  not  deserve  and  not
 raise  it  to  the  level  of  a  national  contro-

 versy.  There  ace  efforts  afoot  ia  that  area
 to  bring  leaders  of  both  communities  to  find
 a  solution.  There  are  other  well

 पि  ि  विकि  विवि  द  कि  द  -  अ  - ।
 *  ११01  recorded.
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 meaning  individuals  who  are  engaged  in  this
 effort.  ।  think  we  should  allow  this  effort
 to  continve  rather  than  beat  the  drums  of
 war  and  battle.  The  first  thing  is  that  you
 should  stop  the  beating  of  drums  of  war.
 Two  days  ago,  some  individuals,  some
 leaders  did  just  that.  Let  that  be  the  first
 and  the  last  occasion.  Let  us  not  have  a

 repeat  of  that  kind  of  a  rally  because  it  is
 not  going  to  help  this  country...

 Uaterrupticas)

 The  communal  situation  has  indeed
 caused  us  concern  but  without  taking  any
 credit  for  it,  let  me  say  that  the  communal
 situation  is  a  matter  on  which  the  Govern-
 ment  is  seriously  engaged.  You  would
 remember  that  last  year  in  July,  intervening
 io  the  debate  on  the  communal  situation,  |
 made  a  statement  and  the  Home  Minister
 endorsed  it  with  great  vigour,  that  we  will
 hold  the  S.P.  aad  the  District  Magistrate
 responsible  for  the  communal  situation.
 We  want  them  to  implement  the  guidelines.
 We  do  not  want  them  to  look  over  their
 shoulders  all  the  time  to  the  State  Capital
 and  look  for  orders  on  an  hour  to  hour
 basis  from  the  State  Capital.  The  man  on
 the  spot  must  deal  with  the  situation.

 CUnterruptions)

 SHRI  RANA  VIR  SINGH  (Kaiserganj)  :
 I  would  ask  the  Minister,  why  don’t  you
 hold  responsible  the  particular  public  re-
 presentatives  who  are  there?  Why  always
 S.P.  and  District  Magistrate?  Why  not
 the  Members  of  Parliament  or  MLAs?
 They  should  also  be  held  responsible...
 (Iinterruptions)*  You  should  a  0  lay  down
 certain  policies...

 (Interruptions)

 SHR!  P.  CHIDAMBARAM  :  Members
 of  Parliament  and  Members  of  Legislature
 are  indeed  responsible  for...

 (Interruptions)

 SHRI  RANA  VIR  SINGH:  They
 should be  made  equally  responsible.  And
 if  they  behave  in  tbat  fashion  they  should
 be  refused  ticket  or  they  should  not  be
 allowed  to  participate  in  the  election.

 SHRI  P.  CHIDAMBARAM  :
 J  am  talking  of  the

 ।  agree.
 Government.  As
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 Government  we  must  hold  the  District
 Magistrate  responsible.  As  Government,
 we  can  only  hold  the  District  Magistrate
 and  5  P.  accountable.  Iam  taking  about
 the  accountability.  Now,  look  at  the
 figures.  1  have  taken  the  figures  of  January
 to  July-seven  months—and  then  the
 figures  of  August  to  December,  after  we
 reiterated  these  guidelines,  after  we  sent
 this  clear  message  to  the  State  Governments.
 Now,  there  is  a  sharp  decline  in  the  period —
 August-December,  1986.  As  against  a
 total  of  465  incidents  in  January-July,
 1986,  there  were  only  259  incidents  in
 August-December,  1986.  As  against  303
 deaths  in  January-July,  1986,  there  were
 only  106  deaths  in  August-December,  1986,
 As  against  3457  persons  injured  in  January-
 July,  1986,  there  were  only  1749.0  persons
 injured  in  August-December,  1986.  There
 has  been  a  decline  in  the  number  of  commn-
 nal  incidents.  [  am  keeping  my  fingers
 crossed.  The  first  two  months  of  this  year
 have  not  been  very  bad.  Except  for
 January,  in  Abmedabad,  it  has  not  been
 bad.  We  are  vigilant.  But  our  vigilance
 alone  won't  belp.  What  will  help  is  greater
 determination  and  will  on  the  part  of  the
 State  Governments.  Sometimes  we  find
 this  willlacking;  sometimes  we  find  they
 look  at  problems  merely  as  a  problems  to
 be  dealt  with  by  the  police.  This  is  not
 correct.  One  must  keep  eternal  vigilance.
 One  must  understand  what  the  problem  is,
 One  must  involve  tbe  people,  particularly
 the  people  of  that  area  and  that  district.
 One  must  plan  to  advance.  One  must  take
 the  people  into  confidence.  One  must
 contain  the  situation,  This  can  only  be
 done  by  the  State  Gcvernments.  However
 much  we  may  shout  from  the  Centre,  it  can
 only  be  done  by  State  Governments.  ।
 would  appeal  to  the  State  Governments
 to  summon  that  will  to  put  down  this
 cancer  of  communal  conflict  once  and  for
 all.

 SHRI  INDRAJIT  GUPTA:  Is  there
 any  figure  to  show  the  number  of  people
 recruited  from  the  minority  community  to
 police  force  7

 SHRI  P.  CHIDAMBARAM  :  1  will
 give  you  figures  presently,  As  fer  as
 Central  Police  Organisations  are  concerned,
 all  the  new  battalions  which  have  been
 raised  since  1985,  we  bave  satished  well
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 मत  norms  for  representation  of  minorities.
 But  I  cannot  say  the  same  thiog  for  State
 Police  Forces.  Because  the  recruitment  to
 the  State  Police  Force  is  a  matter  for  State
 Government.  We  have  recommended  to
 the  State  Government  that  they  must  go
 out  of  the  way  to  recruit  people  from

 minority  and  otber  groups.  ।  cannot  make
 that  claim  on  behalf  of  the  State  Govern-
 ments.  1  think  it  is  still  inadequate.  ।

 hope  the  sense  of  this  House  will  go  out
 to  the  State  Governments.  State  Govern-
 ments  will  recruit  people  from  the  minori-
 ties  and  other  disadvantaged  groups.  But

 in  the  new  battalions  we  have  raised  we
 have  satisfied  the  norms  which  have  been
 laid  down  for  recruitment  of  minorities  and
 other  disadvantaged  groups.

 SHRI  ATAUR  RAHMAN  (Barpeta) :
 I  have  been  hearing  about  recruitment  of
 minorities.  During  the  period  of  Indira
 Gandhi  the  specific  instructions  went  to  the
 State  Governments.  These  instructions
 were  passed  on  to  the  lower  ranks,  to  tbe
 lower  districts.  No  action  is  taken.  Who
 is  responsible  2?  It  is  not  the  State  Govern-
 ments  alone?  It  is  the  responsibility  of
 the  Centre  also  to  look  into  this  particular
 aspect  of  the  matter  which  hinges  on
 communal  commetions  in  the  country.

 SHRI  P.  CHIDAMBARAM  ।  ।  entirely
 ehare  the  concern  of  the  Hon.  Member.
 We  are  responsible  to  monitor  the  State
 Governments’  recruitment.  But,  as  long  as
 recruitment  is  in  the  hands  of  the  State

 Governments,  we  can  only  persuade  them,
 cajole  them,  request  them,  advice  them,
 admonish  them  but  beyond  that  the  will
 must  come  from  the  State  Governments.
 This  debate  inust  take  place  in  the  Irgis-
 jJatures.  This  criticism  must  come  io  the

 Mewspapers  that  are  circulated  in  that  State.
 This  must  be  made  an  issue  in  the  debates
 fo  the  State  All  we  can  do  is  to  persuade
 cajole,  admonish  and  monitor.  We  cannot
 do  more  than  that.  Sir,  ।  have  taken

 longer  time  than  1  wanted  to  take.  1  am
 grateful  for  the  views  expressed.

 SHRI  BRAJAMOHAN  MOHANTY

 (Puri):  One  clarification  ।  want.  You
 know  that  there  are  some  citizens  propa-
 gating,  against  the  Constitution.  They  do
 not  express  their  allegiance  to  the  Consti-
 tution.  They  do  not  subscribe  to  the  unity
 Of  India.  Sir,  my  question  would  be  what
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 is  the  reaction  of  the  Home  Minister  about
 the  citizensbip  right?  That  is  one

 question.  Another  question  is...

 Caterruptions)

 MR.  DEPUTY  SPEAKER:  You  cas

 speak  when  the  time  comes,  This  is  not
 the  final  reply  the  Minister  bas  given.

 (Interruptions)

 SHRI  BRAJAMOHAN  MOHANTY:
 Aoother  point  ।  want  to  know  is  regarding
 the  reaction  of  the  Ministry  about  tbe
 certaia  Members  of  Parliament  those  who
 have  taken  oath  of  allegiance  to  the  Consti-
 tution,  they  are  opposing  the  acts.  What  is
 the  reaction  of  the  Home  Ministry?  On
 the  one  side  they  express  their  allegiance  to
 the  Constitution,  and  on  the  other  they  say:
 We  do  not  accept  the  Common  Civil  Code’
 These  are  two  different  things.  That  is
 why  ।  am  confused,  and  I  want  to  be

 enlightened  by  the  Home  Minister.

 SHRI  P.  CHIDAMBARAM:  I  have
 taken  longer  than  I  wanted  to  take.  ।  am
 grateful  to  the  Members  for  the  patient
 hearing.  I  believe  that  I  have  tried  to  spell
 out  the  approach  of  the  Government,  the
 approach  of  the  Home  Ministry  to  this
 problem.  I  share  the  concern  that  was
 expressed,  but  lam  an  optimist.  I  think
 we  will  do  better  this  year,  and  we  will  bave
 a  better  atmosphere  this  year.  But  this
 atmosphere  can  be  created  only  with  the
 willing  cooperation  of  all  sections,  not  only
 of  this  House,  but  of  all  sections  of  the
 people  and  of  all  political  parties.  The
 message  must  go  out  to  our  people,  that  we
 are  all  one  people,  and  we  must  move  for-
 ward  as  one  people,

 We  must  recall  the  stirring  words  of
 Rabindranath  Tagore:  We  cannot  allow
 this  nation  to  be  divided  into  religion,
 caste  and  Janguage.  We  must  move  for-
 ward,  and  we  can  move  forward  only  if
 we  are  strong  and  united.  The  endeavour
 of  the  Home  Ministry  is  to  ensure  that
 there  is  peace,  public  order  and  law  and
 order  ia  this  country,  that  there  is  develop-
 ment  in  this  country,  that  secular  and
 democratic  forces  are  strengthened,  that  all
 other  forces  are  isoleted  and  their  influence
 over  the  people  reduced;  and  to  enthuse  the
 people  and  to  inspire  the  people  to  join  in
 the  great  effort  and  adventure  of  building  a
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 wrong  and  united  India,  It  is  within  our

 power  to  do  it.  As  a  nation  we  are
 second  to  none;  in  terms  of  natural  wealth,
 and  buman  resources,  we  are  ai  great
 mation.  We  can  become  even  greater,  but  we
 can  do  so  only  with  the  willing  cooperation
 of  all  sections  of  the  people.  ।  appeal,
 therefore,  through  you  to  this
 House  and  to  the  people  to  join  us  in  this
 effort.

 SHRI]  FRANK  ANTHONY  (Nominated
 Anglo-Indian)  :  Mr.  Deputy  Speaker,  Sir,
 Unfortunately,  the  time  at  my  disposal  is

 microscopic,  compared  with  the  previous
 speaker.

 Sir,  1  bad  given  notice  of  a  Motion.

 My  time  is  microscopic,  compared  with  the

 previous  speaker.  My  Motion  has  under-
 lined  the  duty  cast  on  the  State  by  Article
 46  of  the  Constitution,  to  promote  with

 epecial  care  the  educational  and  economic
 interests  of  the  weaker  sections  of  the

 people,  bearing  in  mind  the  special  provi-
 sions  for  the  Scheduled  Castes  and  Schedul-
 ed  Tribes.  As  anelected  member  of  the
 Constituent  Assembly,  ।  was  a  party  to  the

 special  provisions  in  respect  of  the  Schedul-
 ed  Castes  and  Scheduled  Tribes;  aad,
 therefore,  ।  continue  to  support  the  pro-
 visions  on  their  behalf.

 The  reservations  for  the  Scheduled
 Castes  worked  out  to  about  15%,  and  for
 the  Scheduled  Trihes  about  7%,  making  a
 total  of  22%.  But  we  io  the  Constituent

 Assembly  thought  that  is  would  be  for  a
 limited  period;  but  it  is  going  on.  I  do  not

 begrudge  that  to  the  Scheduled  Castes  and
 Scheduled  Tribes;  but  what  I  am  appatted  at

 today  is  this—and  there  was  a  good  deal  of

 philosophy  from  my  friend—and  ।  think  he
 would  also,  with  great  respect,  to  him,
 might  benefit  by  Jistening  to  what  I  have

 gotto  say.  I  am  appalled  at  what  is

 happening  under  the  backward  classes
 umbrella.  I  know  that  the  number  of  so
 called  Backward  classes  people  is  growing
 into  many  millions,  growing  everyday,  and
 this  umbrella  is  expanding  every  day.  They
 seek  to  justify  it  by  reference  to  Article

 16(4),  because  Article  16(4)  says  that  a  duty
 is  cast  on  the  State  where  certain  sections
 have  not  got  sufficient  representation—
 that  is,  then  they  can  have  their  reservation,
 I  mean  the  backward  classes.
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 But  that  is  not  categorical  with  regard
 to  castes.  What  ।  am  today  really  appalied
 is at  this.  First  and  foremost,  you  get
 this  mindless  extention  of  the  backward
 class  about  its  umbrella.  It  renders

 nugatory  16  (i).  16  (1)  says,  you  must
 have  an  equality  of  opportunity  in  respect
 of  services  and  appointment  under  the
 scale.  The  Surpreme  Court  bas  said  io
 terms,  you  must  not  have  these  reserva-
 tions  to  render  this,  the  heart  of  Article  16

 nugatory;  and  thatis  what  is  happening
 today;  and  unfo:tunate  is  the  reservation
 for  the  so-called  backward  class,  that  is
 posited  largely,  if  not  entirely  on  a  caste
 label.  And  may  [say  this  tothe  pre-
 vious  speaker,  with  all  due  respect  to  the
 Congress  I...

 SHRI  PIYUS  TIRAKY  (Alipurdwara)  :
 You  also  follow  the  same  reservation  policy
 in  your  institution.

 SHRI  FRANK  ANTHONY  :.  With

 great  respect,  let  me  tell  my  =  friend,  what
 lam  fighting  for  today.  Why  [  am

 refusing  to  put  up  my  fees  ?  ।  am  sorry  for

 this  agitation.  Why  have  ।  got  an

 agitation  in  my  school  because  half  of  the

 parents  belong  to  the  lower  income
 Strata  and  I  am  fighting  for  them  also.

 ।  said  this

 put  it  on
 SHRI  PIYUS

 because  ।  should
 record.

 TIRAKY  :
 like  to

 SHRI  FRANK  ANTHONY:  Let  it
 go  on  record.  Today,  in  all  parties,
 including  Congress  I—I  regretto  say—
 there  18  a  competition  in  vote  catching.
 All  tbe  parties  are  supporting  this  mindless
 extension  of  the  backward  class  umbrelia.
 What  has  happened  in  Karnataka?  ।  bave
 6  of  7  branches  of  my  Association.
 ।  am  the  elected  leader  of  a  small  minority
 with  6-7  branches  of  my  Association  in
 Karnetaka.  There  ।  used  to  know  practi-
 cally  every  Chief  Minister.  You  have  two

 huge  sort  of  caste  sections—the  Vokaligas
 and  Lingayats;  and  ।  think  all  of  them,  the
 Chief  Ministers,  usually  came  from  among
 Vokaligas,  The  present  Chief  Minister  is  an

 exception;  he  is  a  Brahmin,  but  be  is  under
 pressure,  Whathas  he  gone  and  done?
 Since  he  is  under  pressure,  be  kept  out  one
 of  its  largeat  group, ।  think  it  was  the

 Liogayats.  Some  menibers  resigned.  So,
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 he  brought  them  allin  and  you  got  the

 shocking  result  of  that  92  per  cent  of  the

 population  of  Karnataka;  92  per  cent

 specified  as  backward.  This  is  backwardi-
 sation  of  the  nation  with  a  vengeance:  92

 per  cent  of  the  population  in  the  State.  I
 think  Andbra  Pradesh  bas  made  it  78

 fer  ceat.  Now,  I  do  not  want  to  make  any
 arrogation  to  myself,  The  organisation
 of  which  Iam  elected  head  celebrated  its

 centenary  in  October  1976.  Shrimatl
 Indira  Gandhi,  as  the  Prime  Minister,
 came  there.  She  congratulated  me  for

 refuting  the  demand  by  some  20-calied

 spokesman  of  my  community  to  have

 my  community  classified  as  backward.
 ।  said,  Madam,  never.  I  led  a  delegation.  J

 regarded  the  word  “backward”  as  an
 expression  of  degradation.  Although  we
 have  our  weaker-section;  every  community
 has  its  weaker  sections;  whether  they  are
 Brahmins  or  whether  they  are  Anglo-
 Indians  or  whether  they  are  forward  classes.
 But  I  will  not  allow  this  expression  of

 degradation  to  be  branded  on  my  whole
 community.  And  Indira  Gandhi  paid  us
 this  tribute  that  this  microscopic  minority
 had  made  a  contribution  out  of  all  propor-
 tion  to  its  size  ८0  the  progress  and  deve-

 lopment  of  India.  And  what  is  happening
 with  this  tremendous  mindless  extension,
 Iam  drawing  this  pointedly  to  the  previous
 speaker.  You  are a  partyto  it;  you  are
 driving  out  the  most  brilliant  boys  and
 girls.  young)  men  and  women  belonging
 to  the  so-called  forward  class;  they  cannot

 get  into  professional  colleges  with  90  per
 cent  and  95  per  cent.  They  cannot  get
 into  engineering  and  medical  colleges;  the
 so-cajied  backward  class,  with  30  per  cent,
 33  per  cent  are  monopolising  all  the
 reservations,  And  this  is  what  the  State
 has  done  and  what  is  happening.  You  are
 precipitating  riots.

 14.20  hea.

 {SHRIMATI  BASAVARAJESWARI

 in  the  Chair)

 Riots  in  Bibar,  riots  in  Uttar  Pradesh,
 riots  in  Gujarat,  between  the  so-called  back-
 ward  and  the  forward  classes.  This  is  what  is

 happening  because  everybody  is  subscribing
 to  this  mindless  extension  of  the  backward
 class  umbrella.  And  that  is  why  ।  have

 sought  to  bring  to  the  notice  of  the
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 Government—yes,  we  have  the  provision
 for  Scheduled  Castes  and  Scheduled
 Tribes,  you  continve  them.  But  this  is

 what,  and  1  would  ask  the  Home  Minister
 and  his  colleagues  to  remember  the  words
 here,

 “The  State  shall  promote  with

 special  care  the  educational  and
 economic  interests  of  the  weaker
 sections  of  the  peole...””

 There  is  no—there  is  no—emphasis,
 no  condition  of  caste  interests.  What  do

 you  do?  You  do  not  promote  the  educe-
 tional  economic  interests  of  the  weaker

 sections,  you  do  not.  You  do  not  promote
 it  among  the  Brahmins,  or  you  do  not

 promote  it  among  the  Anglo-Indlans
 because  we  refuse  to  be  classified  as  back-~
 ward  classes.  And  that  is  whyਂ  I  am

 making  this  appeal,  earnest  appeal  to  the
 Government.  It  is  a  negation  of  the
 secular  concept,  it  is  a  fraud  on  the  Cons-
 titution.  When  dealing  with  this  problem
 the  Supreme  Court  said,  “any  reservation

 beyond  ‘0  per  cent  isa  fraud  on  the  Con-
 stitution”.  Now  every  party  is  a  party  to
 tbe  fraud.  Because  not  one  party  will  speak
 against  this  mindless  extension.  Ninty  per
 cent  of  the  population  in  Karantaka  and
 78  per  ceot  io  Aodbra  Pradesh—what

 happens  to  the  rest  of  the  Indians  ?  Those
 who  can  afford,  to  send  their  children,
 their  brilliant  children  abroad,  it  is  all

 right,  but  what  heppens  to  those  who  con-
 not  afford  it?  They  join  the  ranks  of  the
 unemployed.  That  is  why,  as  I  sald,
 everybody  is  climbing  on  the  backwagon
 of  the  backward  classes.  You  suddenly  ges
 the  sons,  grand  sons,  the  great  grand
 sons,  of  a  former  Prime  Minister,
 of  a  Deputy  Prime  Minister,  in  spite  of
 the  position  of  their  forbearers,  they  are
 still  getting  them  reservations  for  their
 grand  children  and  their  great  grand
 children  !  And  the  whole  thing  has  become
 a  mockery,  a  negation  of  the  secular
 concept  and  continues  to  be  a  fruand  on  the
 constitution.

 My  friend  has  spoken  extremely  well
 but  ॥  ask  him  to  apply  this  unction  to  his
 soul  too.  He  asked,  he  talked  about  the
 secular  concept.  Why  are  you  joining  in
 all  this  mindless  extension  of  this  back-
 ward  class  umbrella  ?  Why  are  you  not  -

 plementing  your  duty  of  promoting  the
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 secular  educational  and  economic  interests  of
 the  weaker  sections  of  all  communities
 whether  they  are  Brahmins,  Anglo-Indians—

 the  so-called  forward  class?  There  is  no
 such  complete  forward  class,  every  so-called
 forward  class  has  a  weaker  section.  Why
 do  you  not  give  them  some  _  kind  of

 economic  assistance  2

 (Translation)

 SHRI  ARVIND  NETAM
 Madem  Chairman,  I  support  the
 for  Grants  of  the  Ministry  of  Home
 Affairs.  The  Ministry  has  written  the

 following  in  its  report  about  Dandakaranya
 Project :

 (Kanker)  :
 Demands

 (English)

 “The  Danadakaranya  Project  was

 setup  in  1958.0  for  the  resettlement  of

 displaced  persons  from  the  former  East
 Pakistan  and  for  the  integrated  deve-

 lopment  of  the  area  with  particular
 emphasis  on  the  interests  of  the  focal
 tribal  population.”

 (Translation)

 I  do  not  agree  with  the  Jast
 I  cannot  say  about  the  Central
 but  [am  saying  about  the  role  of  the
 State  Government.  There  are  four  Zones
 in  two  districts,  aamely,  Koraput  in  Orissa
 and  Bastar  in  Madhya  Pradesh.  The  zones
 of  Baster  district  fall  in)  my  constituency.
 From  the  very  beginning,  Madbya  Pradesh
 Government  has  been  ignoring  Danada-

 karanya  Project  and  from  1965  till  date,
 no  Rehabilitation  Minister  of  the  State
 Government  has  visited  the  Dandakaranya
 area.  Similarly,  no  Rehabilitation  Secretary  of
 the  State  has  paid  a  visit  to  MNandakaranya
 area  since  1972,  From  this,  you  can  very
 will  imagine  as  to  how  seriously  the  State
 Government  has  been  taking  this  project.
 Since  the  Dandakaranya  project
 has  now  been  completely  transferred,  1
 am  apprising  the  Central  Government  of
 the  difficulties  likely  to  be  faced  after  the
 Daodakaranya  project  is  handed  over.
 You  have  transferred  two  zonal  headquar-
 ters  having  one  lakh  population.  Earlier
 the  entire  staff  of  Dandakaranya  Project
 wes  posted  at  Zonel  Headquarters  but

 sentence,
 Government
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 after  the  transfer,  the  District  Headquarters
 will  be  at  a  distance  of  about  265  kms,
 Block  Headquarters  130  kms  and  Sub-
 Divisional  Headquarters  150  kms.  Therefore,
 lam  doubtful  whether  the  =  districts
 administration  will  be  able  to  meet  the

 requirements  of  one  lakh  people  from  time
 to  time.  Therefore,  ।  would  request  the
 Central  Government  to  ask  the  State
 Government  to  atleast  provide  a  separate
 administrative  set  up  for  Dankaranya  area,
 An  officer  of  the  rank  of  at  least  Divisions)
 Officer  should  Jook  after  itso  that  in
 future  the  necessary  arrangement  for  the
 developmental  works  could  be  made.

 Last  manth,a  team  of  General  Admi-
 nistration  Department  of  the  State  Govern-
 ment  went  there.  Different  departments
 are  being  given  to  the  GAD  officers  at
 district  headquarters.  They  say  that  no

 special  amount  or  special  financial  assis-
 tance  will  be  given  for  MDandakarnya
 project.  I  would  like  to  know  from  the

 ,  Central  Government  whether  the  agreement
 to  give  compensation  for  five  years  has
 been  signed  to  beautify  the  Bhopal  city  or
 to  spend  the  amount  on  Dandakaranys
 project ?  Besides,  1  would  like  to  know
 from  the  Central  Government  whether  the
 Home  Ministry  has  released  any  amount
 under  the  agreement  of  providing  com-
 pensation  for  five  years  or  noi?  1  would
 like  to  request  the  Central  Goveromert  to
 make  efforts  at  least  for  five  years  to  ensure
 that  the  compensation  amount  is  sctual  spent
 on  Dandakaranya.  The  environmental
 conditions  of  East  Pakistan  from  where
 these  refugees  came  and  those  of  Bastar
 where  they  have  been  resettled  vary a
 great  deal,  Thatis  why  their  problems
 can  further  increase.  Taking  these  things
 into  cosideration,  ।  am  cautioning  the
 Government  so  that  the  State  Government
 or  the  Central  Government  is  able  to  face
 this  situation  in  future,

 1  want to  cite  an  example.  In  1985,
 Education  department  was  merged  with
 Rehabilitation  Ministry.  Sir,  you  will  be
 surprised  to  know  that  two  academic
 session  are  going  to  be  completed,  but  the
 State  Government  could  not  appoint  Bangla
 teacher  there.  The  children  etudying  in
 primary  schools  should  be  imparted
 education  in  their  mother  tongue  j.e.  in

 Bangla  but  the  State  Government  has  not
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 made  any  arrangement  for  Bangla  teacher
 in  the  school.  Apart  from  this,  the  State
 Government  has  also  not  filled  the  vacant

 posts  of  250  teachers  in  other  subjects.  I
 want  to  know  from  the  Centra]  Government
 as  to  why  the  State  Government  could  not
 make  the  arrangement  of  teachers  in  two

 years  7  On  my  part,  lam  doiog  whatever
 Icando  and  am  writing  to  tbe  State
 Government,  but  the  State  Government  is
 mot  yet  taking  it  seriously.  I  want  that
 even  after  handing  over  the  Dandakaranya,
 the  Central  Government  should  see  from  time
 to  time  and  ensure  that  the  compensation
 given  by  the  Government  is  properly  spent
 on  it.

 Madam  Chairman,  there  is  no  mention
 about  the  naxalit  problem  io  this  report.  1
 do  not  know  as  to  why  the  Home  Ministry
 fn  not  taking  naxalit  problem  in  the  country
 -  seriously.  Jt  isa  formidable  problem
 to  three  states,  namely,  Andhra  Pradesh,
 Maharashtra  and  Madhya  Pradesh.  Whether
 it  is  the  Central  Government  or  the  State

 Government,  they  have  been  thinking  about
 the  sulution  to  this  problem  through  police
 force,  but  ।  would  like  to  say  that  the
 paxalites  try  to  exploit  the  administrative
 lacunae  or  shortcomings  of  the  State
 Government  and  try  to.  take  undue  advan-

 tage,  and  instigate  the  people.  ।  want  to

 aay  that  the  police  force  is  all  right  at  its

 place  but  the  Government  sbould  seriously
 think  about  the  administrative  lacunae  that
 exist  in  tbe  State  Government  orin  the
 district  administration.  You  have  not
 taken  up  this  problem  =  seriously  whether
 it  relates  to  the  tribal  areas  of  my  district,
 district  of  Shri  Potdukhe  or  other  tribal
 districts  of  Andhra  pradesh,  as  you  have
 not  mentioned  anything  about  it  in  your
 report.  A  committee  bas  been  constituted
 under  the  chairmanship  of  the  Minister  of
 Hom:  Affairs  to  study  the  reasons  of

 growing  discontentment  in  adivasi  areas.  It
 is  a  good  thing  and  a  right  step  taken  at  a

 right  time.  The  Central  Government  should
 find  out  the  reason  of  growign  discontent-
 ment  among  the  Adivasis  and  take

 necessary  measures  to  remove  their

 gtievances.

 1  want  to  submit  one  more  point.  The

 Central  Government  will  face  a  new  pro-
 blem  of  rehabilitation  very  soon.  Today

 the  new  schemes  like  construction  of  acw
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 dam,  irrigation  scheme,  Power  projects  or
 industrial  projects,  are  mostly  being  taken
 up  in  adivasi  areas  and  there  is  every
 possibility  of  their  further  expansion.
 Rehabilitation  of  displaced  people  is  the
 responsibility  of  the  State  Governments  but
 they  are  taking  this  work  very  lightly,  I
 would  like  to  say  that  now  no  State
 Goveroment  has  been  left  with  sufficient
 Jand  for  the  resettlement  of  displaced
 people  and  as  such  it  will  become  a
 formidable  problem,  If  immediate  aitention
 is  not  paid  towards  it,  it  will  pose  a  new
 problem  before  the  country  because  90
 State  has  =  surplus  land  for  rehabilitation.
 Efforts  should  be  made  to  rebabilitate  the
 displaced  Adivasi  families  or  families
 belonging  to  other  groups.  The  Committee
 constituted  under  the  Chairmansbip  of  the
 Home  Minister  should  go  into  the  problem
 of  displacement  and  make  a  study  of  the
 various  rehabilitation  projects  to  find  cut
 where  the  work  has  already  started  and
 where  there  is  ०  need  to  start  new  projects.
 We  should  ensure  whether  proper  rehabili-
 tation  is  being  done.  Moreover,  with
 regard  to  the  projects  which  are  to  be
 started  in  the  near  future,  we  have  to  con-
 sider  as  to  what  kind  of  provisions  should
 be  made  for  them.  Iam  _  saying  this  in
 reference  to  the  Bodhghat  Power  Project
 in  my  area.  The  Madhya  Pradesh
 Electricity  Board  has  offered  4  thousand
 bectares  of  land  for  rehabilitation.  You
 will  be  surprised  to  know  that  not  even
 500  hectares  out  of  that  4  thousand  hectares
 Of  land  are  fit  for  cultivation.  The  rest
 of  the  land  are  in  illegal  possession.  The
 Adivasis  have  occupied  the  land  for  15,  20
 and  25  years  and  it  will  be  very  difficult
 to  displace  them,  The  Madhya  Pradesh
 Government  had  stated  that  it  possessed
 4000  hectares  of  jand  merely  on  the  basis  of
 land  records  at  the  Collector’s  office
 and  in  the  magistrate’s  court.  Actually
 this  land  is  pot  available  there.  Inspection
 has  not  been  done.  Hence,  this  attitude  of
 the  State  Governments  in  regard  to  be
 projects  is  not  right.  Therefore,  |  wil]
 request  that  the  Cemmittee  which  has  been
 appointed  under  the  Chairmanship  o  the
 Home  Minister  should  look  into  it.

 With  these  words  I  conclude.

 SHRI  K.D.  SULTANPURI  (Simla)  :
 Madam  Chairman,  I  rise  to  support  the
 Demands  of  Home  Ministry.  Our  Govern.
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 ment  has  signed  accords  with  the  State

 Governments  of  Punjab  and  Assam;  has

 solved  the  Mizoram  problem  and  granted
 Statehood  to  Arunachal  Piadesh.  In  this

 way,  the  Government  has  salvaged  the

 Nortb  Eastern  hill  areas.  The  Government
 has  taken  a  laudable  step  by  reaching  these
 accords.  1  want  to  congratulate  the  Hon.

 Prime  Minister,  the  hon,  Home  Minister

 and  the  Ministry  of  Hame  Affairs  on  this

 occasion  Sofarasthe  Assam  =  Accard  is

 concerned,  it  too  is  a  laudable  step.
 Assam  had  been  a  victim  of  agitations  for

 a  long  time  because  of  intruders  from

 Bargladesh.  In  addition,  Rs.  1125.0  crores
 were  spent  in  the  Sixth  Five  Year  Plan  and
 in  the  Szventh  Five  Year  Plan,  the

 Government  has  increased  the  allocations  by
 afew  more  crores.  The  Government  of
 India  deserves  to  be  congratulated  for

 it.

 Himachal  Pradesh  is

 adjacent  to  Punjab  Our  Simla  was  also

 in  Punjab  at  one  tim:.  We  all  know  about

 the  kind  of  terrorism  which  bas  grown  in

 The  State  of

 Punjab.  It  has  teen  created  by  the

 intruders  from  across  the  border.  The

 Akali  Government  was  democratically
 elected  to  power  in  this  State.  It  is  an

 elected  Government.  Our  Hon  Prime

 Minister  styned  an  accord  with  Sant

 Longowal.  It  had  very  good  impact.  But

 terrorism  is  growing  in  the  state  to  such  an

 extent  that  Sant  Longowal  himself  was,
 murdered.  Hon.  Shri  Barnala  is  heading
 the  Government  at  present.  He  also  has

 to  face  several  problems.  But  they  way  he

 has  functioned  his)  efforts  have  brought
 some  peace  and  relief.

 1  think  that  the  peop'e  of  Himachal

 Pradesh  are  concerned  because  if  Punjab  is

 safe  then  Himachal  Prade h  and  Kashmir

 will  also  be  safe.  The  agreement  between

 our  (४1  '४  and  Dr  Farooq  Abdullah  has

 been  laudable  because  =  following  this

 agreement,  decision  was  taken  to  fight
 those  forces  which  were  trying  to  disinte-

 gtate  the  country  and  that  process  has

 already  begun.

 The  States  of  Himachal  Pradesb,  Jammu

 and  Kashmir  and  other  hill  States  are

 border  areas.  You  will  be  =  surprised  to

 know  about  the  kind  of  conspiracies  that
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 are  being  hatched  here.  A  suicide  squad
 bas  been  formed  there  in  the  name  of  Hindu
 Sabha  to  preach  communalism.  Where
 does  this  suicide  squad  start  from?  Ie
 starts  from  Gurdaspur  and  is  marching
 towards  Delhi.  They  collect  money  enrout
 and  enter  Himachal  Pradesh  as  well.  We
 told  the  squad  that  they  should  fight  at  the
 borders  from  where  the  terrorists  are
 coming,  instead  of  coming  here  But  ttey
 Bre  just  spreading  ostentation’  They  belong
 to  the  opposition,  ।  will  not  say  the  same
 for  every  opposition  party  but  there  are
 some  Hindu  communal  parties  which  are
 conspiring  to  disintegrate  the  country.
 They  are  no  Jess  terrorists  and  we  should
 be  cautious  against  them  also.  Th:  se  who
 are  hatching  conspiracies  and  want  to
 balkanise  the  country,  we  should  be  cautious
 against  such  dangerous  forces  Onty  then
 the  Home  Minister  will  be  able  to  take  the
 country  forward.

 The  Hon.  Prime  Minister  went  on  a
 tour  of  Vidarbha  in  Maharashtra  recently
 and  ।  read  about  it  in  the  newspaper.  ।
 read  in  "Punjab  Kesar’  that  someone  had
 been  impersonating  an  1.  5.  offer  and
 collecting  crores  of  rupees  in  the  nume_  of
 our  Hon.  Prime  Minister.  Such  people  ia
 Vidharbha  should  be  identified  and
 arrested,  Itis  essential  to  pay  a'tention  to
 such  conspiracies.  Likewise,  han.  Shri
 Rajiv  Gandhi  was  attacked  at  Rajghat
 and  this  too  is  a  very  =  serious  matter,
 There  was  also  a  very  dangerous  plot
 behind  the  assassination  of  our  lute  Prime
 Minister,  Shrimati  India  Gandhi.  Hence,
 the  Police  should  identify  those  who  ure
 traitors  and  those  who  are  patriots.  We
 should  keep  an  cye  on  such  people  in  our
 police  forces  as  well,  It  is  also  o'r  duty
 to  make  tight  security  arrangements  for  the
 Protection  of  our  Hon.  Prime  Minister  who
 is  taking  the  nation  forward.  Today  the
 country  can  make  progress  only  under  the
 leadership  of  Hon  Shri  Rajv  Gandhi  and
 none  else.  The  condition  of  the  opposition
 is  such  that  ।  single  party  has  two  heads.
 They  only  hamper  the  proceedings  in  the
 Parliament  and  try  to  portray  themselves
 as  greatest  patriots.  All  of  them  stand
 up  during  zero  hour  and)  make  =  allegations
 against  others  that  they  are  smugglers
 dacoits  and  theives.  (Interruptions)

 I  want to  submit  that  our  party  was
 routed  during  the  1977  elections.  So,  the
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 States  in  which  the  Opposition  parties  are

 in  power  should  not  forget  this  fact  and

 if  the  present  situation  continues,  they  will

 also  meet  the  same  fate  in  the  next

 elections.  The  States  will  have  to  help
 the  people  and  assist  the  Centre  in  order  to

 run  the  administration  efficiently  whether

 it  is  the  Telugu  Desam  Government  or  any
 other  Government.

 (English)

 SHRI  H.A.  DORA  :  Telugu  Desam

 Party  is  having  a  national  oudook.  But

 your  Party  has  po  national  oudook.

 (Interruptions)

 MR  CHAIRMAN  :  He  is  not  yielding.
 Please  stt  down,  Please.  resome  your
 seal.

 [  Tran  lution]

 SHRI  K  D  SULTANPURI:  What  ।
 mean  to  say  15  that  we  should  be  vigilant
 of  any  party  which  tries  to  weaken  the
 nation  or  ha  nper  the  process  to  develop-
 ment  in  the  country.  Kindly  listen

 carefully  to  what  ।  say.  ।  want  to  submit
 that  if  any  individual  or  party  talks  in
 terms  of  division  of  the  country,  they  are
 traitors  and  the  Home  Ministry  should  take
 stern  action  against  them.  Ie  should  be
 ensured  that  in  collusion  with  each  other

 they  do  not  succeed  in  making  the
 mischief  of  toppling  the  Central  Government
 oc  talking  any  other  political  revenge.
 Just  now,  |  saw  that  all  the  bon.  Members

 belonging  to  the  Telugu  Desam  party  stood

 up  which  implied  that  they  were  doing
 good  work,  otherai,xe  they  would  not  have
 stood  up.  Their  leader  is  very  good,  he
 quite  good  at  singing  and  acting.  Can
 such  people  take  the  country  forward  ?  No,
 never.

 In  regard  to  the  Government  of

 Karnataka,  it  was  stated  that  it  is  function-
 ing  very  well  but  all  is  not  well  there.  A
 conspirary  is  being  hatched  =  against
 Maharashtra  by  them  When  Mabarashtra
 demands  its  share  of  water,  tbey  condemn
 the  Centre.  Similarly,  wherever  there  are
 such  sectarian  groups  or  parties,  it  is
 essential  to  be  vigilant  against  them.  And
 in  regard  to  these  political  parties  I  want
 to  say  tbat  they  claim  to  be  national
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 parties  with  only  one  or  two  representatives
 in  this  House.  Some  of  them  do  not  have
 even  a  single  representative  and  yet  they
 claim  to  be  the  national  parties.  When

 they  initiate  a  movement,  it  spreads  in  the
 entire  country  and  we  must  deal  with  such
 anti-national  forces  strongly.  Somewhere

 they  are  behind  Jock-outs,  somewhere  they
 stop  buses  from  plying  on  roads.  They
 also  organise  ‘bandhs’  in  one  State  of  the
 other  and  all  these  things  are  damaging  to
 the  country.  Qur  police  force  should
 tackle  such  thinge  effectively.  Our  nation
 can  make  progress  only  by  crushing  such
 forces.

 Apart  from  that,  steps  should  be  taken
 to  fill  up  the  reservation  backlog  in  services
 in  regard  to  the  S-bedule  castes  and
 scheduled  tribes.  If  we  do  it,  these  people
 will  feel  that  they  are  enjoying  the  rights
 granted  to  them  under  the  Constitution.
 Hon.  Prime  Minister  wants  it  and  Late
 Shrimati  Indira  Gandhi  had  also  accorded
 a  high  status  to  them.  Morever,  they  bave
 been  granted  reservation  of  seats  in  the
 Parliament  and  State  Assemblies  according
 to  the  provisions  cf  the  Constitution.
 Hence,  I  want  to  say  that  as  we  have  sworn
 legally  to  accept  the  Constitutions,  we
 should  grant  them  their  rights.

 While  supporting  the  Demand  for

 grants  of  the  Home  Ministry,  |  want  that
 the  Central  Goveroment  should  allocate
 more  funds  to  Himachal  Pradesh  for  raising
 more  battalions  of  police  force,  so  that  they
 could  rise  to  the  occassion  in  meeting  the
 challenge  of  terrorism  and  could  serve  the

 people  of  the  country.  With  these  words
 1  conclude  by  thanking  you  for  giving  me
 time  to  speak.

 (English)

 SHRI  PIYUS  TIRAKY  (Alipurduar) :
 We  have  just  heard  the  good  sermon  of  the
 State  Home  Minister.  He  has  spoken  very
 nicely.  But  he  is  willingly  hiding  what  the
 Congress  party  is  doing  to  the  ocentrary  in
 the  country.  He  propagates  secularism.
 But  in  practice,  we  have  observed  that  this
 ruling  party  is  isciting  communpaliam

 everywhere.  I  am  giving  one  or  two
 examples,

 Firat  ।  will  say  somthing  about  tho
 Gorkhaland  issue.  The  people  of  North
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 Bengal,  irrespective  of  caste,  creed  and

 language,  are  being  organise  on  an  economic
 issue,  We  recognise  only  two  castes.
 One  is  the  exploiter  and  the  other  is  the

 exploited.  But  there  is  no  place  for

 communaiism  in  West  Bengal,  whether  one
 is  a  Muslim  or  Hindu  or  belongs  to  any
 caste  or  spsaks  any  language  or  belongs  to

 any  State  also.  We  want  to  make  that

 State  a  mini-India.  But  the  ruling  party,
 in  order  to  get  political  interest  and  to

 crush  the  Government  there,  is  inciting
 communalism.  The  Prime  Minister,  the

 most  responsible  person  of  the  country,
 went  to  the  tribals  also,  just  to  prompt  and

 incite  them  to  act  in  a  communal  way,  to

 get  rice  from  the  Government.  Many a
 time,  while  speaking  on  the  Gorkhaland
 issue,  he  is  sptaking  in  many  voices.  Even
 Mr.  Gheising  ard  all  the  people  are

 disturbed  by  whathe  means  to  say.  All

 people  are  confused.  Even  those  who  are  tun-

 ning  the  movement  are  also  confused  about
 what  the  Prime  Minister  is  saying  on  this

 issue.  This  isa  political  issue  aod  the

 ruling  party  wants  to  polticise  it.  They
 say  that  they  want  peace  to  prevail  there.

 But  actually  they  do  not  want  peace  in

 West  Bengal.  The  time  has  come  when
 the  Union  Government  should  cooperate
 with  the  State  Government  and  they  should
 tackle  the  matter  immediately,  Otherwise,
 it  may  spread  to  Bihar  and  other  States
 tecause  our  country  is  8.  caste-ridden

 country.  It  is  a  very  touchy  issue  and  the

 ruling  party  should  not  play  on  casteism
 and  communalism.  This  should  be  halted
 and  they  should  not  try  to  insist  on  casteism
 and  religion  and  communalism.  The

 ruling  party  is  playing  with  casteism  and
 commupalism  on  many  issues.

 Next,  he  has  righty  said  that  Bibar  was
 never  ruled  by  any  Opposition  parties,  But

 you  know  that  Bihar  is  8.  caste-ridden

 State.  They  speak  of  Brahmios,
 Bhumidar's,  tribals,  Harijans  and  all  these

 things.  You  must  atleast  correct  yourself,
 The  necessary  steps  should  emanate  from
 the  ruling  party  where  no  communalism  is
 allowed.  But  ।  observe  that  no  State
 which  is  under  the  ruling  party—I  mean
 the  Congress—is  following  secularism  and
 it  is  not  secular.  They  are  fighting  on  the
 caste  lines.  They  are  fighting  on  the  caste
 issues  just  to  have  power.  In  order  to
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 keep  power  in  their  bands,  they  are  trying
 to  push  up  communalism.  They  have
 failed  in  West  Bengal  very  badly.  They
 should  not  try  anywhere  except  in  their
 own  States.  Perhaps,  they  will  be  losing
 afterwards,  If  this  is  continued,  they  will
 be  Josing  in  Orissa  and  Bihar  also  because
 the  people  are  fed  up  witb  casteism,
 communalism  etc,  everywhere.  They  have
 never  succeeded  and  will  succeed...

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  HOME  AFPAIRS  (SHRI
 CHINTAMANI  PANIGRAHI)  :  You  are
 a  prophet,  [  think...

 (Interruptions)

 SHRI  PIYUS  TIRAKY  :  Neat,  I  would
 like  to  come  to  the  Punjab  situation.  ।
 bave  said  that  the  ruling  party  has  incited
 communalism  and  I  have  given  one  instance,
 Look  at  the  Punjab  situation.  The  ruling
 party  incited  the  people  because  the  Akali
 Dal  was  very  strong.  They  did  not  get
 through.  Anyhow, ।  leave  out  the  past
 case.  You  have  divided  the  Akali  Dal.
 You  have  divided  it  and  you  kept  the
 Badal  and  Barnala  Groups  just  to  get
 through.  You  wanted  that  party  should
 win,  so  that  you  can  enter  into  the  field.
 This  is  our  politics.  Small  people  are
 killed  because  of  communalism,  because  of
 party  division.  You  want  to  keep  power
 in  the  State.  You  incited  itso  that  you
 can  divide  it.  I  would  like  to  say  in  this
 connection  that  you  have  already  learnt
 about  Haryana.  In  Jammu  and  Kashmir,
 once  you  called  them  anti-nationals  and
 agents  of  Pakistan.  But,  just  s  couple  of
 months  back,  you  made  an  alliance  with
 them.  You  have  won  the  elections.  You
 want  just  10  keep  power  only.  You  have
 no  ideology  which  you  follow.  Anyhow,
 you  want  to  remain  in  power.  That  is  the
 policy  you  are  following.  The  time  has
 come  when  the  ruling  party  should  know
 that  this  kind  of  politics  will  not  work  at
 all.  India  will  go  bad  to  worse,  if  this  policy
 remains  even  within  the  ruling  party
 itself.

 We  are  speaking  very  big  about
 Scheduled  Castes  and  Scheduled  Tribes;
 crores  of  rupees  bave  been  spent.  But  you
 have  not  tried  to  ascertain  what  benefits
 they  have  already  got.  They  bave
 demanded  that  why  cannot  you  allow  them
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 to  organise  themselves  and  develop  in  their

 own'way.  But  you  do  not  accept  this

 policy.  Perhaps,  you  will  be  understanding
 that  after  a  period  of  40  years,  they  know

 their  problems;  they  know  how  to  develop
 themselves.  Take  the  case  of  the  people
 of  Chotanagpur  in  Bihar.  There  are  -

 number  of  acts  like  the  Chotansgpur  Tenancy
 Act  and  the  like.  Such  acts  are  there  to

 safeguard  the  interests  of  the  tribals  and

 scheduled  caste  and  other  people.  You

 apply  your  kind  to  the  rules  which  have

 been  enacted  already.  Let  the  people
 develop  in  tbeir  own  way.  You  don’t

 try  to  help  everytime.  But  you  help  from

 outside.  Let  them  stand  on  their  own

 legs.  Perbaps,  that  will  be  the  best

 policy.

 In  the  ficld  of  Education,  you  are

 speaking  of  secularism.  But  in  every
 office  we  observe  that  you  are  supporting

 your  own  people.  You  are  considering
 who  is  your  own  relative;  who  ऑ  your  owo

 caste  people;  who  is  coming  from  your  own

 State.  No  social  justice  is  there  anywhere.

 Corruption  is  rampant.  People  are  now

 watching  the  lectures,  Jalsas  and  melas.

 You  will  not  get  votes.  You  must  change

 your  way  of  politics.  Don't  try  to  inject
 communalism,  religion  etc.  You  have  just
 done  this  in  the  case  of  Muslims.  A  lot

 of  trouble  is  taking  place  even  in  your
 own  States  Sometimes,  you  want  to.  get
 tbe  votes.  In  that  event  you  think  it  is

 good,  You  feel  all  right  if  the  Muslims

 vote  for  the  Congress.  If  the  Scheduled

 Caste  and  Scheduled  Tribe  people  are

 following  you,  then  it  is  allcight.  So  long

 as  they  are  in  the  Congress,  you  say,  there

 is  no  communalism;  otherwise,  if  they  are

 with  others,  then  you  say  there  is

 communalism.  You  are  following  this

 kind  of  volicy  just  to  have  the  power  here

 and  in  the  States  also.  This  will  not  work.

 India  15  ours.  We  all  love  India.  We  are

 all  brothers  and  sisters,  Let  us  live  as

 brothers  and  sisters.  Do  not  divide  us  just  to

 have  your  power  at  the  Centre  and  in  the

 States  also.

 (Translation)

 SHRI  UMAKANT  MISHRA  (Mirza-

 pur):  Madam  Chairman,  ।  rise  to  support
 the  Demands  for  Grants  of  the  Ministry  of

 Home  Affairs.  While  on  the  one  hand  a
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 great  responstt  ility  rests  on  the  Ministry  of
 Home  Affairs  to  keep  the  country  united,  to
 maintain  law  apd  order  and  peace  in  the

 country,  and  to  protect  the  integrity  of  the

 country,  it  is  also  its  responsibility  to  save
 the  couatry  from  the  internal  challenges.
 The  Department  of  Home  Affairs  bas  taken

 appropriate  steps  in  regard  to  the  internal

 security  of  the  country  in  accordance  with
 the  directive,  policies  and  the  resolution  of
 the  Prime  Ministes,  this  is  a  Jaudable  task.
 Particularly  the  Border  Security  Force  and
 the  Central  Reserve  Police  Force  etc.  deserve
 our  appreciation  for  displaying  exemplary
 courage  and  discharging  their  responsibilities
 at  the  time  of  interna!  trouble  in  the  country
 from  time  to  time  thereby  salvaging  the
 country  out  of  crisis.  Madam,  the  most
 important  responsibility  of  the  Department
 of  Home  Affairs  is  to  safeguard  the  country
 fiom  the  internal  dangers,  to  maintain  the
 ubity  and  integrity  of  the  country  and  to
 keep  the  morale  of  thse  people  high,  and
 this  Department  is  working  in  this  direction.
 Madam,  it  is  also  an  incontrovertible  fact  that
 the  grave  dangers  and  challanges  posing
 before  the  country  are  nothing  new,  Ever
 since  the  struggle  for  independence  started,
 the  communal  forces  have  been  posing
 danger  to  the  freedom  of  the  country  from
 time  to  time  in  the  garb  of  religion  and  bave
 been  opposing  our  progressive  policies  as
 well  as  endangering  the  very  existence  of
 democracy  and  socialism.  It  is  due  to  the
 conspiracy  of  those  fundamentalist  forces
 that  the  partition  of  the  country  took  place
 and  the  country  was  divided  into  two,
 the  murder  of  the  Father  of  the  Nation
 Mahatma  Gandhi  took  place  and  then  our
 beloved  Prime  Minister  Shrimati  Jodira
 Gandhi  had  to  lay  down  her  life  at  the
 hands  of  fanatics.  The  activities  of  these
 forces  are  not  a  recent  phenomenon;  they
 have  been  posing  a  grave  danger  to  the
 country  ever  since  the  freedom  struggle
 started.  When  Mahatma  Gandhi  tried  to
 lead  the  country,  obstacles  were  put  on  bis
 way  and  thereafter  when  the  country  was
 marching  towards  progress,  thanks  to  the
 adoption  of  the  Five  Year  Plans  and  the
 successful  implementation  of  the  policies  of
 Pandit  Jawaharlal!  Nebru  in  the  country,
 grave  crisis  were  created  the  country  and
 efforts  were  made  to  work  against  the  unity
 aod  integrity  of  the  country,  against  the
 socialism  and  progressive  policies  and  their
 conspiracy  is  still  going  on,  These  forces  are
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 still  active  and  they  raise  their  beads  when

 they  get  an  opportunity.  These  communal
 forces  are  just  like  black  cobra  for  the

 country  and,  as  1  have  already  said,  these
 forces  whether  they  are  Hiodu  communal

 forces,  Mulsim  communal  forces  or  Sikh
 Communal  forces,  are  the  arch  enemies  of

 the  country,  of  democracy  and  development.
 Whenever  they  raise  their  beads,  they  should
 be  crushed.  If  you  show  leniency  towards

 them,  they  will  become  more  dangerous  and
 one  day  they  will  prove  death  koell  for  the

 democracy  in  the  country.

 Madam,  a  bandh  was  organised  in  Uttar
 Pradesh  on  29:h  March  and  the  incidents
 that  took  place  there  are  enough  to  horrify
 any  person.  Those  Hindu  fuodamentalist
 forces  brought  every  part  of  the  country
 under  the  bandh.  The  following  day,  a

 rally  was  held  ia  Delhi  and  everyone  k-  ows
 what  happened  here.  Speeches  were  made
 in  the  rally  in  which  people  were  exhorted
 not  to  trust  and  recognise  the  Government.

 Similarly,  they  were  asked  not  to  trust  the

 judiciary  of  the  couotry.  In  other  words,
 the  people  have  been  asked  not  to  give
 recognition  to  the  Constitution  of  the

 country.  Such  type  of  venomous  speeches
 are  being  made.  This  is  detrimental  for  the

 democracy  in  the  country.

 15.00  hrs.

 Madam,  the  issue  of  Ram  Janam  bhoomi

 and  Babri  Masjid  is  a  trivial  thing  and  a

 focal  issue.  The  birth  of  Lord  Rama  took

 place  in  Ayodhya,  this  is  a  local  issue.  Of

 course,  Lord  Rama  may  have  been  a

 historical  aod  legendary  figure  but  Lord

 Rama  represents  the  sentiments  of  the  peopte
 of  the  country.  The  people  have  sentimental!

 attachment  with  Ayodhya  and  now  the  issue

 of  Babri  Masjid  bas  also  been  added  to  it.

 Everyone  knows  who  was  Babar  in  the

 History.  They  also  know  who  was

 Mohammad  Ghori  and  Mohammad

 Ghaznavi.  The  issue  is  being  blowa  out  of

 proportion.

 I  agree  with  the  views.of  Shri  Zainul

 Basher  that  this  trivial  issue,  which  could

 have  been  settled  locally;  is  being  magnified
 with  the  support  of  foreign  powers  and  the

 forces  that  are  active  in  the  country,  They

 are  blowing  the  local  issues  out  of  propor-
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 tion.  In  this  country,  who  is  stopping
 anybody  to  offer  namaz  and  who  is  prevent.
 ing  anybody  to  recite  Ram  bhajan.  If  some
 ope  goes  to  a  temple  aud  recites  Quran-
 Sharif,  Rama  will  not  stop  him  to  recite

 Qoeran-Sharif  and  if  someone  goes  to  a

 masjid  and  recites  Ramayana,  Khuda  will
 not  step  him  from  reciting  Ramayana.  There
 is  no  difference  between  Rama  and  Khuda
 but  the  devotees  of  Rama  and  Khuda  are
 fighting  with  one  another  in  their  attempt
 to  disintegrate  the  country  and  to  Sabotage
 democracy  and  development.  Such  activities
 which  are  responsible  for  the  partition  of
 the  country,  for  the  murder  of  Mahatma
 Gandhi  and  Sbrimati  Indira  Gandhi  and
 which  are  responsible  for  stalling  the
 development  of  the  country  should  not  be
 allowed.  Everyone  knows  those  forces  and
 the  consequences  of  their  activities.

 8.  BUTA  SINGH  There  is  ध  bit
 difference.  The  God  becomes  Rama  in  the
 temple  and  Rahim  tn  mosque.

 SHRI  UMAKANT  MISHRA  :  That  is
 what  I  have  said.  The  sage  Vakradanta  has
 said.

 “Ruchinam  vachitrayat,  rijukutil
 Narai  manjusam
 Mrana  semekogamya§=  twamsipmasama
 arnava  iva’

 Just  as  the  water  of  all  the  rivers  whether
 small  or  big  or  of  Ganges  flows  into  the  sea
 ultimately,  similarly  there  is  no  difference  if
 you  call  Him  Khuda,  Ishwar  or  Rama.  You
 may  recite  his  mame  in  Urdu,  Hindi,
 Sanskrit,  Arabic,  Persian,  Tamil,  Telugu  or
 in  any  other  language,  it  makes  no  difference
 and  he  is  the  ultimate  Truth.  This  is  a
 very  important  thing.  The  political  parties
 have  abandoned  their  high  ideals  and  are
 using  religion  for  the  sake  of  furthering  their
 interests.  This  is  a  very  dangerous  trend.
 This  is  a  treacherous  tendency.  [1  is  essential
 to  crush  such  tendency,  Compromising  with
 such  tendency  will  be  dangerous  for  the
 democracy  of  the  country.  They  are  hatching
 conspiracy.  They  want  to  grab  political
 power  with  the  help  of  religion  and  then
 they  want  to  enjoy  it.  I  would  like  to  warn
 that  such  political  power  will  not  Jast  long.
 It  will  end  and  with  it  will  end  the  forces
 that  be.

 Madam,  I  would  like  to  make  one  more
 submission.  The  Muslim  fandamentalists
 want  to  stit  up  Hindo  fundamentalism  in
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 the  name  of  Babri  Masjid  and  Ram  Jenam

 bhoomi  issue.  They  want  them  to  become

 violent,  ।  would  like  to  submit  through  you
 that  any  attempt  to  instigate  the  demon  of

 Hindu  fundamentslism  in  this  country
 should  be  frustrated.  Such  attempts  have

 never  succeeded  in  this  country,  Although
 attemp's  have  been  made  in  the  past  in  this

 couniry  to  stoke  the  fire  of  fundamentalism

 through  Hindu  Mahasabha,  Bharatiya  Jan

 Sangh,  R.SS.,  but  all  in  vain.  Fhe  majority
 of  the  Hindus  in  the  country  have  opted  for

 secularism.  They  have  atways  accepted  the

 truth.  They  embraced  Muslims,  Christians,
 Hunas,  Kushans,  Sakas  in  their  fold  and

 accepted  them  as  their  brothers.

 Madam,  when  Bahadur  Shab  Zafar  saw

 this,  he  said  :

 “Hindiyon  mien  boo  rahegi  jab
 talak  imanki,”’

 He  called  ‘Hindiyon’.  He  did  not  call

 Musalman,  Hindu,  Brebman  or  Thakur  He

 only  called  ‘Hindsyon’,

 “Hindiyon  mien  boo  rahegi
 job  talak  imanki

 Takhte  London  tak  chalegi
 tegh  Hindustan  ki’.

 A  person  who  lives  in  ‘Hind’  whether  he  is

 Hindu,  Muslim,  Christian  or  of  any  other

 community,  and  works  towards  making  the

 country  strong  is  called  Hindu.  Jt  is  India.
 Here  there  are  different  religions  and  sects.

 People  here  follow  different  paths  but  all

 paths  lead  to  one  God.  Why  are  they  going
 to  put  hindrances  in  the  progress,  develop-
 ment  and  unity  and  integrity  of  (he  country  ?
 Such  elements  are  raising  their  heads.  The

 specches  were  made  there  that  we  do  not

 recognise  this  country  and  its  judiciary.  Then
 whom  do  they  recognise  ?  Have  they  some

 separate  authority  or  country  in  their
 minds  ?  This  means  that  these  elements  are

 leading  the  people  to  the  same  thinking  and
 methods  which  brought  partition  of  this

 country  caslies.  Mr.  Home  Minister,  Sir,
 you  should  be  cautious  of  such  people  and
 should  deal  with  them  sternly.

 Wherever  there  is  fanaticism—be  it
 Hindu  fanaticism,  Muslim,  Sikh  or  Christian
 fanaticism—it  is  fatal  for  the  nation,
 socialism  and  democracy,
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 Madam  Chairman,  है  would  like  to  say  a
 few  words  about  language  problem  also.
 My  submission  is  that  the  issue  of  Official

 Language  has  already  been  decided.  This
 issue  has  been  finalised  in  the  Constitution.
 Hiodi  has  been  accepted  as  the  Official
 Language.  It  is  not  possible  to  change  it.
 The  decision  is  being  implemented.  This
 language  has  been  accepted  as  link  language
 and  alongwith  it  15  more  languages  have
 been  recognised.  Hindi  has  been  scheduled
 as  Officical  Language.  Itis  not  prceper  to
 indulge  in  politicking  in  the  matter  of
 language.  It  is  neither  in  the  interest  of  the
 country  nor  in  the  interest  of  the  people
 and  the  Government.  To  sake  up  the
 language  issue  again  -  not  going  to  benefit
 anyone,  In  spite  of  this  having  been  decided
 in  the  Constitution,  it  is  being  said  that
 Hindi  is  being  imposed.  That  way  it  can  be
 said  that  democracy  is  being  imposed,  the
 Constitution  is  being  imposed.  We  would
 like  to  request  the  Tamil  leaders  that  instead
 of  pleading  for  English  why  do  not  they
 fight  for  Tamil  language ?  English  is  a  very
 rich  language;  the  country  should  benefit
 from  it.  French,  German  and  Russian  are
 also  very  rich  langusges  and  we  should
 benefit  from  them  also.  We  know  that
 Eoglisb  has  been  quite  useful  in  this  country
 and  people  have  benefited  from  it,  but  to
 continue  it  till  eternity  is  against  the  dignity
 and  self-respect  of  the  country.  Now  it
 cannot  be  tolerated  because  the  people  are
 awakened.

 I  can  say  with  surety  that  it  is  not
 necessary  (0  make  a  language  the  Official
 Language  of  some  country,  only  if  cent  per
 cent  people  sbouild  be  speaking  that  language.
 I  would  like  to  cite  certain  examples.  In
 China,  out  of  the  population  of  100  crores
 only  45  crores  speak  Chinese  but  even  then
 people  have  accepted  Chinese  8  their
 Official  Language.  In  U.S.A.  only  10  crore
 people  are  English-speaking,  the  remaining
 population  speaks  Spanish,  French  and
 German.  Even  then  English  bas  been  given
 the  status  of  Official  Language  there.
 Similarly,  in  Russia,  13  crore  people  are
 Russian-speaking,  the  rest  speak  different
 Janguages  but  in  spite  of  this,  Russian  has
 been  recognised  as  the  Official  Language.

 In  India,  there  are  50  crore  Hindi-
 speaking  people,  out  of  which  it  is  the

 mother-tongue  of  40  crore  people,  When
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 the  scholars  and  thinkers  from  South,  North,
 Bast  and  West  sat  togeiher  and

 decided  collectively  about  it,  it  becomes

 mecessary  that  their  decision  should  be

 implemented  and  and  Hindi  should  be

 used  in  official  work  with  accelerated  pace.

 We  love  and  like  Southern  languages.
 We  would  like  to  ask  the  people  of  South

 as  to  why  do  not  they  decide  among  tbhem-
 selves  that  of  the  4  languages,  namely,
 Ta.nil,  Talugu,  Malayalam  and  Kannada,
 one  language  should  be  made  8<  the  second

 language ?  Why  do  not  they  fight  on  this
 issue  ?  Why  do  they  fight  for  Enghsh  ?  We

 shail  respect  English  but  we  shall  not

 tolerate  its  imposition  on  the  country  for

 long.  We  are  ready  to  accept  Southern

 langueges  but  not  English.

 प  may  submit  that  so  far  as  the  matter
 of  Official  Language  is  corcerned,  the  Home

 Ministry  and  the  Government  of  India  are

 doing  their  job  and  are  propogating  it.
 We  wantio  submit  to  the  Government,
 bureaucrats  and  the  people  of  South  and
 North  that  this  matter  has  been  decided
 and  no  impediments  should  be  brought  in
 its  implementation.  Rather,  its  pace  should
 be  accelerated  so  that  we  can  move  w.th

 self-respect,  are  able  to  enhance  country’s
 prestige  aod  can  raise  our  head  with  pride
 in  the  world  that  we  have  a  competent
 language,  we  too  have  our  identity  and  are
 a  country  which  has  every  thing.

 With  these  words,  I  support  the  Demands
 for  Grants  of  the  Ministry  of  Home  Affairs
 and  hope  that  our  views  will  be  respected.

 SHRI  SHYAM  LAL  YADAV  (Vara-
 masi):  Madam  Chairman,  just  now  our
 friend  Shri  Umakant  Mishra  has  expressed
 his  views  which  are  quite  encouraging.

 Supporting  the  Demands  of  the  Home

 Ministry,  1  would  like  to  submit  two  or
 three  points.  First  of  all  ।  would  like  to
 talk  about  Punjab.  The  terrorists  there  are
 creating  a  situation  which  is  quite  horribl+.
 The  entire  nation  is  concerned  about  this.
 There  are  no  two  opinions  that  it  is  being
 brought  under  contro!  and  efforts  are  being
 made  in  that  direction  but  the  Government
 should  be  vigileat  about  the  manner  the  terro-
 rists  are  attacking  the  non-Sikhs  and  their  life
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 styles,  ह  bave  returned  three  or  four  days
 back  from  Punjab.  Several  people  told  me
 there  that  sale  of  cigarettes  is  being  banned
 openly  with  the  help  of  the  terrorists.  One
 should  not  smoke,  that  is  better,  and  it  is

 beirg  publicised  that  smoking  is  injurious  to
 health  and  this  type  of  publicity  should
 definitely  be  made  but  the  people  are  heing
 terrorised  mala  fide.  Similarly,  barbers’

 shops  are  also  being  closed  and  they  are
 being  threatened.  The  terrorists  are  trying
 to  influence  the  people  in  such  a  way  that
 they  will  automatically  be  terrorised  and
 will  do  what  these  terrorists  want.  Nothing
 can  cause  more  concern  than  this.  ।  fail  to
 understand  to  what  extent  the  Punjab
 Government  will  be  able  to  face  these  acts
 of  social  boycotts.  One  thing  these  terror-
 ists  are  saying  and  other  people  too  are
 saying.  Few  days  back  India’s  former
 Foreign  Secretary,  Shri  Rasgotra,  made  a
 statement  that  talks  should  be  held  with
 Shri  Prakash  Singh  Badal  end  Shri  Simranjit
 Singh  Mann,  Jodhpur  detenus  should  be
 released  and  general  amnesty  should  be

 given.  He  wert  to  the  extent  of  saying
 that  we  should  have  talks  with  Shri  Ganga
 Singh  Dhillion  also.  Thank  God,  he  has
 not  asked  for  holding  talks  wrth  Shri
 Jagjit  Singh  Chauhan.  If  former  ।  fficials
 of  the  Government  talk  in  such  provocative
 manner,  ।  am  compelled  to  think  if  he,  the
 former  Foreign  Secretary  of  India,  was
 working  with  these  feelings  during  his
 service  period,

 Secondly,  our  friends  have  talked  about
 Ram  Janmbhumi-Babri  Masjid  problem,
 The  turn  this  dispute  has  taken  is  also  a
 matter  of  concern.  Hindu  fanatics  want  to
 arouse  extreme  communal  feelings.  ।  want
 to  say  it  clearly  that  the  feelings  of  fanati-
 cism  created  in  Uttar  Pradesh  is  the  bandi-
 work  of  political  parties.  These  are  the
 politica)  parties  which  call  themselves
 nationalists  and  consider  themselves  the
 symbol  of  nationalism  Even  tcday  a
 statement  of  their  leader  has  come  in  the
 mewspapers.  These  are  the  people  who
 belong  to  Rashtriya  Swayam  Sewak  Sangh
 and  Bhartiya  Janata  Party  and  are  making
 statements  openly  thereby  incit.  Hindu
 extremiam  and  creating  tension.  है.  state-
 ment  of  their  office  bearers  in  my  city  has
 appeared  in  the  preas.  I  want  to  know
 from  the  Government  of  India  why  such

 people  are  not  exposed  2  Why  does  it  not
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 take  action  against  those  people  who  want
 to  imbibe  in  Hindus  the  feelings  of  fanati-
 clem.  There  is  need  to  keep  a  strict  vigil
 on  those  persons  who  are  provocating
 people.  On  the  other  side,  there  is  restless-
 ness  in  Muslims  also  which  is  natural.  I
 think  this  is  because  of  their  being
 in  minority.  It  gives  them  their  religious
 identity  and  it  is  also  a

 question  of  existence  of  their  culture.
 Therefore,  whatever  has  been  said  in  the

 tally  beld  in  Delhi,  is  not  at  all  tolerable.
 Shri  Banatwalla  is  present  in  the  House  and
 he  will  reply  to  this  question.  Such  things
 which  come  within  the  periphery  of  sedition
 have  been  said  in  his  presence.  How  the
 mation  can  tolerate  such  things?  At  that
 time  the  Secretary  of  Janata  Party  and  the

 peopte  belonging  to  some  other  political
 parties  were  also  present  at  the  stage.  Why
 such  things  have  been  said  in  their  presence?
 Did  they  refute  such  allegations  7  The
 Muslim  League  claims  to  be  a  non-commu-
 nal  party,  but  they  haveto  prove  it.  The

 way  their  alliance  has  harmed  us  in  Kerala
 has  become  a  matter  of  national  debate.

 Therefore,  they  have  to  give  thelr  clarifica-
 tion  on  this  matter...CUinterruptions)

 SHRI  G.M.  BANATWALLA  (Ponnani)  :
 You  may  ask  about  it  from  the  people
 of  Kerala  whether  they  have  harmed  you  or
 not,

 SHRI  SHYAM  LAL  YADAV  :  Howso-
 ever  big  you  may  talk,  but  if  someone
 sitting  beside  you  talks  of  treason  or  other
 suicidal  things  and  speaks  against  the  entire
 set  up  of  the  country,  the  people  will

 suspect  you  also  and  you  cannot  have  any
 answer  to  it.

 A  ray  of  hope  is  also  seen  in  this  rally.
 Many  people  demanded  the  solution  of  this

 problem  and  their  suggestions  are  logical
 and  worth  consideration.  They  want  that

 the  solution  to  this  problem  should  be  found

 through  Judges.  Noone  can  reject  this

 proposs!,  It  is  a  separate  thing  as  to  what
 would  be  the  details  of  this  proposal  and

 which  judges  would  be  involved  io  it,  but  I

 think  the  muslim  leadership  is  honestly
 prepared  to  talk  on  this  dispute  and  is

 ready  to  accept  a  neutral  verdict.  lt  would

 be  proper  and  acceptable  to  both  sides  if  a
 bench  comprising  five  judges  of  Supreme

 Court  decides  this  matter.  Such  agreement
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 was  signed  in  1968  also  at  Mathura,
 Therefore  1  think,  such  agreement  can  also
 be  signed  in  this  dispute  provided  pure
 religious  and  Jiberal  people  endevour  in  this
 direction  and  the  politician  keep  themselves
 away  from  this  dispute.  It  is  a  common
 feeling  that  a  real  solution  to  this  problem
 will  automatically  come  from  the  Hindus
 aod  Muslims  of  Ayodhya.  The  Cobra  in
 the  form  of  reactionary  and  fundamentalist
 forces  is  raising  its  hood  all  over  the
 country.  Sir,  ।  join  several  other  hon.
 Members  in  requesting  the  Government  to
 start  a  dialogue  with  the  representatives  of
 both  sides  who  are  willing  to  settle  the
 dispute  amicably  and  the  Government
 should  sternly  deal  with  those  who  want  to
 fan  the  dispute  and  want  to  take  political
 advantage.  The  Government  should  take
 wise  and  prompt  action,  otherwise  it  will  be
 too  late  and  some  other  complication  may
 also  arise.  It  is  merely  en  imagination  if
 someone  says  that  a  particular  place  was
 birth  place  of  Lord  Rama  and  that  it  is  no
 more  a  dispute  over  historical  facts  but  it
 is  a  religious  dispute.  The  views  expressed
 by  the  so-called  bistorians  in  this  regard  do
 not  tally  with  these  facts  if  one  goes  by
 what  has  appeared  in  newspapers.  The
 views  of  historians  reflect  more  of  their
 mentality  rather  than  their  bistorical
 research.  Appeals  are  being  made  to  main-
 tain  communal  harmoay  among  the  Hindus
 and  Muslims  but  it  is  unfortunate  that  these
 so-called  historians  are  everyday  discovering
 some  new  things.  Now  the  question  18
 whether  a  temple  which  was  converted  into
 8  mosque  hundreds  of  years  back  can  again
 be  converted  into  a  temple.  This  logic  runs
 on  the  same  lines  as  a  Jong  time  back  some
 Hindus  were  converted  into  Muslims,  so  can
 they  again  be  converted  into  Hindus  ?  Now
 after  the  lapse  of  hundreds  of  years,  the  act
 of  taking  revenge  is  communal  and  danger-
 ous.  Whenever,  any  efforts  were  made  to
 dig  the  things  long  buried,  it  proved  to  be
 suicidal  and  resulted  in  blood-shed.  There-
 fore,  there  is  no  use  to  dig  the  things  long.
 buried.  It  can  also  be  said  that  the  dispute
 of  temple  and  mosque  cannot,  be  settied
 merely  by  law  but  it  should  be  considered
 at  political  and  social  levels  also  and  the
 assistance  of  liberal  elements  of  both
 sides  should  also  be  taken  to  settle  the
 dispute.

 ॥  would  like  to  say  one  more  point,  I
 think  these  are  major  problems  before  ys
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 and  the  Central  Government  is  also  worried
 sbout  them.  I  know  that  hon.  Home
 Minister  is  endeavouring  to  solve  these

 problems.  ।  would  tike  to  tell  him  that  the
 Government  should  not  take  new  thing  in
 its  hand  such  as  the  case  of  common  civil

 code  which  has  appeared  in  newspapers.
 I  think,  at  present  the  question  of  common
 civil  code  should  not  be  touched.  The

 existing  civil  code  based  on  religious  recog-
 nitions  should  continue.  The  problems
 which  are  before  us  should  be  solved  first
 aod  no  new  problem  should  be  created.
 The  Government  should  not  take  any  step
 uoder  the  influence  of  some  people.  It  is

 necessary  to  be  vigilant  about  the  problems
 which  we  are  facing  today  and  no  one
 should  try  to  take  political  advantage  of
 them  and  no  one  should  try  to  instigate  the

 people.  Particularly  those  who  call  them-
 selves  as  nationalists  should  desist  from  it.
 It  is  their  responsibility  to  show  more

 generousity  as  compared  to  the  other  people.
 If  we  work  with  such  feelings  है.  am  _  fully
 confident  that  the  majority  of  the  people  of
 all  communities  will  support  the  Government
 in  making  every  effort  to  reach  an  amicable

 agreement.  J  am  sure  that  some  satisfactory
 solution  to  this  problem  will  be  found  and

 religious  fundamentalists  and  extremists  will

 get  disappointment  only.  ।  appreciate  this
 effort  and  believe  that  our  hon.  Home
 Minister  wil!  solve  this  problem  also  as  he
 is  solving  other  problems  wisely  and  firmly.

 In  the  end,  ।  would  like  to  say  that  the

 courage  shown  by  Sardar  Buta  Singh  in

 dealing  with  the  Punjab  problem  and_  the

 way  he  faced  the  extremists,  is  really
 commendable.  What  was  not  said  abuut
 him ?  He  was  even  declared  Tankhatya.
 Some  big  poliucians  and  people  in  power
 went  there  and  berged  pardon  and  have
 cleaned  shoes,  but  Sardar  Buta  Siogh  15  the

 Only  person  who  is  still  fighting  against  the
 extremists  We  hope  that  he  will  continue
 bis  fight  for  the  unity  and  integrity  of  the

 country  and  for  the  communal  harmony
 and  secularism.  The  entire  nation  and
 all  parties  will  support  him  in  this

 struggle.

 With  these  words  I  conclude.

 SHRI  ४.  TULSIRAM  (Nagarkurnoo!)  :

 Madam,  Chairman,  we  are  discussing  the
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 Demands  for  Grants  of  the  Ministry  of
 Home  Affairs.  Just  now,  one  of  our  friends
 was  speaking  about  Hindi.  8.  Buta  Singh,
 who  is  the  Chairman  of  Official  Language
 Committee,  is  also  present  here.  He  isa
 lover  of  Hindi  and  takes  keen  interest  in  it.
 1  want  to  bring  ons  pvint  to  his  notice.

 Recently  we,  the  members  of  Drafting  Com-
 mittee  went  to  CMI  Limited.  Shri  Chatur-
 vedi  was  also  with  us.  CMI  Limited  is

 manufacturing  Hindi  computer.  They  told
 us  that  though  they  were  manufacturing
 Hindi  computer,  yet  there  was  no  demand
 for  this  computer  in  the  market.  They  do
 not  get  order  for  this  computer,

 x  24  brs.

 {SHRI  SOMNATH  RATH  ia  the  Chair)

 Just  now  one  of  our  friends  was  saying
 that  there  should  bs  Hindi.  The  hon.
 Minister  is  present  here,  thatis  why  I
 brought  this  thing  to  his  notice.

 I  have  been  listening  since  yesterday  to
 our  colleagues  from  the  other  side  who  said
 that  our  country  was  becoming  weak  and  its
 unity  and  integrity  was  in  danger.  I  do  not
 blame  5.  Buta  Singh  or  his  colleagues  for
 this  but  I  would  Ike  to  say  something  about
 the  policy  of  the  Central  Government  =  The
 Government  can  go  to  any  extent  to  serve
 their  self-interest.  They  are  always  ready
 to  join  hands  or  make  alliance  with  anyone
 to  save  their  chair  or  (0.  attain  their  self-
 intetest  Today  it  is  said  that  the  Punjab
 Problem  is  there  and  Babrt  Misjid  dispute  is
 there  but  ।  would  say  that  there  1५  neither
 Punjab  problem  nor  the  dispute  of  Babri
 Masjid  but  10  the  policy  of  the  Govern-
 ment  which  is  causing  di  cord  hetween
 Hindus  and  Stkhs  or  between  Hindus  and
 Muslims  [do  not  blame  any  one  person
 but  ।  am  saying  time  and  again  that  their
 policies  are  wrong.  (Interruptions)

 It  is  the  policy  of  the  Government  which
 is  making  Hindus  and  Sikhs  quarrel  among
 themselves.  You  have  adopted  wrong  policy
 in  Punjab  The  Babri  Masjid  dispute  is
 also  the  result  of  your  wrong  policies.  Why
 de  not  you  settle  these  disputes  immedia-
 tely  2)  Why  are  you  keeping  them  pending  है
 If  such  policies  continue,  the  people  hither-
 to  supporting  you  will  also  desert  you.  You
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 always  try  to  twist  every  problem  aad  parass
 the  people  only  to  attain  your  self-interest.

 Mr.  Chairman,  Sir,  as  long  as  Dr.

 Farooq  Abdulla  was  not  with  them,  they
 used  to  call  him  traitor  and  an  agent  of

 Pakjstan  but  now  when  he  -  with  them,  be

 is  a  patriot.  This  is  their  policy.

 SHRISHYAM  LAL  YADAV  :  A  person
 can  amend  bis  attitude  also,  then  what  is

 wrong  in  it.

 SHRI  ४  TULSIRAM:  We  know  who

 has  amended  and  how  much.

 SHRISHYAM  LAL  YADAV  :  He  has

 completely  changed  himself.

 SHRI  V.  TULSIRAM  :  ।  do  not  say
 that  a  person  cannot  amend  himself.  It  is
 not  necessary  that  a  thief  will  always  remaiao
 thief  bur  the  question  15  what  is  your
 motive  ?  You  ask  from  your  conscience  as
 to  what  is  your  policy  and  whether  whatever

 you  are  doing,  is  right  or  wrong

 Today,  atrocities  are  being  committed
 On  the  Hartjans  in  the  country.  What  are

 you  doing  for  them?  You  are  shedding
 crocodile  tears.  If  some  one  wipe  their
 tears  you  ask  him  as  to  why  he  did  so.  This
 is  your  policy.  Whatever  you  are  saying
 here,  you  come  with  me  to  the  Lubby  and
 1  shall  tell  you  what  you  are  doing  and  bow
 much  atrocities  are  being  committed  on

 Harijans.  We  went  to  Kanpur.
 (Interruptions)

 A  pregnant  women  was  shot  dead  there
 and  I  cannot  explain  here  as  to  which  part
 of  her  body  they  made  target  of  but  you
 do  not  issue  gun  licence  to  thoee  Harijans
 and  Ginjans,  whereas  these  anti-social  ele-
 ments  get  licences.  They  are  made  to  run
 from  pillar  to  post  but  they  do  not  get
 licence.

 SHRI  SHYAM  LAL  YADAV:  You
 issue  licence  in  Andbra  Pradesh.

 SHRI  V.  TULSIRAM  :  Ia  Andbra
 Pradesh  we  issue  licences  even  to  a  common
 man.  You  can  sleep  on  the  road  crossing
 there,  you  can  move  freely  anywhere  you
 want  without  any  danger  or  fear.
 । -  ।  ED

 **Expunged  as  ordered  by  the  Chair.
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 So  far  as  the  matter  of  election  of  any
 other  matter  is  concerned,  1  would  like  to
 say  that  you  join  hands  with  them  in  Kerala
 and  here  they  are  saying  that  the  Ministers
 should  be  killed.

 SHRI  SHYAM  LAL  YADAV  :  They
 do  not  say  so,  itis  the  other  people  who

 say  80.

 SHRI  V.  TULSIRAM  :  1  do  not  blame
 even  those  who  said  that  the  Minister  should
 be  killed.  I  blame  your  policy.  Your

 policy  is  behind  the  Hindu-Muslim  and
 Hindu-Sikb  riots.  ।  am  saying  that  it  is  the
 result  of  your  policy.  You  are  not  able  to
 solve  the  Punjab  problem.  They  challenge
 us  to  come  to  the  streets  armed  with  swords
 in  order  to  settle  the  issue.  You  have  not
 solved  one  problem,  how  will  you  attend  to
 other  problems  7  You  tell  me  for  how  long
 the  country  can  be  run  Ike  this  and  bow  far
 can  we  keep  telling  lies  and  for  how  long
 can  we  save  ourselves  by  telling  lies?  We
 can  get  away  with  one,  two  or  even  ten  lies
 but  how  can  we  save  ourselves  by  speaking
 one  huodred  lies...(/nrerruptions)...You  can
 see  the  results.  The  results  of  your  policy
 are  coming  out.  One  by  one  all  States  are

 slipping  out  of  your  hold.  The  trend  will
 continue  ia  future  also.  What  we  are  to
 do  ?  We  have  to  speak.  If  we  speak  more
 the  Hon.  Speaker  does  not  allow  it  and  we

 stage  a  walk-out.  You  people  think  that
 because  you  are  in  majority,  you  can  do

 anything  you  want.  You  can  assert  your
 power  for  you  are  in  majority,  But  do  tell
 us  how  much  justice  has  been  done  to  the
 Harijans.  One  MHarijan  M.L.A.  was  not
 allowed  to  go  inside  a  temple,  When  I
 wrote  a  letter  in  this  connection  to  the  bon,
 Minister,  he  replied  that  it  was  all  a  pack  of
 lies  and  that  it  could  not  be  so.  What  more
 canI  do?  It  has  been  published  in  the
 newspapers  as  weil.**

 [Englisk}

 MR.  CHAIRMAN  :  That  is  expunged.
 It  won't  go  on  record.

 SHRI  P.  CHIDAMBARAM  :
 one  minute.  ।  Sir  the  Hoo,
 is  quoting  some  newspaper
 The  rules  are  very
 cannot  do  that.

 Sir,
 Member

 report.
 well-known.  He

 If  be  wants  to  quote,  he
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 must  take  responsibility  for  it.  He  must

 satify  himself  that  the  report  is  correct.  Not

 only  is  he  quoting  the  repart,  be  is  not

 giving  the  date,  he  is  not  giving  the  name  of

 the  paper.

 **!  think  this  is  wrong,

 MR.

 expunged.

 CHAIRMAN  :  The  name  is

 (Interruptions)

 MR.  CHAIRMAN  :  have  already  said
 it.  Please  proceed.  Please  go  on.  Please
 address  the  chair.

 (Translation)

 SHRI  भ.  TULSIRAM  :  I  was  address-

 ing  the  chair  only.  [  want  to  submit  one

 thing  more.  All  tbe  three  hoa.  Ministers
 of  Home  Affairs  are  present  here.  In  other

 words,  the  trinity  is  present  here.  I  will
 not  say  whether  they  have  done  anythiog  or
 not.  But  there  are  some  freedom  fighters
 who  are  not  able  to  afford  food  for  them-
 selves.  They  are  not  being  given  pension
 even.  These  persons  are  getting  pension
 who  had  been  jatled  for  committing  thefts
 but  had  manipulated  to  eet  certificates  and
 score  off  the  section  relating  to  their  crimes
 therefrom.  They  have  political  backing.
 Mr.  Chairman,  Sir,  please  do  not  ring  the
 bell.  Our  party  has  been  allotted  25
 minutes  time.  The  earlier  Member  has

 spoken  just  for  7  minutes...(  Interruptions)...
 The  freedom  fighters  really  do  not  have  any
 kind  of  support.  They  sit  under  the  trees
 and  no  one  is  there  to’  take  care  of  them.
 The  thieves  who  are  sentenced  to  jail,
 manage  to  get  certificates  with  the  backing
 of  politicians  and  consequently,  pension  is
 sanctioned  to  them  But  the  actual  freedom

 fighters  are  deprived  of  this  benefit.  It  is

 only  asa  result  of  the  sacrifices  of  these

 people  that  you  are  all  sitting  here,  1  am

 standing  here  and  hon.  Shri  Buta  Singh  has

 occupied  that  seat.  We  should  help  them

 open  heartedly.  But  they  are  sitting  under
 trees  without  baving  food  and  the  thieves
 are  getting  the  pensionary  benefits.  I  would
 to  draw  the  aitention  of  the  hon  Minister

 especially  towards  this  issue.
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 THE  MINISTER  OF  HOME  AFFAIRS  (४.
 BUTA  SINGH)  :  Mr.  Chairman,  It  ie  very
 easy  to  make  such  a  sweeping  and  general
 statement.  Let  the  hon.  Member  give
 specific  names  of  those  freedom  fighters  who
 are  sitting  under  the  trees,  without  having
 food.  I  will  definitely  look  into  it  today.
 But  if  he  is  making  a  general  speech  without
 names,  then  he  should  be  responsible.

 (  Translatioa)

 SHRI  V,  TULSIRAM:  If  the  hon,
 Minister  wants,  ।  can  give  the  names  and  ।
 can  also  bring  them  here,  ।  will  give  it,
 why  are  you  doing  this?  He  also  knows  it,
 he  is  speaking  without  any  reason.  They
 are  uoder  great  difficulty,  you  know  it  very

 well...(Interruptions)...

 [English]

 MR.  CHAIRMAN  :  Order  please...All
 right;  Mr.  Tulsiram,  please  give  it  in  writ-

 ing.  He  will  give  it  in  writing.  Now  Mr.
 Jujhar  Singh.

 (Interruptions)*

 MR,  CHAIRMAN :  1  have  called  Mr.
 Jujbar  Singb.  Nothing  else  will  go  on
 record.  These  other  things  will  not  go  on
 recore,  I  bave  called  Mr.  Jujhar  Singh.
 Nothing  else  will  go  on  record,  except  what
 Mr.  Jujhar  Singh  speaks.

 (Translation)

 SHRI  JUJHAR  SINGH  (Jhalawar):
 Mr.  Chairman,  Sir,  ।  rise  to  support  the
 Demands  for  Grants  of  the  Home  Ministry.
 Before  me,  several  hon.  Members  have
 expressed  their  concern  about  the  current
 situation  in  the  country  in  view  of  prevailing
 communalism  and  the  need  for  maintaining
 national  integration.  It  iss  very  serious
 situation  and  ।  am  also  quite  concerned
 about  it.  The  main  issue  in  the  last
 elections  was  national  integration,  The
 people  of  the  country  rendered  full  support
 and  the  Congress  Candidates  were  elected
 io  large  numbers.  So  far  as  the  people  are
 concerned,  they  still  support  the  principle  of

 **Pxpunged  as  ordered  by  the  Chair.
 *Not  recorded.



 361.0  D.G.,  87-88——Min.  of
 Home  Affairs

 national  integration  as  strongly  as  they  did

 during  the  elections  and  on  the  basis  of
 which  they  voted  us  to  power.  They  have
 mot  changed  their  view  even  slightly  till

 today.  In  spite  of  it  all,  the  environment
 which  is  developing  in  this  country  is  unfor-
 tunate  and  special  attention  should  be  paid
 to  it.  The  people  living  in  the  rural  areas,
 who  are  common  people  and  whom  we

 represent,  are  gradually  losing  their  faith
 and  confidence  in  us.  Whatever  assurances
 are  giving  to  them  in  the  Parliament  or  io

 the  State  Legislative  Assemblies  are  not
 executed.  We  frame  laws  and  take  various

 steps  but  they  are  not  implemented.  That
 is  why  the  people  are  losing  confidence  in
 the  Government.  The  most  serious  matter
 is  that  a  buge  rally  was  held  in  Delhi  on

 the  30th  on  the  Babri-Masjid  issue  and
 strikes  were  organised  all  over  Uttar

 Predesh,  and  what  did  the  Government  do
 after  that?  The  people  are  not  interested
 in  exhibitions  but  are  more  concerned  with
 the  actions  of  the  Government  and  it  is

 disappointing  to  note  that  strict  action  is
 not  being  taken.  Wheo  all  the  issues  are

 identified,  the  individuals  are  identified  and
 no  facts  are  hidden,  then  what  is  your  diffi-

 culty  in  taking  proper  action  ?  Till  strong
 measures  are  taken,  the  people  cannot  bave

 any  faith  ln  you  and  your  assurances  will  be

 meaningless.  Therefore,  the  time  is  ripe
 for  taking  strong  action.

 Sir,  |  belong  to  Rajasthan  and  our  hon.
 Minister  also  represents  the  same  State.
 There  were  22  erstwhile  princely  states  in

 Rajasthan  before  they  were  merged  and  all
 of  them  were  adjacent  to  Pakistan  border.
 All  those  were  Hiodu  kingdoms,  the  kings
 were  Hindus  and  they  did  not  have  any
 concealment  or  reservations  regarding  their

 religion  and  they  called  themselves  Hindus.
 The  States  were  run  in  the  name  of  Hindu
 deities.  Some  states  lasted  for  500  years,
 some  for  1000  years  and  some  otbers  for
 350  years  but  communal  tension  was  never
 witnessed  there.  Duriog  the  partition  in
 1947,  lekhs  of  people  crossed  through
 Jodhpur,  Bikaner  which  are  border  areas.
 Even  during  that  period  of  disturbances  and
 in  spite  of  being  surrounded  by  Hindu  king-
 doms,  we  did  not  see  a  single  incident  of
 communalism.  Therefore,  |  think  that
 whether  one  calis  himeeilf  a  Hindu  or  a

 Muslim,  it  cannot  give  rise  to  any  dispute.
 There  are  ocortain  elements  who  are  bent
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 upon  picking  up  quarrels  and  =  strong  action
 should  be  taken  against  them,  Until  the

 people  vaderstand  that  the  Goveroment  is

 taking  strict  action  against  the  anti-national
 elements  and  its  actions  are  judicious  and
 intentions  clear,  such  incidents  will  continus
 to  take  place  and  the  people  will  continue  to
 take  liberties.  Therefore,  kindly  take  action
 also  in  conformity  to  what  you  say  in  this
 House.  Unless  you  take  strong  action  on
 these  issues  whether  it  is  Punjab  or  Delhi  or

 any  other  issue,  you  cannot  reatore  confi-
 dence  among  the  people.  Restoration  of
 confidence  among  the  people  is  the  solution
 to  all  these  problems.

 Another  submission  1  would  like  to
 make  to  the  hon.  Minister  is  that  the  most

 important  unit  of  the  police  is  district.  If
 the  district  is  governed  properly,  the
 administration  of  the  country  will  run

 smoothly.  In  every  district  there  are  some
 1A.S.  and  IPS.  officers  and  you  have
 Girectly  or  indirectly  control  over  them.  But
 we  feel  thet  the  State  administration  has
 become  very  loose  and  a  lat  of  deficiencies
 bave  crept  in  our  district  administration
 which  needed  to  be  remedied.  A  district
 has  S.H.Os.  and  some  constables.  It  is
 essential  to  bring  about  improvement  at
 every  level.  Instead  of  paying  attention  to
 bigger  things,  if  we  take  care  of  them,  the
 situation  can  be  improved  a  lot.  A  common
 man  does  not  find  a  police  officer  ora
 constable  in  uniform  as  serious  as  be  suppo-
 sed  to  be.  If  you  see  any  constable  standing
 on  duty  at  the  railway  station,  cinema  house
 or  on  traffic  duty,  you  will  feel  that  he  is
 not  serious  about  his  duty.  Some  days  back
 when  I  went  to  the  taxi  stand  after  getting
 down  from  tbe  train  at  the  New  Delhi
 Station  and  asked  a  taxi  driver  to  go  to
 North  Avenue,  no  taxi  driver  was  willing  to
 go  there  on  one  pretext  or  the  other.  They
 have  a  union  there.  When  ।  contacted  a
 constable  posted  there  and  showed  hiar  my
 identity  card  even  then  his  reaction  was
 casual.  Either  he  was  in  league  with  the
 taxi  drivers  or  the  union  of  the  taxi  drivers
 or  there  was  some  other  bob-nobbing  but  he
 did  not  take  any  keen  interest.  I  would
 like  to  tell  you  from  that  incident  that  there
 is  no  sense  of  seriousness  right  from  the
 rank  of  Constable  to  ।  H.O.  or  Superinten-
 dent  of  Police  -  the  Police  Force  who  has
 been  entrusted  with  the  task  of  enforcing

 the  laws.  Uniess they  become  conscious tq
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 their  duty,  any  amount  of  rules  and  laws  that
 we  make  are  meaningless.  So  ।  would  like
 to  submit  that  special  care  must  be  taken
 while  posting  a  policeman  and  he  must  be
 asked  to  discharge  his  duty  with  a  sense  of
 responsibility.

 Mr.  Chairman,  Sir,  promotions  and

 postings  in  the  Police  department  is  aiso  a
 matter  of  serious  concern.  You  should  pay
 attention  to  this  problem  ako.  The  hon.
 Minister  may  say  that  itis  a  state  subject
 but  ultimately  the  problems  are  gencrated
 from  tbe  level  of  State  Government  and
 these  smal{  problems  become  big  ones  later
 on.  Subsequently  these  problems  bave  to
 be  dealt  with  by  the  Central  Government.  The
 Government  cannot  escape  responsibility  by
 saying  that  it  belongs  to  the  state  services.
 It  is  due  to  this  that  so  much  inefficiency
 and  lack  of  confidence  has  crept  into  the
 Police  Force,  Large  scale  bunglings  take

 place  in  the  matter  of  postings  and  transfers
 in  the  States.  In  my  state  the  order  for

 posting  of  not  only  a  Sub-Inspector  but  even
 of  a  lower  level  personnel  like  A.S  1.  is
 issued  from  the  higher  level  of  the  adminis-
 tration  thus  ignoring  the  hierarchy  like  S.P.,
 Dy.  S.P.,  of  DIG  etc.  This  results  in  erosion

 ‘im  sense  of  responsibility  among  them
 because  they  know  that  the  order  for  posting
 is  issued  from  the  higher  level.

 Sir,  there  should  be  a  systematic  policy
 of  posting  and  transfers.  If  this  policy  is
 followed  everywhere,  the  police  force  will

 be  demoratlised  and  the  demoralised  police
 cannot  give  good  results.  Due  to  this,
 trouble  first  brews  in  the  villages,  then  it

 spreads  to  towns  aod  from  there  to  cities.

 Ultimately  it  spreads  to  the  district.  There-

 fore,  it  is  essential  to  follow  properly  the
 policy  formulated  io  the  matter  of  transfers
 and  postings.  What  is  happening  at

 present  must  be  checked  immediately.

 Chairman,  Sir,  ।  would  like  to

 make  a  small  submission.  There  are  a

 member  of  pockets  in  my  areca  where

 notorious  persons  reside  aod  they  operate
 under  political  shied.  loa  village  named

 Bagdar  in  Jhnalam  Pattan.  a  person  wrote

 a  letter  to  the  District  Vigilance  Committee

 saying  that  a  murder  was  likely  to  take

 place  in  his  village.  This  question  was

 diegussed  by  the  District  Vigilance  Com-

 Mr.
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 mittee  but  nobody  did  take  any  notice  of
 it.  After  3-4  months,  the  murder  did
 take  place,  just  as  he  had  warned,  but  no
 action  has  been  taken  against  the  persons
 whose  names  were  mentioned  by  that  man.
 The  family,  to  which  the  murdered  man
 belonged,  has  left  the  village.  I  have
 written  to  the  police  authorities  and  the
 State  Government  a  number  of  times  that
 these  people  are  migrating  due  to  the  fear
 of  terrorists.  But  the  Government  is  not
 taking  any  action  against  them  although
 they  know  everything  If  auch  examples
 go  On  multiplying,  it  is  oatural  that  the
 people  will  lIcse  their  confidence.  So I
 would  submit  that  instead  to  making
 hollow  claims  bere,  the  Governmens  should
 do  something  positive  which  may  restore
 their  confidence,  which  at  present  stands
 eroded.  If  you  think  that  something  is
 wrong.  you  should  take  strong  action
 agaiast  it  so  that  the  people  may  fee!  that
 whatever  the  Home  Minister  of  the  Govern-
 ment  of  (018  or  some  other  responsible
 person  says,  is  implemented  and  action
 is  also  taken  against  any  aati-social  activity
 that  takes  place.  The  problem  can  not
 solved  by  mere  talking.

 With  these  words,  ।  conclude.

 (English)

 SHRI  HAREN  BHUMI)  (Dibrugarh) :
 I  tako  me  stand  to  support  the  Demands
 for  Grants  relating  to  the  Ministry  of
 Home  Affairs.  While  extending my  support
 I  along  with  the  peaple  of  the  country  must

 congratulate  ops  dynamic  Prime  Minister,
 Shri  Rajiv  Gandhi,  for  his  bold  step  in

 establishing  the  universal  truth  once  again
 that  pen  is  mighter  than  the  sword.  The
 turmoi!  that  was  trying  to  destroy  the  peace
 and  integrity  of  the  country  was  vetoed

 by  tbe  mighter  pen  which  resulted  in  the
 accords  like  Punjab  accord,  Assam  accord,
 conferment  of  statehood  to  Mizoram,
 Arunachal  and  so  on.

 After  the  Punjab  accord  the  whole

 country  is  bebind  Shri  Sarjit  Singh  Barnala.
 हैं  hope,  the  implementation  of  the  accord
 in  meaning  and  spirit  cannot  be  abortive.

 I  waat  to  coafine  my  speech  particularly
 Just  after  this

 accord, the  people  af  the  State of  Assam
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 béaved  a  ¢ign  of  relief  that  long  six  years
 of  movement  and  agitation  will  come  to
 anend  and  peace  and  _  tranquility  will

 prevail  there,  because  we  have  gota  clear

 understanding  at  the  timeof  signing  of

 the  accord  that  the  agitation  will  end,  the
 movement  will  end.  Now  lwantto  know
 whether  this  accord  is  being  given  due
 honour.  She  State  Government  is  accusing
 the  Central  Government  all  the  time  and
 the  Centrat  Government  from  time  to  time
 is  giving  its  clarification.  Is  there  violation  of
 the  accord  from  any  side  2  Let  us  examine
 it.  If  it  is  being  honoured,  bow  could  the
 State  Government  give  acali  for  Assam
 bandb  on  8th  December,  1986 ?  Is  it  not
 violation  of  the  accord?  In  the  name
 of  implementation  of  the  accord,  the  State
 Government  is  acting  the  way  it  likes.
 The  people  in  the  State  particularly  the

 religious  minorities  and  linguistic  minorities
 are  being  harassed.  ।  do  not  want  to  elabo-
 rate  on  this  point.  The  evication  orders  are

 being  issued  without  taking  steps  for
 rebabilitation.  In  the  name  of  implementa-
 tion  of  the  accord,  thousands  ।  and
 thousands  of  notices  are  being  issued
 to  the  linguistic  minorities  and  religious
 minorities  accusing  them  as  foreigners.
 The  State  Government  is  now  taking  steps
 urging  the  Central  Government  to  bring
 an  amendment  to  the  Illegal  Migrants  Act
 of  1983  Before  making  any  amendment
 in  the  Act.  the  condition  of  an  accused
 bas  become  like  a  client  between  the  two
 lawvers.  If  there  is  an  amendment  in  the

 Hiegal  Migrants  Act,  the  condition  of  the
 accused  will  be  no  Jess  than  a  fish  surroun-
 ded  by  cats  Most  unfortunately,  it  has
 come  cur  knowledge  that  some  notices  are
 also  being  served  on  Adivasi  tribes,  whose
 forefathere  migrated  to  the  Strate  of  Assam
 in  the  beginning  of  19th  century.  These

 things  have  been  brought  to  the  notice
 of  the  Ministry  of  Labour  in  the  State.  1  do
 not  like  to  reiterate  81!  those  things

 ।  would  request  the  hon.  Home
 Minister  that  before  going  into  the  amend-
 ment  this  should  be  thought  of  otherwise
 the  condition  of  an  accused  would  be  like
 a  fish  surrounded  by  cata.

 regarding  census
 1971.0  there

 like  to  say
 whenever  the

 My  second  point  is
 in  the  State  of  Assam  Since
 has  be  ot  (८  (1५14  {would

 to  the  hop.  Muoister  (081
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 census  is  conducted  in  the  States,  parti-
 cularly  in  tbe  State  of  Assam,  the  census
 work  must  be  done  in  true  and  preper
 sense.  The  names  of  thousands  and
 thousands  of  Tea  Adivasi  Tribes  people
 have  already  been  deleted  from  the  voters’
 list.  The  present  population  of  the  State
 of  Assam  is  approximately  two  crores  and
 if  there  is  a  census  in  true  and  proper
 sense,  the  number  of  people  belonging  to
 these  Tea  Adivasi  tribes  will  not  be  less
 than  50  lakbs.  They  contribute  to  the
 economy  of  the  State  by  their  toil  and

 diligence.  They  are  helping  the  Central
 Government  in  getting  more  than  60  per
 cent  of  the  foreign  exchange  through  tea.
 The  forefathers  of  these  people,  who
 now  constitute  one-fourth  of  the  total
 population  of  the  State,  migrated  to
 Assam  around  1846  when  the  Britishers
 started  plantations  in  Assam  in  the
 beginning  of  the  nineteenth  century.  All!
 these  Tea  Advusis  were  migrated  to  Assam
 from  Bihar  and  Orissa.  Those  who  migrated
 to  West  Bengal  and  Tripura  are  categorised
 as  Scheduled  Tribes  but  those  who  migrated
 to  Assam  are  neither  categorised  as
 Scheduled  Castes,  nor  Scheduled  Tribes.
 They  are  categorised  as  ‘More  Other
 Backward  Class’,  having  no  facilities  at
 all.  No  Government  can  snatch  the
 democratic  rights  of  the  people,  whichever
 may  be  the  Government...  (Interruptions).

 What  is  Scheduling  ?  In  the  Coastitu-
 tion  of  India,  in  my  opinion,  there  is  a
 provision  for  fixing  the  time  limit  ora
 span  of  time  for  the  upliftment  of  the  weaker
 sections.  Since  Independence,  these
 30  lakhs  tribal  people,  these  Tea  Adivasis
 who  have  gone  there  from  Bihar  and
 Orissa,  have  been  categorised  as  ‘More
 Other  Backward  Class’,  having  no  facilities
 at  all.  They  have  got  no  reservation
 either  in  service  of  in  education  or  in
 other  fields.  The  then  Government  in
 1977  recommended  nine  Tea  Adivasi  tribes
 for  inclusion  in’  the  list  of  Scheduled

 Tribes...(Interruptions)

 SHRI  PARAG  CHALIHA  =  (Jorhat):
 Who  was  in  power  in  1977  ?  Which  party  2?

 MR.
 disturb.

 CHAIRMAN  :  Please  don’t

 SHRI  HAREN  BHUMI]:  Please  don’t
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 disturb  me.  If  you  are  not  interested,  I

 will  request  you  to  go.  (  Interruptions)

 SHRI  PARAG  CHALIHA:  Sir,  I

 want  your  protection.  He  has  asked  me

 to  go  out.  Who  is  he  to  ask  me

 to  go  out?  1  seck  your  protection,  Sir...
 (laterruptions)

 AN  HON,  MEMBER:  He  has a
 right  to  say  that...(/nterruption).

 SHRI  PARAG  CHALIHA  :  What

 right  has  a  Member  gotto  ask  me  to  go
 out  7...  Interruptions).

 16.00  hra.

 SHRI  M.  R.  SAIKIA:  Sir,  Mr.

 Bhumij  asked  Mr.  Chaliha  to  go  out.  I
 would  like  to  ask  whether  he  is  the  Presi-

 ding  Officer  or  you  are  the  Presiding
 Officer.

 CUnterruptions)

 MR.  CHAIRMAN  Nobody  goes
 untess  he  himself  wants  to  go.  Mr.  Bhumij,
 please  proceed.

 SHRI  HAREN  BHUMIJ:  Sir,  the
 then  Government  in  1977.0  recommended
 for  the  inclusion  of  Adivasis  tn  the  list
 of  Scheduled  Tribes,  Ten  years  have

 passed  since  then.  This  isno0w  1987,  the
 Government  has  not  yet  doncit.  Time
 and  again  a  Memorandum  has  been
 submitted  to  the  Chief  Minister  of  the  State
 for  further  recommendation,  but  til)  today
 1  do  not  know  what  would  be  the  fate  of
 these  Adivasi  tribes  in  Assam.  Their
 demand  is  not  a  new  one.  They  are

 already  scheduled  in  their  States  of  Origin.
 What  it  requires  is  the  lifting  of  Area

 restriction,  lifting  of  the  fencing.  The
 State  Government  be  directed  to  recommend
 all  the  Tea  Adivasis  of  Assam  for  inclusion
 in  the  list  of  Scheduled  Tribes  and  Govern-
 ment  should  come  forward  to  bring
 amendment  in  the  Constitution,  if

 necessary,  Assam  has  got  ignition  in  the
 last  six  years.  Somehow  it  bad  been
 extinguished,  but  if  these  people  do  not  get
 proper  recognition,  1  fear  it  will  get  ignited
 again  which  cannot  be  extinguished  by  the

 water  of  the  ocean,
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 Sir,  just  with  a  verse  I  want  to
 conclude :

 I'ukh  ke  bandhan  me  jJakare  hein  Asam

 ke  cha  mazdoor  Kisan,
 Azadi  ki  kasam  hai  tumhein  unko  bhi

 azad  karo,  unko  bhi  abad  karo,
 Jo  kak  gaye  hein  pyare  bapu  yaad  karo,

 yaad  karo,

 [English]

 With  these  words,  I  thank  you,

 [Translation]

 SHRI  NARESH  CHANDRA
 CHATURVEDI  (Kanpur):  Mr.  Chairman,
 Sir,  while  supporting  the  Demands  for
 Grants  relating  to  the  Ministry  of  Home
 Affairs,  first  of  all!  would  like  to  con-
 gratulate  5011  Buta  Singh  that  movement
 for  sepsrating  religion  from  politics  is
 gaining  momentum.  In  spite  of  the  fact
 that  forces  of  communalism  are  raising
 their  head,  he  has  taken  initiative  in  this
 direction.  I  would  like  to  congratulate
 him  again  for  this.

 1  join  the  other  hon.  Members  In
 saying  that  the  way  the  issue  of  Babri  Masjid
 and  Ram  Janam  bhoomi  is  being  blown
 out  of  proportion  and  the  vicious  propa-
 ganda  in  regard  to  this  is  being  made,  it
 isa  matter  of  concern  for  the  whole
 country.  <A  few  days  bsck  our  Muslims
 brethren  were  invited  to  a  meeting  held
 in  Delhi.  Similarty  a  few  days  before
 this  meeting,  a  big  meeting  of  our  Muslim
 brethren  was  held  in  Kanpur  in  which
 transonable  speeches  were  made.  I  have
 got  newspaper  cuttings  in  regard  to  these
 meetings.  The  speeches  delivered  in  Kanpur
 made  my  hair  stand  at  end.  Ihave  read
 in  it  that  an  MLA  called  ‘Bharat  Mata’  as
 dayan  (witch)  which  sucks  blood.  Nothing
 can  be  more  shameful  than  such  type  of
 speeches  made  by  an  MLA.  Iam  shocked
 to  know  the  type  of  language  the  Members
 of  Parliament  and  the  MLAs  use  in  their
 speeches.  And  yet  they  do  not  lose  their
 eligibility  of  sitting  in  Parliament  and  State
 Legislative  Assemblies.  Why  such  a  pro-
 vision  exists  in  this  country  that  even
 those  who  make  the  people  fight,  cause
 enemity  among  the  people,  destroy  the
 feelings  of  barmony  and  goodwill  and
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 harm  the  unity  and  integrity  of  the  country
 become the  Members  of  the  Legisiative
 Aseemblics  and  Parliamest  of  a  =  secular
 country  like  ours.  There  is  no  need  to
 name  such  persona,  In  Parliament  also,
 there  are  Members  who  have  insulted  the
 national  symbols,  have  given  a  cail  to
 boycott  the  national  festival.  Are  we  not
 aware  of  them?  (Interruptions)  1,  there-
 fore,  demand  from  the  Home  Ministry,
 and  for  this  I  have  moved  a  Bill  also.

 (Interruptions)  eee  a  guilty  conscience

 is  self-accused.  Ihave  neither  pointed
 towards  anyone,  norl  intend  to  do  so.
 You  sbould  take  all  these  things.  seriously.
 Have  we  after  independence,  stopped
 thinking  seriously  about  the  important
 issues  facing  the  country  7  Have  we  started
 wasting  our  time  on  trivial  things?  We

 pey  attention  as  (o  how  one  can  be  humi-
 Hated  and  insulted  and  how  a  serious  and
 true  thing  can  be  ridiculed  by  thumping
 the  tables.  Democracy  does  not  flourish
 with  such  things.

 Iam  one  of  those  who  appreciate
 every  good  thing.  Ifa  good  thing  is  said
 in  this  country,  we  should  applaud  that

 irrespective  of  who  has  ssid  it.  If  someone
 bas  said  a  wrong  thing,  be  may  belong  to

 any  religion,  State  or  caste,  he  must  be

 punished.  Only  then  the  country  will

 progress  and  only  then  unity  and  integrity
 of  the  country  can  be  sustained,

 Mr.  Chairman,  Sir,  another  thing  I
 waot  to  submit  is  that  we  allow  a_  situation
 to  develop  to  extent  where  it  takes  dangerous
 dimension.  What  is  this  Ram  Janoambhumi-
 Babri  Masjid  dispute?  Repeatedly
 incorrect  things  are  being  said  about  tha’.
 Many  of  our  friends  have  either  opposed
 or  supported  many  things  in  this  regard  but
 they  have  shown  faith  in  the  judiciary.
 What  sort  of  faith  is  it?  ह  they  had  faith
 io  the  courts,  theo  what  was  the  necessity
 of  saying  that  this  matter  should  be
 referred  to  a  judge  of  some  High  Court  and
 that  too  from  South  India.  Tis  is  also
 another  way  of  showing  that  they  do  not
 have  faith  in  the  courts.  Is  South  India

 separate  from  India?  Is  West  or  East
 India  not  part  of  India  7  India  is  India  in
 its  entirity.  This  shows  that  we  do  not
 bave  faith  in  the  court,  in  the  judiciary.
 If  we  have  faith  in  the  judiciary  then  there

 jp  no  netd  to  say  such  =  things.  If  wo
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 bave  faith  in  the  democracy,  there  is  no
 need  to  say  who  out  of  544  Members  of
 Lok  Sabha  should  be  the  Speaker  of  the
 House.  That  man,  will  become  the  con-
 troller  of  the  destiny  of  this  country
 irrespective  of  his  caste,  whom  crores  of
 adults  of  this  country  elect.  Only  then
 democracy  will

 remain
 secure  and  that  is

 what  is  needed  today.

 Mr.  Chairman,  Sir,
 touch  the  langusge  issue.
 submit  two  or  three  points  in  this  regard.
 Shri  Umakant  has  raised  the  issue  very
 well,  ।  also  want  to  say  something  about
 this.  Language  issue  is  as  important  ag
 any  other  issue.  Regional  or  communal
 matters  are  linked  with  language  problem.
 This  is  very  dangerous.  Why  this  question
 crops  up  that  so  and  so  state  will  not

 recognise  this  Janguage  when  the  same  has
 been  decided  in  the  Constitution  of  the

 country ?  This  is  another  form  of  com-
 munalism.  When  the  country  has  formu-
 lated a  three-language  formula;  then  not
 to  accept  it  or  to  insiston  two  language
 formula  is  as  serious  an  offence  as  those
 emunerated  above.  If  a  State  in  tbe
 country  says  thet  it  will  not  enforce  three

 language  formula  in  its  education  policy,
 or  if  people  of  a  particular  caste  or

 religious  group  insist  that  they  will  not
 agree  to  this,  tomorrow  they  may  say  that

 thry  will  abide  by  the  directions  of  so  and

 so  Mineter  only  and  not  others,  then

 democracy  cannot  function.  ।  want  to
 submit  to  the  hon.  Home  Minister  that
 an  objectionable  amendment  has  been  made
 in  the  Official  Language  Act.  It  is  very
 objectionable  to  amend  the  decision  of  the
 Constituent  Assembly  so  drastically.  This
 should  be  clarified.  ।  is  very  undemo-
 cratic  to  say  that  “English  will  continue  to

 be  imposed  on  crores  of  people  of  this
 country  till  such  time  that  even 8.  single
 State  is  in  its  favour.”  I  vantto  ask  that
 when  States  are  being  carved  out  witha

 population  of  3  lakhs  or  5  to  10  lakhs
 and  in  such  a  situation  if  some  them  wast
 that  English  should  be  their  State  language—
 one  of  them  has  already  adopted  it—then
 will  you  keep  on  imposing  English  on  the
 remaining  74  crore  people  and  will  not
 bother  for  their  feelings?  You  should
 remove  this  constitutional  lacuna.  It  is  the
 biggest  injustice  to  the  Official  Language.

 The  matter  relates  to  the  Home  Ministry

 next  I  want  to
 ।  have  to



 371  ऊ.0..  87-38  —Min.  of
 Home  Affairs

 (Shr?  Naresh  Chandra’  Chaturvedi]

 and  surprisingly,  no  provision  has  been

 made  in  the  Demands  for  the  Ministry  of
 Home  Affairs  for  the  development  of  the

 language.  The  job  of  development  of  the

 language  was  entrusted  by  our  Founding
 Fathers  to  the  Government  of  India  but  no
 funds  have  been  provided  for  the  develop-
 ment  of  the  Official  Language  in  the  Budget,
 A  provision  should  have  been  made  in  the

 Budget.

 With  these  words,  ।  support  these
 Demands  for  Grants.

 (English)

 SHRI  CHARANJIT  SINGH  WALIA

 (Patiala)  :  Mr.  Chairman,  we  are  discussing
 the  Demands  of  the  Ministry  of  Home
 Affairs.  A  lot  of  discussion  has  taken

 place.  It  is  very  distressing  that  there  is
 dissatiafaction  all  over  the  country  whether
 it  is  Punjab,  the  Eastern  States,  Tamilnadu,
 Gujarat  the  labour  problems  of  the  country
 or  the  agitations  by  the  farmers  or  of  the
 Babri  Masjid.  This  shows  clearly  that
 all  sections  of  the  society  throughout  the

 country  are  dissatisfied  and  agitated  over
 one  issue  or  the  other.  My  opinion  is  that
 this  is  all  due  to  the  policy  adopted  by  the
 Central  Government  1  think  the  basic

 policy  of  the  Government  is  to  prolong
 issues  and  problems  and  then  to  take

 political  advantage  out  out  it  I  agree
 with  my  hon.  friends  who  said  that  the
 basic  policy  of  the  Government  iy  to
 divide  on  the  basis  of  caste,  on  the  basis
 of  community  and  to  make  a  capital  out  of
 it.  ।  remember  the  words  of  the  hon.
 Minister  of  State  for  Home  Affairs  Shri  P.
 Chidambaram  when  he  was  talking  about
 the  Assam  Accord  and  about  the  Assam
 Chief  Minister,  He  was  saying  that
 the  Government  there  wants  to  keep  the
 fire  burning  so  that  to  make  political
 advantage  out  of  it.  ।  can  pose  the  same

 question  to  the  hon.  Minister  -  to  whether
 it  is  the  reflection  of  his  own  thinking
 about  the  problem.  Do  they  keep  the

 problems  alive  because  they  want  to  gain
 political  advantage  out  of  it?  ।  think  the
 reflection  is  of  his  own  working  and  _  the
 working  of  the  Government.  If  it  is  80,
 then  this  is  a  very  dangerous  policy,  very
 harmful  for  the  country  and  that  is  why,  in

 the  recent  past,  we  are  listening  to  the
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 new  slogan  from  the  Government;  from  the!
 Congress  Party  that  the  unity  and’  integrity’
 of  this  country  fe  being  threatened.
 I  think  if  they  rectify  their  own  mistakes,
 if  they  correct  their  own  policies,  then  there
 is  nobody  on  the  earth  and  in  the  country
 who  can  distort  the  unity  and  iotegrity:
 of  they  covntry.  They  must  search  their
 own  conscience;  they  should  try  to  leave
 this  policy  of  putting  blame  on  others.:
 The  Punjab  problem,  the  Gorkhaland:
 agitation  an  the  Babri  Masjid  issue—which
 is  talked  about  these  days  very  much-—
 they  have  been  allowed  to  prolong  and  the
 Government  must  stop  this  policy  of  double
 standards.  We  are  all  one  in  this  country
 as  also  in  this  House.  When  our  Tamilian
 brothers  In  Sri  Lanka  are  fighting  for  their
 cause,  we  are  asking  our  Ptime  Minister
 and  our  Home  Mitister—we  are  unanimous
 on  this  issue  that  this  fs  a_  political
 problem.  The  Sri  Lankan  Government
 should  evoive  a  pohtical  solution  to  It,  sit
 round  at  the  round  table  and  talk,
 discuss  everythiog  with  all  the  Groups  of
 the  Tamilians.

 The  Home  Ministry  has  quoted  in  its
 Report  for  1986.0  that  while  signing  the
 Accord  in  Mizoram  with  Mr,  Laldenge,  they
 have  finished  and  put  an  cnd  to  two
 decades  of  insurgency  in  Mizoram.  If  there
 was  insurgency,  armed  revolt  egsinst  the
 Central  Government;  it  they  ask  the  Sri
 Lankan  Government  and  if  thcy  can  sign
 an  Accord  with  the  insurgent  Laldenga,  then
 what  is  the  harm—in  my  opinion,  there
 is  no  insurgency  in  Punjab;  there  is  no
 armed  revolt  in  Punjab—  and  what  is  the
 probtem  tn  talking  and  discussing  the  whele
 matter  with  Mr.  Prakash  Singh  Badal,  with
 SS.  Mano  and  other  leaders  who  are
 leaders  of  repute,  who  are  very  respected
 leaders  and  men  of  status  and  with  persons
 like  AISSF  and  Damdamt  Taksal,  and  why
 not  they  call  them,  sit  round  the  table  and
 then  find  a  solution  of  this  problem  7
 After  all,  they  are  not  untouchables,  they
 are  not  men  belonging  to  any  other  country.
 Hf  you  can  sit  with  Mr.  Laldenga  and  talk
 to  him,  why  not  with  these  people?  So,
 I  request  the  Home  Minister  and  our
 worthy  Prime  Minister  that  they  should
 stop  this  double  standard  policy  and  try  to
 find  a  solution  to  the  lingerirg  Punjab
 problem,  The  Punjab  agitation  was  started
 in  a  yery  peaceful  ‘way  in  the  carly  Eighties,
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 in  1982,  .  It  was  the  deliberate  intention  of

 Abe  Cenisal  Government  to  prolong  this

 problem  aul  that  is  how  it  bas  come  to

 its  present  form.  ।  was  simply  for  river

 waters,  it  was  for  implementation  of  the

 Anandpur  Saheb  Resolution  which  is

 nothing  more  than  restructuring  of  the
 Canstitution  to  give  ita  real  shape  as  a
 federal  Consutution,  a  federal  chasacter.
 Anod  this  is  what  every  political  party

 wants.  Our  great  lesdess,  Mahatma

 Ganghi,  Paodit  Jawaharlal  Nehru  and  other

 Congiess  leaders,  before  independence  and
 after  independence,  were  in  favour  of
 decentralisation  of  powers.  lt  was

 complicated  because  of  the  intention  of  the
 Central  Government,

 The  next  one  is  what  is  being  talked
 about  these  days,  namely,  extremism  and
 terrornsm.  This  extremism  and  terrorism

 -  Punjab  came  into  being  in  the  carly
 Eighties.  May  lak  the  Home  Minister
 whether  the  Government  is  ready  to

 appoint a  Commission  to  go  into  the

 whole  thing  as  to  who  started  this  extremism

 and  terrorism,  who  are  responsible  for  it,
 so  that  the  whole  matter  comes  before  the

 people.  The  persons  who  started  it,  the

 persors  who  are  responsible  for  it,  should
 be  exposed  before  the  whole  country,  before
 the  people.  So,  I  request  the  Government
 to  appoint  a  Commission  of  Iaquary  to  go
 into  the  whole  thing...

 5.  BUIA  SINGH  :  What  is  the  posi-
 dion  of  your  Party  towards  extremism  2

 SHRI  CHARANJIT  SINGH  WALIA  :

 According  to  your  analysis,  extermism  was

 created  by  the  Government.  If  you  kill

 people,  if  you  kill  boys  in  fake  encounters,
 if  you  implicate  them  in  false  cases,  what
 will  bappen  ?  Government  must  stop
 terrorism  and  extremism  and  then  it  should

 ask.  the  citizens  to  stop  it.

 [Translation]

 SHRI  RAM  NAGINA  MISHRA

 {Salempor)  :  Do  they  kill  even  innocent

 people  ?

 (English)

 SHRI  CHARANJIT  SINGH  WALIA  :

 Dying  she  Blue  Star  Operatipn  ,  apd  during
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 the  Woodrow  Operation,  hendreds  and
 thousands  of  young  people  were  being
 interrogated,  detained  and  killed.  So,  those

 people  fled  across  the  borders,  they  ran

 uway  because  they  feared  death.  May  I
 know  from  the  Government  what  is  their

 attempt  to  bring  them  in  the  mainstream  2
 Government  must  make  amends  and  must
 make  efforts  to  bring  the  youth  to  the
 mainstream.  This  extremism  and  terrorism
 cannot  be  stopped’  by  force  and  by
 repressicn.  Rather,  they  should  be

 brought  round  by  persuasion.  So,
 Government  must  pose  itself  as  a  synibol  of

 justice.  sot  as  a  badge  of  repression.

 May  1  bring  this  to  the  notice  of  the
 hon.  Home  Minister?  Perhaps,  he  knows
 about  it.  Mr.  Prakash  Singh  Badal  Mr.
 Gurcharan  Singh  Tobra  and  Mr.  Simranjeet
 Singh  Mann  are  being  shabbily  treated  in
 jails;  they  are  not  being  provided  with  those
 basic  amenities  which  persons  of  their
 Status  should  get.  Afler  all,  they  were
 Chief  Ministers,  they  were  men  of  status.
 They  are  not  being  given  the  basic  medical
 facilities.

 such  an
 It  is

 Mr,  Mann  is  suffering  from
 ailment  which  can  cause  concern.
 deteriorating,

 Some  people  have  congratulated  the
 Government  on  signing  the  Punjab  Accord
 and.  the  Assam  Accord.  But  bere  we  have
 listened  to  people  saying  that  the  Punjab
 Accord  is  not  being  implemented.  The
 Cheif  Minister  of  Punjab  says  that  it  ।  the
 Central  Government  which  ia  pot
 impicmenting  while  the  Central  Government
 and  the  Prime  Minister  has  said  that  he  ig
 not  implementing  those  clauses  on  the
 request  of  the  Chief  Minister,  Both  agree
 on  one  thing  at  least  that  it  is  not  being
 implemented.  But,  for  the  people  the
 Punjab  Accord  is  a  dead  accord.  Nothing
 bas  come  out  of  it.

 Similarly  other  accords  are  scuttled dike  anything.  I  think  that  the  best  course to  bring  peace  in  Punjab  is  to  free  all
 those  boys,  to  free  the  political :  leaders,  to
 restore  democracy  in  Punjab,  not  to  gag
 the  feelings  and  sentimenis  of  the  people and  to  bring  about  a  solution.

 ,  In  the  end  ै  waald  like  to  say  that  the
 Punjab  Action  Plan  which  has  been
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 started  by  the  Government  with  the  aid  of

 my  Hon.  friends  io  the  opposition  should

 not  go  and  address  rallies  from  bullet-

 proof  platforms.  They  should  try  to  know

 the  sentiments  and  feelings  of  the  people
 there.  They  sbould  mix  up  with  them  ia

 order  to  know  the  real  sentiments  of  the

 people—how  the  people  are  being  subjected
 to  excesses—and  that  will  ercate  an

 atmosphere  where  some  solution  can  be

 found.

 With  these  words,  1  thank  you,  Sir.

 JHE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 CHINTAMANI  PANIGRAHI)  Sir, I
 would  be  dealing  with  some  of  the  problems
 of  rehabilitation  of  the  refugees.  This  was

 pointed  out  by  some  of  our  friends  here,
 ॥  would  like  to  inform  the  House  that  the
 Government  of  India  has  been  spending

 large  sums  since  Independence  on  relief

 and  rehabilitation  of  refugees  who  are

 coming  to  India.  The  Government  of

 India  has  been  receiving  representations
 from  time  to  time  that  the  refugees  who

 came  to  India  from  former  East  Pakistan

 have  not  been  able  to  generate  enough
 surpluses  to  be  able  to  repay  the  loans
 as  per  the  terms  of  sanction  of  these

 loans.

 When  the  Prime  Minister  visited  West

 Bengal  in  1986,  many  of  the  refugees—
 those  who  were  staying  in  the  colonies—

 represented  that  ‘hey  are  facing  some
 difficulties.  Taking  a  sympathetic  view,
 the  Government  has  been  advising  the

 State  Goveraments  also  to  write-off  the
 irrecoverable  loans.  Under  the  delegated
 powers,  the  Central  Government  delegated
 powers  to  the  State  Governments  to  consider
 these  cases.  The  State  Governments  write-
 off  an  amount  of  Rs.  34.79  crores  upto
 31.3  1985,  This  was  under  the  delegated
 powers  of  the  Central  Goveroment,  The
 Union  Government  also,  after  getting
 representations  from  the  various  States  and
 the  Hon.  Members  of  Parliament...

 SHRI  AMAR  ROYPRADHAN :  Is  it
 only  the  house  building  Ioan  or  the  business
 Joan  also  ?

 SHRI  CHINTAMANI  PANIGRAHI  :
 ह  am  coming  to  that.
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 After  the  writing-off  of  Rs.  34.79  crores
 loans  by  the  State  Govesnments,  again
 representaiions  were  received  from  many
 Hop.  Members,  from  various  representative
 Organisations  of  refugees  and  also  from  the
 State  Governments  saying  that  the  refugees
 are  not  in  a  position  to  repay  further  loans
 that  they  have  taken.  Therefore,  after

 receiving  all  these  representations,  the  Union
 Government  reviewed  the  position  again
 and  considered  that  the  refugees  would

 probably be  able  to  build  up  a  better
 economic  base  for  themselves  if  they  are
 relieved  of  all  the  loans  burdens,  totally.
 Therefore,  Sir,  Government  decided  to  write
 off  all  types  of  loans  given  upto  31.3,1974
 and  outstanding  loans  as  on  1.4.19°5  and

 re-lending  loans  given  from  1.4.1974  till
 31.3.1984  and  the  outstanding  as  on
 1.41985.  Due  to  sympathetic  consideration
 of  the  hon.  Prime  Minister  a  decisions
 were  taken  to  write  off  Rs.  130.25  crores  of
 recoverable  loans  of  the  refugees.  Central
 Government  asked  the  State  Governments
 to  write  off  all  these  loans.  Earlier  ।  have
 mentioned  about  Rs.  34  crores.  So  the
 total  comes  to  Rs.  164  crores  loans  which
 were  written  off  for  helping  the  refugees  to
 overcome  their  difficulties.  So,  when  the
 Central  Government  is  writing  off  Rs.  164
 crores  of  Joans  the  same  should  be  passed
 on  to  the  refugees  by  the  State  Government.
 But  unfortunately  efforts  were  made  to
 liok  up  such  a  good  gesture  with  the
 elections.  It  has  nothing  to  do  with
 elections  because  we  have  written  off  these
 Rs.  134  crores  of  loans  in  respect  of  20
 States,  namely,  Andbre  Pradesh,  Assam,
 Bihar,  Gujarat,  Himachal  Pradesh,  Haryana,
 Jammu  and  Kasbmir,  Karoatake,  Kerala,
 Meghalaya,  Manipur,  Madhya  Pradesh,
 Maharashtra,  Orissa,  Punjab,  Rajasthan,
 Tripura,  Tamil  Nadu,  Uttar  Pradesh  and
 West  Bengal.

 SHRI  MANORANJAN  BHAKTA
 (Andaman  and  Nicobar  Islands):  What
 about  Andaman  and  Nicober  Islands  7

 SHRI  CHINTAMANI  PANIGRAHI  :
 Union  Territories  are  also  there.  Andeman
 and  Nicobar  islands  must  have  been
 covered,

 AN  HON.  MEMBER  :  What  is  the
 date  of  the  order  7

 SHRI  CHINTAMANI  PANIGRAHI ;
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 It  is  in  1986.0  and  not  now.  Therefore, I
 would  like  to  submit,  Sir,  that  this  hes

 nothing  to  do  witb  the  elections  and  it  was

 decided  much  earlier  and  almost  all  the
 States  have  been  benefited  from  this
 concession  given  by  the  Central  Government.

 Sir,  the  decision  to  give  free-hold  land

 in  urban  areas  was  also  taken  when  many

 people  represented  their  difficulties  to:  the

 Prime  Minister.  They  requested  him  to

 give  free-hold  rights  and  not  leaschold  rights.
 The  decision  to  give  free-hold  rights  on  land

 was  taken  in  response  to  the  repeated
 representations  of  several  hon.  Members  of

 this  House  as  well  as  of  the  State  Govern-

 ments.  The  announcement  regarding

 provision  of  Rs.  93  crores  for  regularisation
 of  quarters/colonies  was  based  on  rough
 assessment  at  that  time.  The  detailed

 propossls  submitted  by  the  State  Govern-

 ments  after  repeatedly  being  asked  to  do  so

 justified  an  outlay  of  Rs.  84.36  crores.  The

 actual  expenditure  will  have  to  be  varified

 and  bow  much  money  they  need  will  be
 decided.

 Now I  come  to  the  question  of  Union
 Territories  which  Mr.  Manoranjan  Bhakta  is

 very  much  interested  to  know.  Mr.  Chair-

 map,  as  you  know  perbaps,  Mr.  Bhakta
 is  getting  the  maximum  advantage  for  bis

 people  after  the  Island  Development
 Authority  was  constituted  by  the  hon.
 Prime  Minister.

 Sir,  in  recent  times,  perhaps  somewhere

 some  newspapers  have  written  that  various

 developments  are  taking  place  io  the  islands
 tike  Andaman  and  Nicobar,  and  other

 places.  Maybe  if  they  completely  open  up  to
 the  outside  world,  perbaps  the  beauty  that  is
 there  will  be  lost.  The  development  is  taking

 place  in  a  rapid  way.  Hon'ble  Mr.

 Manoraojan  Bhakta  is  so  much  interested

 always  in  the  development  of  the  people  and
 the  islands  and  the  areas  there.  We  fully
 sympathise  with  him.  Perbaps  in  the

 Advisory  Committee  of  the  Ministry  of

 Home  Affairs,  he  is  a  member  and  I  also
 sit  there.  We  always  receive  cooperation  of

 the  Council  members  there.

 Sir,  1  would  just  like  to  submit  that
 ‘what  some  honourable  Members  wanted  was

 that  though  there  is  going  to  be  good
 development,  there  should  be  good  adminis-
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 tration  also  just  comparable  with  the
 progress  and  development.  That  is  what  he
 meant.  Rapid  development  takes  place.
 Naturally  there  might  be  some  shortcomings
 in  the  administration,  They  might  not  be
 used  to  a  particular  kind  of  development
 process.  Now  rapid  development  process
 means  some  more  activities  on  the
 part  of  the  administration.  When  the  Central
 Government  is  spending  so  much  money  io
 the  development  of  the  islands,  the  good
 administration  is  bound  to  follow.  Wherever
 there  is  any  deficiency  in  the  administration,
 he  can  just  point  that  out  to  us.  We  shall
 lock  into  this  and  we  will  give  to  the  Union
 Territories  good  administration.  Otherwise
 how  can  the  development  take  place  7
 Wherever  he  feels  some  difficulty  somewhere,
 well  he  can  point  out  to  the  Ministry  of
 Home  Affairs.  Advisory  Committee  is  there.
 He  is  accessible  to  anyone  in  the  Govern-
 ment.  in  the  Ministry  and  in  the  House.
 Therefore,  be  can  bring  it  to  our  notice,

 SHRI  MANORANJANਂ  BHAKTA:
 Nobody  listens  there.  You  send  instructions
 from  here  to  the  officials.  We  have  pointed
 out  specific  cases  but  you  don't  take  any
 action.

 SARI  CHINTAMANI  PANIGRAHI  :  इ
 think  Mr,  Manoranjan  Bhakta  is  .not
 speaking  the  whole  truth.  Whatever  things
 he  wants,  I  think,  it  is  being  acceded  to  and
 development  is  taking  place.

 KUMARI  MAMATA  BANERJEE
 (Jadavpur)  :  Sir,  please  set  up  one
 monitoring  committee  to  look  after  the
 refugee  problem  because  when  Government
 of  India  bas  agreed  to  give  few  lakhs  of
 rupees  to  urban  area  people,  you  must
 involve  the  MPs  in  this  monitoring
 committee.

 SHRI  CHINTAMANI  PANIGRABI:  I
 think  it  is  a  good  suggestion.  We  shail  take
 it  into  consideration  because  the  money  that
 we  spend  has  to  be  monitored.  You  would
 be  knowing  that  perhaps  the  horizon  of  the
 union  (territories  is  gradually  declining  and
 perhaps  more  territories  are  becoming
 Stats.  Recently.  the  Prime  Minister
 inaugurated  two  new  states  of  Mizoram  and
 Arunachal  Pradesh.  Maybe  in  future  also,
 Prime  Minister  might  fulfil  the  aspiration  of
 the  people  of  some  other  Union  Territories.
 Therefore,  we  are  making  cvery  effort  for
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 expediting  the  all-round  development  of  the
 union  territories.

 Another  point  was  raised  by  some
 honourable  Member  about  the  pension  to
 the  freedom  fighters.  We  are  doing  our
 best  to  sanction  Swatantra  Samman  Pension
 to  all  genuine  freedom  fighters.  Sir,  here  I
 must  acknowledge  that  Prof,  Ranga  and
 others  are  always  belping  the  Home  Ministry
 -  far  as  the  freedom  fighters  pension  cases
 are  concerned.  We  bave  already  received
 4,44,725  applications  up  to  31.3.82.  We
 have  slready  sanctioned  1,41,714  cases  till
 February,  1987.

 SHRI  PARAG  CHALIHA:  Does  the
 minimum  period  still  remain  six  months ?
 Somebody  told  that  now  it  has  been
 reduced.

 SHRI  CHINTAMANI  PANIGRAHI  :
 It  is  six  months,  but  in  the  case  of  scheduled
 castes  as  also  in  the  case  of  women,  we  have
 reduced  it  to  three  months.

 The  hon.  Members  might  have  ex-

 perienced  themselves  also  that  whenever  they
 have  brought  any  geauine  case  to  my  notice,
 we  are  looking  into  those  cases  most
 sympathetically  after  calling  for  the  files  and

 looking  into  them  personally.  Perhaps
 during  the  fast  three-four  months,  we  have
 cleared  hundreds  of  genuine  cases.

 We  are  also  now  liberalizing  the  guide
 lines  to  include  the  cases  of  ex-INA  civilians.

 One  day  we  met  all  the  ex-INA  heroes,
 Mohan  Singh  and  otbers,  We  talked  to  them
 and  they  were  very  happy  to  know  that  we

 were  now  trying  to  liberalize  and  include  the
 cases  of  ex-{NA  civilians.

 Theo,  recently,  we  have  sanctioned

 pensions  for  people  involved  in  the  agitation
 during  the  period  of  Gandhi  Irwin  Pact.
 Many  freedom  fighters  involved  then  were
 not  able  to  get  their  pension,  because  of
 certain  difficulties,  but  now  we  have  cleared
 those  things  and  many  of  those  freedom

 fighters  will  be,  able  to  get  their  pensions.

 It  is  teue,.as  some  of  the  hon.  Member
 have  said,  that  there  are  cases  which  are  not
 genuine,  but  somehow  or  the  other,  they
 warp  able to  manage  to

 get  pensions.  In
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 recent  days,  we  have  cancelled  as  many  as
 two  huodred  such  cases.  If  any  fake  cases
 are  brought  to  our  notice,  we  would  certainly
 review  thoso  cases  and  will  take  utmost
 precautions  in  future.  However,  the  genuine
 freedom  fighters  will  get  all  our
 consideration.

 AN  HON.  MEMBER  :
 time-barred  cases  7

 What  about

 SHRI  CHINTAMANI  PANIGRAHI:
 The  time  limit  is  stitl  there.  Already  the
 last  date  of  application  is  over—ia  1982,
 March  31.  But,  if  some  genuine  cases  aro
 left  out,  we  consider  their  cases  and  also  are
 condoning  delay  in  such  cases.  If  any  such
 genuine  cases  are  left  out,  we  would  certainly
 try  to  do  our  best.

 ।  would  request  all  the  bon  Members
 to  see  that  this  scheme  becomes  a  success.
 We  have  given  the  freedom  fighters,  railway
 travel  concession,  free  medical  facilities  etc.
 Shri  Dinesh  Goswami  has  sent  me  a  letter
 as  to  which  are  the  places  where  the  freedom
 fighters  can  get  free  medical  facilities.  They
 will  get  these  facilities  in  Central  Government
 Health  Scheme  Hospitals,  where  ail  these
 facilities  can  be  availed  out.

 SHRI  DINESH  GOSWAMI  (Guwahati)  :
 There  is  another  problem.  A  freedom  fighter can  be  accompanied  by  a  person.  The
 Railway  Ministry  has  been  insisting  for  the
 name  of  the  person.  Once  a  name  is  given,
 another  person  cannot  accompany  him.  Why
 not  do  it  as  in  our  case  ‘a  Person  to  be
 accompanied’  7

 SHRI  CHINTAMANI  PANIGRAHI  :
 That  could  be  examined.  With  these  words, I  conclude.

 (Interruptions)

 MR.  CHAIRMAN  :  No  interruptions
 please,  the  rest  will  be  clarified  by  the  Home
 Minister  tomorrow.

 SURI  M.S.  GILL  (Ludhiana):  Mr.
 Chairman  Sir,  with  your  permission  I  bave
 risen  bere  and  now  to  oppose  with  all  the
 force  at  my  command  the  motion  for  grants
 under  the,  control  of  the  Ministry  of  Home
 Affairs.  It  is  will-nigh  impossible  for  me  ‘to
 give  all  the  reasons  and  grounds  .on  this gacasion  in  this  limited  time

 fox  opposing
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 it.  But  ।  will  be  placing  the  salient  features
 before  this  hon.  House  of  the  reasons  for
 which  I  am  opposing  the  demands  for  grants
 of  the  Ministry,  because  the  Ministry  of
 Home  Affairs  is  responsible  for  creating  such
 a  gloomy  picture  in  this  country.

 Mr.  Chairman,  this  is  the  Ministry  which
 has  repeatedly,  persistently  and  consistently
 failed  in  their  duty  which  is  enjoined  on
 them  by  the  Constitution’  to  protect  and

 safeguard  the  life,  liberty  and  property  of  the
 citizens.  It  appears  that  at  all  moments  of

 time,  this  Ministry  has  been  a  silent  and
 mute  spectator  to  the  drama—rather  a  gory
 drama—with  the  most  blood-curdling  scences
 of  mass  murders,  loot,  arson,  gang  rape  and
 other  such  offences.  These  offences  are  being
 committed  ia  this  country  on  those  persons
 who  are  weaker  sections,  who  are  economi-

 cally  poor,  who  are  numerically  weak,  who
 are  depressed  and  who  are  physically  unable
 to  defend  themselves.  This  short  of  drama  is

 going  on  throughout  the  country—in  South,
 in  the  North,  in  the  Westand  in  the  East.
 With  every  last  ray  of  the  setting  Sun,  there
 is  the  rising  graph  of  atrocities,  brutalities
 and  ¢ruclties  that  are  being  committed  on
 certain  minorities,  particularly  on  the
 Scheduled  Castes  and  the  backward  classes

 by  certain  sections  of  the  society  which  have

 got  their  patronage  in  the  ruling  classes.  And
 the  figures  given  by  the  Ministry  themselves

 speak  for  it.  Since  the  Home  Ministry  and
 the  Government  themselves  say  that  they
 are  champions  of  the  cause  of  the  down-
 trodden  people,  I  am  giving  these  figures  for
 the  information  of  this  House.

 During  the  period  January  1982.0  to
 October  1986,  3,200  persons  belonging  to  the
 Scheduled  Castes  and  Scheduled  Tribes  were
 murdered  by  persons  belonging  to  other
 communities  for  very  petty  reasons.  During
 this  period  4,400  girils  from  Scheduled  Castes
 were  subject  to  rape  and  sometimes  to  gang
 rape.

 PROF.  N.G,  RANGA  (Guntor)  :  Who

 gave  you  these  figures?  How  could  you
 manufacture  such  figures  ह

 SHRI  M.8.  GILL:  These  figures  are

 given  by  the  Goverument  themselves  in  the

 Rajya  Sabha.

 During  this  period  5,400  arson  cases

 were  registered  whereby  ‘several  thousands
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 of  houses  were  razed  to  ground’  and  they
 were  decimated.  These  were  cases  and  not
 individual  incidents.  In  one  case,  one
 whole  colony  of  houses  was  reduced  to
 ashes  and  so  many  thousands  of  people
 were  reodered  homeless.  During  this  very
 period,  as  per  the  figures  available  with  me,
 62,917  assault  cases  have  been  registered.
 This  number  pertains  to  cases  and  not  to
 individual  persons.  50,  youcan  very  wel
 imagine  the  number  of  those  persons
 involved  in  this  and  the  number  of  bones
 broken  and  so  on.  These  are  the  figures
 and  you  can  imagine  the  situation  for
 yourselves.

 In  the  first  six  months  of  1986,  214
 murder  cases  were  registered  and  all  these
 pertain  to  depressed  classes.  Out  of  this,
 2U2  cases  were  registered  in  those  States
 which  are  governed  by  the  Congress,  the  so
 calted  champions  of  the  Dalits.  And  out
 of  that,  112  cases  were  registered  in  Uttar
 Pradesh  only.  These  are  the  figures  whicw
 speak  for  themselves.

 Mr.  Chairman,  with  every  tick  of  the
 clock,  whether  it  is  midnight  or  about
 midday  or  both  dusk  or  dawn,  an  innocent
 cold  blood  of  an  innocent  Indian  person  is
 being  spilt  on  the,  I  should  say,  forehead  of
 our  mother  Bharat.  And  the  only  reason
 and  the  only  fault  invariably  is  tbat  the
 victim  unfortunately  belonged  to  one
 community  or  the  other;  to  one  caste  or  the
 other.  This  is  being  done  before  us  every
 day.  The  blood  thirsty  srishuls  and  sharp
 pointed  spears,  razor-edged  daggers  are  the
 prized  possession  of  certain  Organisations
 which  are  called  Senas  or  which  are  called
 brigades  and  simply  so  many  names  are
 being  given  to  them  and  the  people  are...
 (Interruptions)  Everyday,  we  have  been
 secing  these  things.  Those  gentle  boys,  ह
 should  say,  the  misguided  boys,  are  being
 given  to  understand  that  the  welfare  of  their
 community  lies  in  the  decimation  of  the
 other  community.  Unfortunately,  these
 are  the  boys  who  are  always  anxious  to  dip
 the  nose  of  these  weapons  in  the  blood  of their  next  door  neighbours.  These  things are  happening  every  day.  What  is  the
 result?  In  Punjab,  6000  young  boys  are
 thungishing  in  Jails  and  more  than  400
 persons  are  rotting  in  jails,  thousands  of
 kilometres  away  from  their  bouses  in  other States.  Several  thousands  of  Persons  have
 been  tortured  and  maimed  in  the  name  of
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 police  interrogation  and  there  are  scores  of

 persons  who  have  been  grilled  through  the
 mill  of  polics  interrogation  and  they  have
 been  permanantly  rendered  unfit  to  lead

 their  married  life.  There  are  several

 instances  before  us  that  these  things  are

 going  on;  these  tortures  are  going  on.
 How  it  is  possible?  Who  15  responsible
 for  that?  It  is  only  the  Home  Ministry.
 Therefore,  1  would  submit,  your  honour,
 with  all  the  forces  at  my  command  and  ।

 oppose  the  Demands  of  the  Home

 Ministry  because  they  have  fa'led  in  their

 responsibility;  failed  in  their  duty  enjoined

 wpon  them  by  the  Constitution.

 (Translation)

 ANADI  CHARAN  DAS
 Mr.  Chairman,  Sir,  supporting

 the  Demands  of  the  Home  Miunistry,  ।

 submit  certain  points  before  the  House.

 We  know  the  root  cause  of  the  deteriorating

 law  and  order  situation  in  the  country  A

 detailed  discussion  has  taken  ptace  in  this

 regard  in  this  House.  Why  do  immorality,

 atrocities,  murders,  corruption  and  drug

 addiction-which  ultimately  results  in  death-

 increase  7  Because  we  do  not  nip  the  evil

 in  the  bud.

 SHRI

 QJaipur)  :

 To  my  mind,  one  of  the  reasons  for

 deterioration  in  the  law  and  order  situation

 fo  the  country  is  the  burgeoning  population.
 With  the  increase  in  population  the  econo-

 my  of  the  courttry  too  has  been  imbalanced

 because  ‘haves’  are  committing  atrocities  on

 *have-nots’.  This  is  the  root  cause  of  law

 and  order  problem.  Weare  committed  to

 democratic  socialism  and  if  our  actions

 conform  to  this  principle,  there  will  be  no

 riots  and  violence.

 There  has  been  a  detailed  discussion  in

 the  House,  I  see  that  thefts  are  taking

 place  daily.  Some  people  stea!  during

 night  and  others  commit  thefts  in  broad

 day-light.  What  is  the  punishment  for

 those  who  indulge  in  thievery  in  tbe  broad

 day  light?)  (Interruptions)  You  can  say
 that  we  have  a  Vigilence  Department  but

 we  see  that  mostly  people  commit  thefts

 during  day  time.  You  should  enact  a  law

 whereby  a  person  giving  information  about

 those  who  are  indulging  in  profiteering
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 should  be  rewarded  suitably.  This  should
 be  done  on  the  lines  you  give  incentives  to
 those  who  inform  income  tax  evaders.  If  some-
 one  gives  information  about  a  person  who
 is  having  black-money  or  is  earning  money
 in  an  illegal  manner,  the  informer  should  be
 rewarded.

 ।  wantto  draw  the  attention  of  the
 Government  towards  one  thing  more.  Two
 hundred  houses  were  burnt  and  two  persons
 were  killed  io  village  Jauri  under  Binjbarpur
 Police  station  area  in  my  constituency.
 Government  has  provided  some  grant  but  I
 want  (७  tell  that  no  case  has  been  instituted
 against  the  guilty  so  far  because  of  the
 connivance  of  the  police.  The  police  ।  the
 local  police  station  belonged  to  the  area
 from  which  these  offenders  came.  Therefore,
 ।  suggest  that  no  IAS  or  IPS  officer  sbould
 be  posted  in  his  home  area  and  police
 station  incharge  should  also  not  be  posted
 in  his  home  area.  Otherwise  certain  in-
 fluence  is  put  on  them  because  of  their  being
 from  the  same  locality.  He  can  be
 influenced  by  his  caste  or  community  people
 also.

 Similarly,  though  we  talk  of  secularism,
 yet  the  Government  sanctions  funds  to  the
 Waqf  Board  and  Devottar.  People  may
 give  as  much  money  as  they  want  to  reli-
 gious  institutions,  but  the  Government
 should  not  contribute  for  any  religious
 activities.  This  situation  needs  to  be  im-
 proved.

 17.00  bre.

 Now  I  want  to  say  something  about  the
 Department  of  Personnel.  The  President
 has  said  in  his  Address  that  administrative
 reforms  should  be  brought.  It  is  very
 essential  and  attention  should  be  paid  to~
 wards  this.  In  this  connect  on,  1  suggest that  all  the  class  1  and  Class  II  officers  and the  employees  should  submit  their  monthly
 returns  of  expenses  to  the  Government.
 We  observe  that  Government  officials  and
 employees  indulge  in  wasteful  spending. Wherefrom  they  get  this  money?  How  do
 they  manipulate  2?  There  should  be  a  pro~ vision  under  which  they  may  be  piohibited
 from  purchasing  even  agricultural  land.
 During  their  service  period,  sufficient  facili. ties  are  provided  to  them.  On  the  other
 hand,  there  are  people  in  this  country  whg
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 live  in  buge  pipes  and  give  birth  to  their
 children  inside  these  pipes.  They  do  not

 get  any  facility  but  on  the  other  hand  these
 officers  lend  money,  do  other  works  on
 contract  basis  and  increase  their  bank
 balance.  My  suggestion  is  that  there  should
 be  provision  under  which  they  should  be

 prohibited  from  keeping  4  to  5  tolas  (40  to
 $0  grams)  of  gold  in  their  possession  and

 they  should  not  have  more  than  one  hovse
 of  their  owo.  During  their  service,  period
 even  the  share  of  their  parental  property
 should  not  be  given  to  them.  Such  steps
 are  necessary  if  you  want  to  bring  socialism
 in  this  country.

 My  suggestion  is  that  there  should  be  no
 state  cadre  for  the  IAS  and  IPS  officers;
 only  one  All  Iodia  Cadre  should  be  there  so
 that  they  can  be  transferred  from  one  place
 to  another.  A  letter  has  been  issued  by
 a  Director  of  the  Department  of  Personnel

 stating  that  at  the  time  of  recruitment  ।  the
 candidates  belonging  to  scheduled  castes
 will  be  given  same  marks  as  given  to  the

 general  candidates.  We  have  raised  this
 issue  in  this  House  as  also  in  the  Consul-
 tative  Committee.  Under  this  procedure,
 the  scheduled  caste  candidates  will  not  get
 any  concession.  The  Government  has  not

 yet  paid  attention  towards  it.  If  Harijao
 and  Adivasi  candidates  are  not  able  to

 apply  for  the  post  ioitially,  how  will  they
 be  recruited.  I  want  that  the  Government
 should  pay  attention  towards  itso  that  the
 condition  of  Harijans  and  Adivasis  could  be

 improved.  The  statistics  given  upto  1984

 regarding  the  Scheduled  Tribes  show  that
 the  candidates  in  respect  of  6.4  per  cent

 posts  in  class  1V  were  not  available  Is  it

 possible  that  not  a  single  S.T.  candidate
 was  available  for  recruitment  in  class  IV

 posts?  Similarly  figures  show  that  S.T.
 candidates  in  respect  of  3.79  per  cent  posts
 in  class  111.  got  available.  Ye  happens
 because  you  do  not  make  efforts  from  the

 very  beginning.  You  have  opened  80

 many  schools  and  colleges  and  so  many
 students  come  out  of  them  after  completion
 of  their  studies.  You  do  not  make  proper
 efforts  and  that  is  why  you  do  not  get
 suitable  candidates.  I  want  that  the
 Government  must  look  into  the  points
 raised  by  me.  With  these  words,  I  con-
 clude.

 [English]

 SHRI  G,  M.  BANATWALLA
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 {(Pennani)  :  Mr.  Chairman,  Sir,  the  question
 of  Babri  Masjid  is  creating  increasing  unrest
 and  agony.  The  Babri  Masjid  has  to  be
 restored  without  any  furtber  delay  and  the

 government  cannot  be  a  mere  silent  spectator.
 ॥  must  most  respectfully  submit  that  it  is  the

 procrastination  and  inaction  on  the  part  of
 the  government  that  is  creating  a  lot  of
 discontent  and  frustration  and  which  leads
 to  the  deterioration  in  the  situation.  ।

 must,  therefore,  once  again,  appeal  to  the
 government  to  rise  upto  the  situation.  It
 is  not  only  a  question  of  the  Babri  Masjid
 but  ।  must  put  the  government  and  the
 House  on  a  note  of  caution  with  all  the
 vehemence  at  my  command.  Claims  are

 being  made  not  only  against  this  Babri

 Masjid  but  against  a  large  number  cof  places
 of  worship,  shrines  and  places  of  religious
 significance.  It  is  very  astonishing  and  very
 condemnable  that  flimsy  grounds  sra  sought
 to  be  extracted  from  the  limbo  of  she  past,
 from  the  history  of  thousands  years  old  and
 claims  have  been  advanced  in  that  manner
 toa  large  number  of  places  of  religious
 significance.

 I  very  much  appreciate  the  point  that
 was  made  by  the  hon.  member,  Shri  Shyam
 ”  Yadav  that  history  cnnnot  be  invoked
 and  flimsy  grounds  found  out  and  then  all
 the  problems  created.  These  attempis  to
 lay  claims  to  places  of  religious  significance
 on  the  basis  of  flimsy  grounds  extracted  from
 the  history  of  thousands  of  years,  this  opens
 up  a  Pandora’s  Box.  All  this  releases
 the  jinnee  from  the  bottle.  It  is  here  that
 this  House  has  to  act’  and  act  very  firmly;
 itis  here  that  the  government  has  to  act
 and,  therefore,  ।  must  urge  upon  the  govern-
 ment  for  a  step  that  solves  the  entire  problem
 once  and  for  all.  ह  urge  upon  the  govern-
 ment  to  come  forward  with  an  enactment  to
 provide  that  the  status  and  the  form  of  all
 places  of  religious  significance  shall  be  main-
 tained  as  they  existed  on  the  eve  of
 independence  on  15th  August,  1947;  on  15th
 August,  1947,  if  it  is  a  temple,  it  remains  a
 temple  and  no  claim  shall  be  entertained;  if
 it  is  mosque,  it  remains  a  mosque  and  no
 claim  shallbe  entertained.  Here  a  move-
 ment  has  been  launched  called  Dharam
 Isthan  Mukti  Andolan’.  Here  we  bave,  what
 ।  may  say,  the  unleashing  of  discontent.  All
 these  claims  raise  serious  controversies.  Such
 claims  lead  to  deep  discord  and  such  claims
 are  prejudicial  to  communal  harmony  and
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 the  stability  of  the  country.  I  must,  there-
 fore,  with  all  the  vehemence  at  my  command,
 ask  the  government  to  rise,  to  come  forward
 with  a  central  enactment  to  provide  that  the
 status  and  the  form  of  all  places  of  worhship
 as  they  existed  on  15th  August,  1947,  sball
 be  maintained.

 be  enter- And  no  claims  there  to  will
 tained.  It  is  only  then  that  we  will  be  able
 to  cope  up  with  the  situation.  It  is  not

 merely  a  question  of  Babri  Masjid.  I  must
 tell  you  that  that  Mosque  has  to  be  restored
 but  at  the  same  time,  claims  being  made  to
 a  large  number  of  these  places  of  religious
 sign  ificance,  they  have  to  be  taken  care  of.

 1  need  not,  Sir,  dwell  at  length  on  the

 history  and  everything  because  as  I  said  that,
 history  cannot  be  invoked  to  raise  all  these

 types  of  frivolous  claims  otherwise  there  will
 be  discord  every  where.

 Sir,  :  must  also  draw  the  attention  of
 the  Government  to  the  fact  that  it  is  unfor-
 tunate  that  communal  tension  and  communal
 violence  still  sock  various  parts  of  the

 country.  The  hon.  Minister,  Shri
 Chidambaram,  has  given  us  certain  figures.
 We  wish  the  Government  well  Because  it
 is  only  on  controlling  this  communal  violence
 that  we  will  be  able  to  save  this  country.
 But.  Sir,  the  fact  remains,  look  at  Gujarat,
 a  chronic  State  it  has  become  and  look  at
 various  other  placea!  We  have  major
 communal  riots  [Ihave  a  list  before  me
 but  time  will  not)  permit  me  to  talk  about
 the  ५५१1८  features,  the  characteristics  of  the
 communal  violence  that  has  rocked  these
 manv  places.  An  important  point  is  that
 communa!  hatred  is  projected  everywhere
 and  the  Government  must  rise  to  see...

 (Interruptions)

 SHR!  BANWARI  PUROHIT

 (Nagpur)  :  By  whom  7
 LAL

 SHRI  GM.  BANATWALLA  :  Let  him
 ack.  Iwill  yield  to  every  member  who
 wants  to  ask  me  apy  question  on  any  topic
 whatsoever.

 Sir,  ।  say  that  this  hatred  will  bave  to
 be  checked  from  whichever  quarter  it  comes
 and  «will  have  to  be  checked  with  a  very
 firm  hand  at  the  same  time,
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 AN  HON,  MEMBER  :  ।  will  agree.

 PROF.  N.G,  RANGA:  By  officials  as
 well  as  non-officials.

 SHRI  G.M.  BANATWALLA  :  Yes.  We
 have  written  to  the  Government.  All  these
 several  forces  that  have  been  disseminating
 hatred,  look  at  what  is  happening  in
 Maharashtra.  Shall  I  name  the  Pramukh
 of a  political  party  over  there?  I  have
 written  to  the  Government.  All  sorts  of
 things  are  being  said.  The  Chief  Minister
 of  the  State  simply  says,  -।  will  listen  ¢o
 tapes’.  He  never  finds  time  ७0  listen  to  the
 tapes.  There  area  Iethora  anda  glut  of
 venomous  speeches  and  writings  over  here
 and  the  Government  must  shake  off  its
 lethargy  to  see  that  firm  steps  are  taken  ७0
 that  this  communal  hatred,  this  hatred
 against  minorities  and  also  these  venamous
 wrilings  and  speeches  do  not  continue.
 Complaints  are  alo  rampant  against...
 (Interruptions)

 SHRI  RANA  VIR  SINGH  (Kaisarganj)  :
 Will  Mr.  Banatwalla  take  the  responsibility
 of  helping  our  Government  in  doing  all  that
 is  being  done  ?  Tine  other  day  when  the

 procession  or  the  rally  was  there.  ।  think  he
 was  the  best  spokesman  of  the  whole  thing.
 He  should  have  been  there  to  come  forward
 and  help  the  Government  to  see  that  such
 things  are  not  allowed  to  happen,  है  think
 he  should  give  an  assurance  that  this  is  the
 first  and  the  last  thing  that  has  happened,
 (/arercuptions)

 SHRI  GM.  BANATWALLA :  1  was
 waiting  that  thrs  question  be  put  ta  me,  and
 Tam  very  thankful  to  the  hon.  Member.
 The  whole  trouble  is  Unterruptiony)  that
 we  do  not  have  the  entire  facts  before  us.
 We  are  talking  about  rallies,  what  type  of

 speeches  were  mude  ?  That  is  a  point  which
 is  disturbing  or  disturbing  the  mind  of  this
 hon.  Member  and  some  other  Members.

 (interruptions)

 MR.  CHAIRMAN :  Please  hear  him.
 Please  take  your  seat.

 (Interruptions)

 SHRI  G.M.  BANATWALLA:  The
 bon.  Member  should  know  that  ।  partici-

 pated  in  the  rally.  Ido  not  boast  here  on
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 the  floor  of  the  House.  In  the  rally  itself
 I  told  the  people  to  guard,  And  I  told  the

 people  that  any  person  who  excites  to  vio-

 lence,  harms  the  people  themselves,  who
 have  gathered  bere  and  harms  the  nation.  I

 questioned  1n  the  rally  itself.  What  to  do?
 The  press  does  not  report  that.  This  is  the

 thing.  ।  must  cell  the  people,  who  have
 collected  rather  than  ।  tell  you  character...

 Claterruptions)  1  must  also  say  that  the

 speech  of  the  Imam  is  also  mis-reported
 and  put  out  of  context.  But  then I  must

 say  that  there  are  two  things  to  it.  Where
 were  these  hon  Members  when  venomous

 speeches  and  writings  were  put  out  and I
 was  here  wasting  for  people  to  get  up  and
 ask  the  Government  ।  to  take  action?

 (Interr  putions)

 MR.  CHAIRMAN :  There  cannot  be
 word  for  word  debate.  Please  proceed.

 SHRI  GM.  BANATWALLA:  We
 have  been  asking  th.s  Goverament  here  and
 the  Goveraments  in  the  States  quotiog
 chapter  and  verse  what  types  of  venomous
 writings  and  speeches  and  coming.  But  till
 now  we  have  never  come  across  any  action
 whatsoever  against  hatred  that  is  being
 spread  throughout  the  country  by  certain
 elements  agatast  the  minorities.  This  is  the
 whole  trouble  with  the  communal  history
 over  here.  The  communal  history  of  our

 country  knows  no  punishmeot  whatsoever

 given  to  the  culprits.  There  are  several

 reports  of  judicial  commissions  in  which
 even  police  officers  have  been  named,  dis-
 trict  officers  have  been  named  and  we  have
 Never  found  adequate  action  being  taken

 against  them.  I  must  say,  long  ago,  in
 Maharashtra  there  was  a  Madan  Commis-
 sion.  The  Madan  Commission  pointed  out
 the  officers  responsible  for  heinous  crimes.
 I  was  a  Member  of  the  Assembly  at  that
 time.  1  asked  the  Government  as  to  what
 action  they  were  taking.  I  was  assured  that
 action  would  be  taken.  And  later  on,  does
 the  House  know  what  action  was  taken
 against  those  people?  Yes,  against  those
 police  officers  also  action  was  taken.  Aod
 what  wasthe  action?  A.  fine  of  Rs.  10,
 The  police  officers  who  were  pointed  out  by
 the  Madan  Commission  being  responsible
 for  commiting  heinous  crime  were  fined
 Rs.  10.  And  it  was  said  that  those  officers
 or  police  personnel  may  not  be  in  a  position
 to  shell  out  Rs.  10,  therefore,  Re,  ।  per
 month  was  to  be  deducted  from  their  salary.
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 This  is  what  leads  to  frustration,  It  is  this
 that  leads  to  discontent.  And  if  we  do  not
 rise  up  to  this  type  of  situation,  then  we
 have  ugly  situations  before  us.  1  must  urge
 upon  the  hon.  Minister,  ।  must  urge  upon
 the  Government  to  call  a  meeting  of  the
 Chief  Ministers  of  all  the  States,  especially
 those  states  which  have  been  very  sensitive
 and  have  witnessed  so  many  communal
 riots.  Let  us  not  merely  mourn.  How  long
 are  we  going  to  complain  and  mourn  over
 here  7  Let  some  constructive  steps  be  now
 taken.  You  have  given  certain  guidelines.
 Thank  you  very  much,  but  then  they  have
 to  be  implemented,  Calla  meeting  of  the
 Chief  Ministers,  sit  at  the  highest  Jevel,  call
 the  leaders  of  the  parties  also  there  and  let
 us  face  this  menace  of  communal  violence
 and  communal  hatred  throughout  and  let
 us  stamp  it  out  completely,  once  for  all,
 from  our  country.  It  is  with  these  particular
 thoughts  and  for  this  purpose  that  the  entire

 cooperation.  I  offer  to  this  House,  to  the
 Government  in  stamping  that  out.  There
 10  will  lie  the  glorious  future  of  democracy,
 no,  of  the  secular  democracy  of  our

 country.

 If  you  permit  me,  ।  would  say  two-three
 words  with  respect  to  the  Assam  Accord.
 Certain  suggestions  were  made  by  the  Chief
 Minister  to  bring  about  some  amendments
 ip  the  Illegal  Migrants  Act——Determination

 by  Tribunals  Act.  I  must  conclude  by
 saying  ~  because  there  is  no  time—thbat  the
 Government  should  not  succumb  ७0  such
 types  of  demands  that  are  being  made,  Let
 the  Act  be  not  made  an  instrument  for  per-
 secution  of  the  helpless  and  the  innocent

 people  and  I  am  sure  that  the  Government
 will  look  into  it  and  safeguard  the  interests
 of  one  and  all.

 {  Translation)

 SHRI  K.J.  ABBASI  (Domariaganj)  :  Mr.
 Chairman,  Sir,  |  have  got  the  opportunity
 to  speak  after  Shri  Banatwalla  has  taken
 his  turn.  He  has  drawn  attention  towards
 a  serious  matter  about  which  one  of  our
 friends,  Shri  Singh  bas  also  raised  some
 questions,  I  keep  Shri  Banatwalla  totally
 aloof  from  this  iasue  because  according  to

 my  information  the  people,  who  have  done
 all  this,  were  some  otters  but  the
 responsibility  for  it  falls  not  only  on  Shri
 Banatwalla  but  also  on  me  who  never

 participated  in  it,  because  ।  ama  Muslim,
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 Therefore,  we  are  all  responsible  for  it
 whether  we  participated  in  it  or  not,

 Is  it  not  a  matter  of  shame  for  us  that
 even  after  40  years  of  Independence  we  are

 discussing  the  matter  of  Hindu  and
 Muslim  in  this  House?  You  ask  from
 those  who  fought  for  Independence
 of  the  country  40  years  back  as  to  what

 they  are  feeling.  We  were  petty  workers
 who  followed  Mahtma  Gaodhi  and
 Jawaharlal!  Nehru  during  the  ‘freedom
 struggle.  They  dreamt  that  the  country
 would  become  independent  and  they  would
 not  allow  the  partition  of  this  country  to
 take  place.  We  Hinjus  aod  Muslims
 would  live  together  and  die  together.  We
 o3  not  want  Pakistan.  Today  you  ask  from
 those  prople  as  to  what  they  are  feeling  and
 thinking  about  it.

 I  would  like  to  tell  Shri  Banatwalla  that
 the  blood-shed  in  Karachi  in  Pakistan  was
 not  due  to  the  Hiadu-Muslim  riots;  it  was
 duc  to  Pathan-Mahajir  riots.  Who  are  the

 Mahajirs  ?  They  are  all  our  brothers  who
 went  to  Pakistan  from  Uttar  Pradesh  and
 Bihar  at  the  time  of  partition.  One  brother
 is  living  here  in  India  and  the  other  has

 gone  to  Pakistan.  Though  both  are
 muslims  and  recite  ayats  of  Koran  but
 even  then  the  Pathnas  are  not  tolerating
 the  Mahajirs.  When  both  of  thew  are

 muslims,  why  they  are  fighting  among
 themselves.  Jinnah  had  said  that  we
 were  oot  one  nation,  ws  were  two  cations,
 but  we  d‘d  not  subscribe  to  his  theory  aod
 said  that  we  were  one  nation.  The

 partition  took  place  and  Pakistan  because
 8४  separate  independent  country  why  the

 people  are  fighting  among  themselves  io
 Pakistan  even  today;  why  a  Muslim  is

 cutting  the  throat  of  another  Muslim.  When
 there  is  no  dispute  like  Babri  Masjid  and
 Ram  Janam  bhoomi  in  Pakistan,  why  they
 are  fighting  and  killing  each  other.

 Todny,  after  40  years  of  Independence
 if  such  issue  has  come  up  before  us,  we
 should  think  over  it  as  to  who  will  solve

 it.  This  problem  will  be  solved  by  the

 Congress  party  and  its  leader  Shri  Rajiv
 Gandhi.  Today  our  bon.  Prime  Minister
 is  foNowing  the  foot  prints  of  Mabatma

 Gandhi,  Jawaharlal  Nehru  and  Indira

 Gandhi,
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 Shri  Banatwalla  will  not  deny  that  a
 few  days  back  a  case  relating  to  the
 divorced  Muslims  women  came  before  us
 which  shook  even  big  people.  At  that
 time  who  came  to  our  rescue  and  who
 solved  that  problem  7  Was  that  matter
 solved  through  processions,  It  was  our
 hon.  Prime  Minister,  Shri  Rajiv  Gaodhbi
 who  solved  that  problem.  Today  we  are
 bopeful  that  he  wil!  solve  this  problem
 too.  I  would  like  to  tell  Shri  Banatwalla
 that  io  this  regard  I  have  written  2-3  Ietters
 to  the  Prime  Minister.  We  rely  on  our
 party.  We  80811  continus  our  fight  with
 our  Home  Minister  5.  Buta  Singh  till  this
 matter  is  finally  settled,  but  we  shall  not
 organise  rallies  and  murders  to  achieve
 this  end.  Itis  apparent  from  the  speech
 of  Imam  of  Jama  Masjid  that  he  is  nota
 friend  of  Muslims,  be  is  their  enemy.  He
 instigated  the  people  to  kill  the  Muslim
 Members  and  burn  down  their  houses.

 Today  the  congress  party  is  in  power  in
 India  and  bas  a  strong  Government.  It
 follows  the  principles  of  Mahatma  Gandhi
 and  knows  to  pardon  the  other.  Otherwise,
 by  now  the  Imam  would  have  been  put
 bebind  the  bars.

 THE  MINISTER  OF  STATE  ।  THE
 MINISTRY  OF  ENVIRONMENT  AND
 FORESTS  (SHRI  Z.R.  ANSARI)  :  You
 have  got  it  done  before  1947.

 SHRI  K.J.  ABBASI  :  ।  would  like  to
 request  that  in  India  we  should  adopt a
 balanced  approach.  I  do  not  say  that
 Babri  Masjid  should  be  given  to  us  or  that
 the  Ram  Janam  bhoomi  has  -0  importance,
 but  we  should  solve  this  problem  with
 broad  minded  approach.  The  forces  which
 are  working  behind  the  Ram  Janam  bbhoomi
 are  not  religious.  They  want  to  divide  the

 country  and  want  to  create  rift  between
 Hindu  and  Muslims,  Our  hon.  Home
 Minister,  who  also  belongs  to  the  minority
 community  which  includes  Sikhs  and
 Muslims,  bas  bravely  faced  the  communal
 forces  in  Punjab.  Is  be  not  capable  of
 solving  this  problem  ?  We  bope  that  he
 will  certainly  do  something  at  this  critical
 juncture  to  find  out  an  amicable  solution.
 As  the  hon.  Home  Minister  has  also  said
 in  the  House  while  replying  to  three  days’
 deleate  on  communaliam  that  it  is  nots
 Gifficult  problem  and  it  will  be  solved.  We
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 want  his  blessings.  We  would  like  to
 remiod  him  that  it  is  not  a  difficult  task  and
 if  the  Government  is  prepared,  an  amicable
 solution  to  this  problem  will  be  found.  I¢

 requires  your  attention  only.

 At  the  same  time,  I  would  like  to  tell

 my  Muslims  brothers  through  this  House
 that  in  India  we  have  our  own  Constitution,
 laws,  right  to  equality  and  all  other  rights.
 These  rights  have  been  given  to  us  by  those
 against  whose  wishes  we  formed  Pakistan.
 Some  Muslims  went  to  Pakistan  and  those,
 who  were  left  in  India,  were  embraced  and
 were  given  equal  rights.  We  should
 commend  that  we  were  considered  worthy
 of  being  given  equal  rights.  Therefore,
 bow  it  also  becomes  our  responsibility  to

 discharge  our  duty  properly.  After  40
 years  of  Independence,  we  have  to  prove
 that  we  are  a  part  of  the  Indian  mainstream,
 Wecan  say  it  with  pride  that  we  are
 Muslims  and  we  are  Indians.  In  the

 capacity  of  Indians,  we  have  certain  duties,
 which  we  shall  have  to  fulfill.  It  is  also
 ous  duty  to  settle  the  Ram  Janam  bhoomi-
 Babri  Masjid  dispute  and  we  shall  work

 day  and  night  for  it  and  shall  never  take
 sides.

 Without  saying  much,  I  want  to  draw

 your  attention  to  another  point.  The

 newspapers  are  full  of  a  dispute  that  has
 arisen  in  our  area.  This  issue  has  not  been
 raised  in  the  House  so  far.  This  dispute  is

 going  on  in  Shamli.  I  cannot  understand
 as  to  what  is  the  bone  of  contention  there,
 Even  the  police  officers  do  not  have  the

 courage  to  go  there,  what  to  talk  of  holding
 big  rallies.  An  absolutely  new  picture  has

 emerged  before  us.  I  will  request  the
 bon.  Minister  of  Home  Affairs  to  kindly
 pay  attention  to  it  so  that  this  spark  does
 not  become  a  fire  and  it  is  put  out  before
 it  can  spread.

 Although  Babri  Masjid  dispute  belongs
 to  Uttar  Pradesh,  yet  the  Government  of

 Uttar  Pradesh  is  functioning  more

 efficiently  as  comppred  to  other  States.  I
 bave  written  to  the  hon.  Prime  Minister

 again  and  again  and  I  have  submitted  in

 the  House  earlier  also  and  हैं.  say  in  once

 again  that  Iam  not  trying  to  flatter  hon.
 Sbri  Veer  Bahadur  Singh.  What  ।  want  to

 submit  is  that  though  he  is  surrounded  by
 -  many  controversies,  yet  he  is  managing

 CHAITRA  12,  1909  (SAKA)  D.G.,  87-88  —Min.  of  394
 Home  Affairs

 to  keep  the  riots  under  control,  We  should
 lend  him  all  our  strength  and  support  and
 you  should  also  do  the  same.

 I  want  to  submit  one  more  point.  The
 way  the  issue  has  been  presented  by  hon.
 Shri  Shyam  Lal  Yadav,  ह  congratulate  bim
 for  it.  At  least  ।  feel  satisfied  when
 someone  speaks  in  consonance  with  me
 which  assures  me  that  there  are  still  such
 people  in  India  who  will  approach  a
 problem  as  Indians  irrespective  of  whether

 they  are  Hindus  or  Muslims.  I  want  to

 congratulate  them  for  it.  I  also  believe
 that  like  other  issues,  this  issue  too  will  be
 settied.

 At  the  same  time,  one  of  my  able
 friends  from  that  side  delivered  a  speech
 here,  supported  with  plenty  of  figures  from
 all  over  the  country  but  did  not  divulge
 the  source.  We:  kept  on  listening.  He
 gave  the  figures  in  thousands  and  lakhs  and
 I  want  to  ask  him  a  serious  question.  I
 want  to  ask  him,  through  you.  whether  he
 has  ever  thought  honestly  as  to  how  many
 people  have  been  killed  in  Punjab  due  to
 terrorism  and  what  was  their  fault?  Have

 yOu  ever  given  it  a  thought  and  taken  some
 action?  Witbout  saying  much,  I  want  to

 convey  a  message  through  you  that  this
 trivial  issue  which  has  become  a  major  one
 should  be  settled  at  the  earliest.  Hoan.
 Shri  Basheer  has  stated  that  this  issue
 should  be  settled  mutually.  It  cannot  be
 resolved  by  holding  a  rally  howsoever  big
 it  may  be.  If  one  side  organises  a_  rally,
 the  other  side  will  organise  four  rallies.
 This  is  enough  for  answering  rallies.  The
 Hindu  Parishad  is  raising  funds  through
 donations  and  the  Muslims  are  also  doing  the
 same,  The  side  which  bas  a  larger  number
 of  members  will  collect  more  funds  and
 will  also  hold  more  rallies.  Bot  what  will
 be  the  result?  Only  the  huts  of  the  poor
 will  be  burnt  and  we  shall  warm  ourselves
 by  sitting  around  that  bonfire.

 With  these  words  I  support  the
 Demands  of  the  Ministry  of  Home  Affairs
 with  full  strength  at  my  command.

 SHRI  MOHD.  MAHFOOZ  ALI  KHAN
 (Etah):  Mr.  Chairman,  Sir,  the  main
 target  of  today’s  discussion  in  the  House  is
 the  Ram  Janam  bhoomi-Babri  Masjid  issue,
 I  think  that  bad  that  rally  not  been  held,
 perhaps,  this  discussion  would  net  have
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 taken  place.  The  reason  is  that  we  had
 first  demanded.  .  .  U/nterruptions)  Mamataji,
 kindly  listen  to  what  I  say...(Interruptioas)

 SHRI  RANA  VIR  SINGH  (Kaiser-
 ganj)  :  Mr,  Chairman,  Sir,  I  want  to  submit
 one  point.  The  hon.  Member  has  submit-
 ted  that  had  the  rally  not  been  held,  this
 issue  would  not  have  been  discussed  here.

 However,  I  want  to  say  that  the  Shah  Bano
 case  was  discussed  fully  in  the  House

 although  there  were  no  rallies  held  on
 that  issue.  The  matter  was  taken  up  io
 the  House  in  order  to  respect  their  senti-
 ments.

 SHRI  MOHD.  MAHFOOZ  ALI
 KHAN:  We  have  made  efforts  in  this

 regard  in  the  House.  We  have  staged  walk-
 outs  and  we  have  asked  for  permission  for

 discussing  this  matter  in  the  House,  but  we
 were  not  given  permission  to  do  so.  That
 is  why  I  said  that  had  the  rally  not  been

 held,  we  wouid  not  have  discussed  this  issue
 and  what  I  have  stated  is  the  truth.  Whatl
 want  to  say  is  that  though  the  Britishers  have

 quit  but  they  have  left  behind  their  policy
 of  divide  and  rule.  Our  Government  today
 is  acting  on  that  theory  and  is  ruling  the

 country  on  that  basis.  What  is  the  reason
 for  making  a  mountain  out  of  a  mole  hill
 when  it  was  in  the  knowledge  of  the  Govern-
 ment?  Our  hon.  Minister  of  Home  and
 hon.  Shri  Chidambaram  are  both  present
 here.  Were  they  not  aware  as  to  where
 was  this  issue  drifting  2?  What  will  be  its
 fate,  how  much  blood  will  be  shed  and  what
 will  become  of  us  ?  The  temples  as  well  as
 the  mosques  belong  to  us.  These  are  placcs
 of  worship  It  is  nobody’s  parental  property.
 It  is  the  abode  of  Allah,  of  Lord  Jesus;  but
 it  is  being  destroyed  today  and  disputes  are

 being  raised  over  this  issue.  Man  fights  for
 his  own  house  but  this  is  the  House  of  God,
 of  Jesus  of  the  Almighty.  It  is  sobody’s
 property.  It  neither  belongs  to  the  Hiodu
 nor  to  the  Muslim.  I  will  recite  a  con-

 plet  :

 “Mazhab  ki  faruhat  mein

 parrna  nahi  ackha,
 Hindu-Musiman  ka  fhogarna
 nahi  achha’’.

 What  I  mean  to  say  is  that  Ram  Janam

 bhoomi  belongs  to  us.  The  Babri-Masjid
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 also  belongs  to  us.  You  can  read  their
 histories.  ।  am  not  going  into  the  history
 of  either  the  temple  or  the  mosque.
 Neither  was  J  present  in  your  function.

 AN  HON.  MEMBER  :  The  court

 given  the  Judgement.

 has

 SHRI  MOHD.  MAHFOOZ  ALI
 KHAN  :  The  court  has  given  its  judgement
 but  there  are  many  things  10  it.  ।  hold  the
 Uttar  Pradesh  Government  responsible  for
 this  issue.  As  bon.  Shri  Kazi  Jalil  had
 stated  that  the  administration  is  being  run
 properly  and  good  work  is  being  done
 there.  Mr.  Home  Minister  Sir,  the
 Government  of  Uttar  Pradesh  is  behind  the
 dispute,  The  Babri  Masjid  case  is  not
 new.  It  traces  its  01180  to  the  times  of
 the  Britishers.  It  hasa_  history.  ।  think
 that  a  platform  should  be  raised  and  the
 Masjid  should  be  allowed  to  exist  so  that
 both  Hindus  and  Muslims  are  able  to  offer
 prayers  there,  but  our  conscience  is  not
 clear  in  this  regard.  It  is  because  we  are
 not  clear  minded  about  it,  that  is  why
 disputes  are  being  created  :  Hence,  1  shall
 request  the  hoa  Home  Minister  and  hon.
 Shri  Chidambaram—both  are  very  able
 representatives—that  they  should  setie  the
 issue  at  the  earliest  because  otherwise  the
 fire  which  has  already  started  may  spread
 to  any  extent.  I  shall  request  you  to  look
 into  it  and  set  the  matter  right.  It  ७  true
 that  itis  a  local  issue.  Therefore,  the
 Government  should  call  the  Hindu  and  the
 Muslims  of  that  area  to  settle  the  issue.
 The  political  leaders  of  both  communities
 should  oot  be  associated  with  the  negotia-
 tions.  The  local  people  should  be  included
 but  not  the  politicians.  ।  repeat  that  the
 Political  teaders  should  not  be  associated.
 Instead,  the  local  people  should  be
 associated  with  it.  You  may  approach
 the  problem  legally  or  otherwise  but  it
 should  be  solved.  If  we  glance  into  the
 history  of  the  time  of  Babur,  we  shall  find
 that  history  repeats  itself  and  we  drive  a  lot
 from  it.

 Secondly,  casteism  is  eating  into  the
 vitals  of  the  country  Ilke  termites.  It  is
 cancer  like  disease.  It  will  also  come
 before  you.  There  is  no  limit  to  this
 disease  in  this  country.  If  an  officer
 belongs  to  a  particular  caste  or  community,
 he  appoints  his  subordinates  from  the



 397  D.G.,  87-88—Min.  of  |
 CHAITRA  12,  1909  (SAKA)

 Home  Affairs

 same  community.  Today  administration,
 law  and  justice  have  come  to  an  end  in  the

 country.  The  people  are  practising
 casteism  frantically.  Therefore,  you  will

 have  to  look  into  it,  judge  it  and  eradicate

 the  evil.

 Thirdly,  ।  want  to  submit  io  regard  to

 police  administration.  You  will  at  once

 say  that  it  is  a  state  subject  under  the

 rules.  We  are  very  harassed  on  this

 account.  We  are  elected  to  the  Parliament

 but  whatever  issue  we  try  to  raise  is

 rejected  on  the  grounds  Of  its  being  a  State

 matter.  But  this  matter  is  also  8.  state

 subject  and  yet  we  are  discussing  it  over

 here.  Why  is  the  Babri-Masjid  case  being
 discussed  2?  It  concerns  Uitar  Pradesh  and

 we  are  discussing  it  here.  Similarly,  the

 Punjab  issue  also  falls  under  the  State  list

 yet  we  have  taken  it  up  in  this  House.

 Therefore  ।  want  to  say  that  so  far  as  the

 police  administration  is  concerned,  it  has

 not  undergone  any  change.  The  policemen
 have  not  stopped  accepting  bribes.  Their

 behaviour  is  not  proper.  A  school  should

 be  set  up  to  train  the  police  personnel  as  to

 how  they  should  behave  with  people.  A

 poor  man  does  not  have  the  courage  to

 lodge  an  F.I.R.  and  if  he  musters  enough

 courage  to  do  so;  the  first  question  that  he

 is  asked  is  whether  he  can  pay  anything  to

 them.  As  he  is  in  torn  clothes,  bis  report
 is  not  registered  and  a  shower  of  such

 abuses  in  hurled  at  him  which  we  sball  not

 find  in  any  dictionery.  If  we  utter  those

 abuses  we  shall  be  accused  of  using  un-

 parliamentary  language.  Hon.  Shri  Shyam
 Lal  Yadav  who  is  present  here  will  support
 me  that  the  F.1  Rs  lodged  by  the  poor

 people  are  not  written  and  if  they  are  at

 all  written,  then  proper  investigations  are

 not  done  and  consequently  justice  is  not

 done  to  them.

 One  more  point  which  want  to  submit

 is  that  numerous  encounters  have  been

 staged  by  the  police  at  the  behest  of  the

 politicians.  For  example,  if  1  am  an

 M.L.A.  or  M.P.,  ।  can  influence  the  local

 police.  Whatever  I  say,  they  will  have  to

 do  it.  Thus  the  politicians  get  their

 enemies  liquidated  and  they  get  their

 revenge.  In  our  Etah  district  hundreds  of

 innocent  people  were  killed  by  the  police  in

 (he  name  of  a  dacoit  named  Chhavi  Ram.

 There  is  a  need  to  change  such  a  situation

 which  is  prevailing  at  present,
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 We  have  completed  40  years  of
 Independence  yet  the  police  are  still
 corrupt.  The  police-station  incharge  is  not
 worried  about  his  salary,  You  may
 increase  his  pay-scale  to  any  extent;  make  it
 Rs.  2500  or  Rs.  3000  but  he  will  not  stop
 taking  bribes.

 our

 Yet  another  point  which  I  want  to
 mention  is  that  our  country  is  independent
 but  licenses  for  keeping  guns  are  not  being
 issued  in  Uttar  Pradesh.  We  are  the
 residents  of  Uttar  Pradesh,  but  we  cannot
 get  licence  to  keep  a  gun.  Is  this  the
 freedom  ?  You  goto  other  countries  and
 you  will  find  that  there  is  no  need  to  get  a
 licence  there.  You  just  go  to  tbe  sbop,
 buy  a  gen,  go  to  the  police  station  and  get
 the  registration  done.  What  is  the  use  of
 this  freedom  when  we  cannot  get  arms’
 licence  for  self-protection.  There  are  maoy
 illicit  arms  factories  in  Uttar  Pradesh  and
 the  people  keep  iliegal  arms.  Why  does
 not  the  Government  issue  Jicences?  If
 they  do  it,  they  will  get  revenue  in  the
 form  of  licence  fee  on  the  one  hand  and  on
 the  other,  the  people  will  neither  manu-
 facture  nor  keep’  illegal  arms.  The
 Government  should  issue  us  licences  so  that
 we  could  protect  ourselves.  Though  our
 district  is  a  criminal  and  backward  district,
 yet  the  Uttar  Pradesh  Government  has
 excluded  it  from  the  criminal  list  and  bave
 included  the  neighbourirg  districts  of
 Mainpuri  and  Etawab  in  that  list  because
 crime  rate  in  those  district  is’  also  very
 high...  (interruptions)  ।  am_  giving  the
 reasons  why  it  should  be  treated  asa
 criminal  district.  If  it  is  accepted  asa
 criminal  district,  development  can  take
 place  there.  As  of  now,  there  is  neither
 any  industry  nor a  railway  line  there.  I
 have  all  along  been  demanding  a  raiiway
 line  there,  but  my  demand  has  not  been
 accepted.  Even  the  condition  of  the
 existing  railway  line  is  not  being  improved,
 I  had  requested  the  Prime  Minister  also  that
 our  district  should  be  included  in  the  lise  of
 backward  and  criminal  districts  so  that
 development  could  be  undertaken  there.

 IT  am  saying  this  thing  from  this  point  of
 view.

 So  far  as  recruitment  is  concerned,  we,
 the  representatives  are  not  invited  and  we
 never  know  where  and  on  what  dates  the
 recruitment  will  take  place  in  the  district,
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 If  we  public  representatives  are  informed
 in  advance  about  the  placcs  and  dates  of

 recruitment  to  CRPF.  and  BSF,  we

 shall  be  in  a  position  to  tell  the  authorities
 as  to  where  they  can  get  better  stuff  for
 recruitment  and  we  can  also  make  publicity
 among  the  public  about  the  place  where  the
 recruitment  is  going  to  be  made,

 The  Government  are  well  aware  of  the

 Jaw  aod  order  situation.  Although  40  years
 have  passed  since  Independence,  yet  the

 scheduled  castes,  minorities  and  the  back-
 ward  classes  continue  to  be  oppressed  and
 there  is  no  change  in  their  condition,
 Riots  continue  to  plague  the  State  and  no
 end  to  these  riots  is  visible,  Why  don’t

 they  conduct  research  in  this  regard  ?

 The  1.A.S  and  LP.S.  offers  should  not

 be  posted  in  their  home  provinces.  They
 should  be  posted  outside  ther  home-states.
 If  they  are  posted  in  their  home-states,
 it  gives  rise  to  nepotism  and  favouritism.
 The  case  of  Babri  Masjid  is  before  you.
 Goveroment  should  take  up  this  matter
 seriously.  There  is  an  urgent  need  for  it

 today.  Both  the  sides  are  swelling  their

 arsenal.  Government  should  ban  the

 com™unal  parties.  RS.S.  which  gives  fuel

 to  fire  Should  be  banned.  The  communal

 party  in  Gujarat  should  be  banned.  These

 communal  parties  instigate  the  people  for

 communal  clashes,  that  is  their  mainstay.

 We  are  Indians  and  are  faithful  to  our

 country.  We  have  fought  for  the

 Independence  of  this  country.  This

 country  is  Gandhi's  country.  We  as  well  as

 our  ancestors  have  fought  for  its  freedom.

 We  are  not  Pakistanis;  we  are  Indians.  We

 are  with  India.

 I  would  request  the  hon.  Minister  to

 take  steps  to  settle  this  dispute  very  early

 and  carefully.

 With  these  words,  ।  express  my  thanks

 to  you.

 17.46  brs.

 {Mr.  DEPUTY  SPEAKER  in  the  Chair}

 (English)

 SHRI  S,.B.  SIDNAL  (Belgaum)  :  Mr.
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 Deputy  Speaker,  Sir,  I  thank  you  very  much
 for  giving  me  this  opportunity  to  partici-
 pate  in  this  discussion.

 Law  and  order  has  been  the  main
 problem  of  this  country.  The  question
 is  how  we  can  solve  this  problem.  Com-
 munalism  and  casteism  have  been  raising
 their  ugly  heads  because  there  are  funda-
 mentalists  from  all  sides  and  they  encourage
 these  people.  There  are  some  persons  and
 organisations  who  are  prompting  these
 people.  Therefore,  Government  has  to
 take  serious  steps  against  all  these  communal!
 Organisations.  Otherwise,  every  State  will
 become  independent  and  tomorrow  they
 will  ask  for  everything,  even  for  the  military,
 and  we  will  stand  divided;  there  will  not
 be  anything  like  India  as  a  whole.  There-
 fore,  my  earnest  request  to  the  Government
 is  to  see  that  communal  organisations  and
 commuaal  parties  are  banned.

 All  these  things  bappen  not  only  in
 this  country  but  outside  also,  interna-

 tionally.  We  are  on  the  verge  of  transfor-
 mation  Of  the  society.  The  Society  is

 changing  from  old  vatues  to  new  values,  and
 in  this  process,  in  the  transition  period,  so

 many  things  are  coming.  It  is  not  the
 creation  of  the  Government  as  some  of  our
 friends  have  said.  So  many  things  are
 happening  which  are  beyond  the  control  of
 law  and  order  also.  Any  saumber  of
 legislations  cannot  prevent  these.  Ali
 religious  heads,  all  social  leaders,  all
 political  parties,  should  create  a  good
 climate  in  this  country.  Otherwise,  the
 future  generation  will  suffer;  political
 stability  will  not  be  there  and  the  economic
 Progress  will  be  hampered.  Because  this
 law  and  order  cannot  be  considered  inde-

 pendently;  it  has  to  be  considered

 relatively  with  the  political  and  economic
 programmes.  Imagine  what  will  happen  if
 in  the  districts  they  cannot  implement  our
 programmes  because  of  law  and  order

 problem.  Therefore,  this  has  to  be  taken
 note  of  very  seriously.

 Much  has  been  said  about  communal
 riots  In  Gujarat,  Yes,  there  was  an  anti-

 Harijan  agitation.  There  was  a  provision
 for  reservation  in  the  Constitution,  but
 the  Harijans,  the  Scheduled  Castes  and
 Scheduled  Tribes  people,  could  not  avail  of
 it  because  they  were  not  fully  qualified;  it
 has  taken  them  25  to  30  years  to  acquire



 4  DG.,  है?  88-10.  of  |  CHAITRA  12,  1909  (SAKA)
 Home  Affairs  -

 the  qualifications  in  order  to  get  the
 benefit  of  reservarion.  Now  they  are  ready.
 But  there  is  a  section  which  is  going  all
 oat  against  these  Harijans;  an  anti-
 Harijan  climate  is  there.  It  is  very  un-
 fortunate.  My  earnest  request  to  the
 Government  is  that  we  should  nip  it  in  the
 bud  iteelf,  before  it  grows  and  ‘poisons
 the  whole  country,

 Thirdly  1  congratulate  the  Prime
 Minister  and  the  Home  Minister  for  baving
 come  to  accords  and  created  a  climate  in
 which  democracy  has  gone  to  the  roots  of
 this  country  and  every  man  lives  a  much
 better  life.  If  there  were  no  accords,
 the  country  would  havebeen  in  chaotic
 condition.  The  Prime  Minister  has  brought
 the  democracy  and  the  country  on  the
 tight  track.  Therefore,  I  congratulate
 them.  This  bas  totally  changed  the  mood
 of  the  people  and  brought  democracy  in
 this  country.  Otherwise  there  would  have

 been  alot  of  blood-shed,  division  and
 wrong  forces  would  have  heen  encouraged.
 With  these  accords,  the  mood  of  the

 people  has  changed  and  the  elected  govern-
 ments  have  been  constituted  in  their

 respective  states.  Therefore,  ।  congratu-
 late  the  Prime  Minister  and  the  Home
 Minister.

 Now  lcome  to  my  home  State,
 Karnataka.  There  is  a  saying  that  generally
 corruption  cannot  be  rooted-out,  but  it  can
 be  reduced,  Corruption,  according  to  me,
 cannot  be  rooted  out  in  democracy.
 Because  it  is  one  of  the  demerits  of  demo-

 cracy.  Itis  said  by  D.  H.  Lawrence  also
 that  “corruption  cannot  be  rooted  out,  it
 can  be  reduced’,  Once  we  are  married  to

 democracy,  we  bave  to  go  by  it,  But  we
 should  try  to  reduce  it  and  try  to  curb  it.
 In  some  of  the  States,  more  so  in  my
 State,  Karnataka,  corruption  has  come  to
 such  a  stage  as  it  has  to  be  nationalised  !
 It  has  come  to  that  stage  Sir.  Without
 these  things  no  work  can  be  done.  There
 is a  lot  of  injustice  to  the  poor  people.
 There  is  no  implementation  of  the  pro-
 gtammes.  There  is  injustice  to  minority,
 injustice  to  Harijans  and  injustice  to  women.

 Rightly  my  friend  has  said  that  the  Central
 Government  has  to  monitor  all  these  things
 hot  only  through  papers,  but  also  by
 Physical  presence,  by  making  thorough

 tnquisy  and  by  telling  them  not  to  in-
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 dulge  in  certain  things.  Corruption  should
 not  be  allowed  because  a  day  may  come
 when  it  becomes  the  biggest  problem.
 It  is  because  the  country  is  not  developed,
 it  is  developing.  Therefore,  it  should  not
 be  allowed.  I  don’t  charge  tbat  the
 Government  is  encouraging  it.  In  many  of
 the  other  democratic  set  up  we  have  seen
 that  these  things  are  continuing  even  in
 big  countries.  Therefore,  my  appeal  to  the
 Government  is  that  be  more  vigilant  on
 corruption  and  punish  the  corrupt.  If
 there  is  corruption  there  will  be  adultration,
 influence  which  will  spoil  the  texture  of  the
 society.  Therefore,  it  should  be  rooted
 out  totally.

 We  find  only  Punjabi,  Haryanvi,
 Karnataka-man,  Maharashtra-mean,
 Assamese,  Keralite  and  so  on;  but  we
 don’t  find  any  Indians.  Therefore,  nationa-
 lity  has  to  be  inculucated  through  education
 at  least  for  the  coming  and  succeeding
 generation.  If  it  is  not  done  now,  we
 cannot  achieve  integration.  Integration
 cannot be  achieved  through  lectures  only,
 it  should  be  inculcated  through  education
 and  uniformly  right  from  the  kindergarden
 Jevel  upto  the  university  level.

 Many  times  educational  institutions
 become  the  preaching  places  of  religion.
 How  can  you  bifurcate  religion  from  poli-
 tics  7  Whether  religion  is  based  on
 politics  or  politics  is  based  on  religion—
 it  bas  created  a  confusion.  Many  people
 only  80  op  communal  line.  lt  has  happened
 in  many  of  the  States  and  o-any  of  the
 parties  are  based  on  communal  lines.  But
 in  future  this  should  not  happen.

 Somebody  has  said  that  in  40  year
 nothing  could  be  done  to  anybody.  There
 is  a  charge  against  the  Government  in
 fegatd  to  poverty.  I  would  like  to  say
 that  these  was  poverty.  There  is  poverty
 aod  there  will  be  poverty  but  the  poverty
 definition  gets  slightly  changed.  Poverty
 cannot  be  rooted  out.  What  was  poverty
 40  years  back  it  was  absolute  poverty.
 What  was  poverty  20  years  back  it  was
 comparative  poverty.  Today  we  are  atill
 poor.  Webhave  many  problems  and
 Government  of  India  and  Congress  and
 more  so  ।  salute  Indira  Gandhi  who  started
 this  20-point  programme  to  fight  againet  '
 poverty.  I  also  congratulate  our  present
 Prime  Minister  who  is

 continuously
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 struggling  to  fight  against  poverty  through
 these  programmes  which  have  been  recently
 revived.  Therefore,  the  charges  made  by
 the  other  side  are  not  correct.

 Sir, ।  come  from  South  andI  love
 Hindi.  I  want  to  learn  it  also  but  -
 should  not  be  imposed  and  it  should  not
 be  an  emotional  issue  at  least  on  the  Floor
 of  this  august  House.  Everyone  of  us
 wants  to  learn  Hiodi.  ।  can  speak  better
 Hindi  than  many  of  the  otber  friends  who

 preach  Hindi  but  we  should  not  be  told  io
 that  way  because  all  of  us  are  not  that

 highly  qualified.  There  will  be  more  than
 60  per  cent  ignorant  who  willbe  misguided
 by  political  forces  under  the  garb  of

 language  or  some  other  thing.  Hindi  is

 being  taught  better  on  the  TV  and  Radio
 rather  io  the  schools  and  colleges.  Every
 child  knows  Hindi  but  it  should  not  be

 politicised.  We  should  be  cautious  while
 speaking  and  we  must  know  what  we
 are  speaking  and  what  are  the  other  fellow’s
 feelings  and  where  it  burts  and  whom  it
 hurts.  Therefore,  in  my  opinion  such
 things  should  not  be  raised.  I  request  my
 friends  on  both  sides  not  to  make  emotional
 speeches  especially  on  the  language  issue.
 When  we  can  learn  English  which  is  a
 foreign  language  who  cann’t  we  learo  our
 own  language  2  Therefore,  my  earnest
 appeal  is  that  in  the  best  interests  of  the

 country  no  emotional  issue  should  be
 touched  and  nobody  should  fee!  that  Hindi
 is  being  imposed  on  South  people.

 Now  I  come  to  modernisation  and
 investigation  of  the  police.  Lot  of  thiogs
 bave  been  done  and I  congratulate  both
 the  Ministers.  Police  is  very  limited  and
 the  population  is  Bulging  out  of  proportion.
 Investigations  are  defective  and  as  a  result
 accused  go  scot  free  and  he  becomes  qualified
 to  do  the  second  crime.  As  a  lawyer  I  know
 when  the  Investigation  Officer  is  put
 incharge  of  some  police  station  and  when
 the  second  incident  happens  he  leaves
 it  there  and  goes  and  somebody  else  comes
 and  takes  over  the  charge  aod  writes  the
 investigation  which  is  totally  wrong.  There-
 fore,  special  investigation  branch  has  to  be
 established  which  alone  should  investigate
 and  handle  the  investigation  right  from
 the  beginning  to  the  end.
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 Secondly  how  can  we  improve  the

 Police  force  if  everyone  goes  on  condemning
 the  police  officers.  They  will  get  demora-
 lised.  They  are  our  own  brothers.  We
 have  not  imported  them.  We  should  tell
 them  not  to  commit  mistakes.  We  kaow

 many  big  officers  are  corrupt  but  it  is  only
 the  small  man  who  is  always  caught  and
 not  the  big  fish.  Their  morale  has  to  be
 boosted.  Their  pay-scales  have  to  be
 revised  and  more  work  has  to  be  exacted
 from  them,  Isalute  our  iIate  Prime
 Minister  Iadira  Gandhiji  for  having
 recogoised  the  freedom  fighters  aod  making
 them  happy  by  way  of  giving  pensions.
 Our  Panigrabiji  is  an  honest  gentleman.
 We  are  happy  with  him.  Only ।  am

 cautioning  him  to  safeguard  himself  from
 the  officials  because  ।  ama  grandson  of
 a  freedom  fighter.  My  father  bad  gone
 three  times  of  jail.  I  know  how  much

 hardship  they  had  faced  in  the  jail.  It  is
 a  dictum  in  the  Indian  Evidence  Act  that
 “Let  the  9  rascals  pass  away  from  the
 clutches  of  the  law  and  not  an  innocent.”’
 In  a  similar  way,  not  a  siogle  genuine
 freedom  fighter  should  suffer.  Let  nine

 bogus  people  take  away.  There  is  a  law
 to  punish  them  when  found,  There  are
 maoy  rules  framed  periodically  and  they
 are  relaxed  subsequently  to  the  advantage
 of  the  freedom  fighters  for  which  I  congra-
 tulate  the  Home  Minister  and  Shri  Rajiv
 Gandhi.  How  can  we  find  a  genuine  and
 noo-genuine  one  7  There  wasa_  time  that
 a  co-prisoner  should  certify  and  he  should

 necessary  bo  MP,  MLA  or  MLC.  It  was
 changed  to  the  best  advantage  of  the
 freedom  fighters.  Anybody  who  has  gone
 to  jail  more  than  a  year  or  two  can  cortify
 as  aco-prisoner.  But  hardly  in  my  place
 half  a  dozen  freedom  fighters  are  living  who
 are  eligible  to  certify  others  freedom
 fighters,  When  they  certify,  the  officials
 say  that  why  these  people  alone  are  certi-

 fying.  Then  they  doubt  the  integrity  of
 the  certifying  persons.  So, I  request  the
 Home  Minister  to  look  into  the  matter.
 After  doubting,  the  officials  send  for
 verification  to  the  respective  States  and
 there  it  is  terribly  delayed.  Somebody  has
 to  prompt  them  or  grease  their  palims.
 This  is  the  difficulty  with  the  genuine
 people.

 ।  request  you  to  take  a  firm  decision
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 rightly  or  wrongly.  Only  then,  you  can
 find  out  the  wrong  people,  that  is,  the  black

 sheep.  I  do  not  want  to  quarrel  with  the

 Ministry.  Msoy  a  time,  ।  have  discussed
 about  the  genuine  freedom  fighters.  I  appeal
 to  the  Government  to  be  very  liberal  to  the
 widows.  |  would  not  have  bothered.  When
 their  husbands  were  getting  the  pension,
 delay  should  not  be  there  to  continue  the
 same  pension  to  their  widows  and  no
 verification  should  be  made.  I  think  the
 Government  has  done  it  but  it  is  not

 strictly  followed.  I  request  you  and  appeal
 to  this  august  House  that  we  cannot  find  a

 single  freedom  fighter  after  10  years.  So,  be
 kind  to  them.  ।  congratulate  Shri  Rajiv
 Gandhi  for  having  increased  their  persion
 and  facilities  like  train  pass,  hospital
 facilities,  etc.

 There  may  be  bogus  freedom  fighters.
 But  they  cannot  be  of  young  age  of  40  or
 50  years.  They  must  be  old  people  and  may
 be  only  10  or  20  per  cent  bogus.  But
 Government  can  take  action  against  those

 by  investigation  without  denying  the  genuine
 people’s  claims.  When  the  State  Govern-
 ments  recommend,  bere  in  the  Central
 Government  the  applications  are  delayed  for

 granting  pension.  Therefore,  I  request  you
 to  frame  strict  rules  and  adbere  to  them  aod

 complete  action  witbin  six  months  or  in  a

 year  so  as  to  facilitate  the  dying  old  freedom

 fighters.

 National  integration  has  to  be  brought
 inculcating  in  the  education  right  from  the
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 kindergarten  stage  to  the  post-graduation
 level.

 Lastly,  the  nationality  should  be  above
 our  personality  and  morality.

 THE  MINISIFER  OF  STATE  IN  THE
 MINISTRY  OF  PERSONNEL,  PUBLIC
 GRIEVANCES  AND  PENSIONS  AND
 MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 छ,  CHIDAMBARAM):  I  wish  to  correct  a
 mistake  which  was  made  by  me  when  I
 intervened  in  the  debate.  Hon'ble  Member
 Mr.  Indrajit  Gupta  easlier  asked  me  whether
 the  oil  refioery  in  Assam  will  be  in  the  joint
 sector.  The  correct  position  is  that  at  the
 time  of  entering  into  the  Accord,  it  was
 made  clear  that  the  refinery  will  be  in  the

 private  sector  and  that  the  Assam  Govern-
 mest  must  identify  a  private  party.  A
 statement  to  this  effect  was  made  by  the
 Home  Minister  in  this  House  on  the  16th  of

 August,  1985.  And  when  the  Chief  Minister
 met  the  Prime  Minister,  it  was  made  clear
 that  the  State  Government  should  identify  a
 suitable  private  party.  The  question  of  joint
 sector  does  not  arise.  I,  therefore,  wish  to
 correct  the  erroneous  impression  which  might
 have  been  created.

 18.05  brs.

 The  Lok  Sabha  then  adjourned  till  Eleven
 of  the  Clock  on  Friday,  April  3,

 13  |Chaitra  13,  1909  (Saka).

 Choudhary  Mudran  Kendra


